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LEGISLATIVE ASSEMBLY 
Wednuday. 8"" NOtJtmber, 1944 

'l:he Assembly met in the Assembly Chamber of the Council House at Eleven 
of the Ulock, l\h-. President (The Honourable Sir :Abdur Rahim) in the Chair 

STARRED QUEStIONS AND .ANSWERS 

(a) ORAL ~ , 
hiSTALLATION OF LUCRI RAnIO STA.TION 

167. *lIIr. t.lchand Kavalra!: (a) Will"the HQnourable Member for Informa-
tion and Broadcasting be pleased to state whether the Honourable Member's 
attention has been drawn to the paragraph appearing on page 118 of the 
Indian In/ormation, dated August 1, 1944, a,beut the Karachi Radio Station 
to the eftect that the project' has been held over owing to technicaJ. difficul-
ties? Will the Honourable Member be pleased to specuy them briefly? 

(b) Is the Honourable Member aware that the Secretary in the Depart-
ment of Information· und Broadcasting informed me on ~ e 17th March last 
that owing to the preoccupation of the Department with other heavy commit-
ments connected with the War and lack of suitaple house for use as 8. Radio 
Transmitting and Studio building at KarachiJ the instaUation will be delayed ? 

~  Is tlie Honourable Member also aware thl,l.t the Secretary of his 
Department in his earlier letter to me on the 5th August, 1948,' stated that 
if no suitable building was forthcoming at Karachi, the· Government of India 
may put up a building of their own? , " , 

(d) Is it not a fact; that all commitments for extension of the Delhi 
Radio Station are now complete? .Is it now proposed to start installations at 
Karachi? If not, when is it prop'osed to take the matter in hand? 

The Honourable"SIr Sultan .Ahmed: (a) Yes. The difficulties arise out of 
the depletion of the t.echnical staff owing to the insta.llation of 8 :t;Iumber of 
new trammitters, including two of 100 k.w. and the pre·occupatlOn of the 
remaining staff with the installation of some more tra.nsmitters a,nd alSi their 
being unable tQ remodel the 0-25 Transmitter into a 1 k.w. Transmitter due 
to the present war conditions. 

(b) Yes. \ 
• (c) The Honourable Member is, presumably referring to the letter of the 
25th August, 1943. The letter clearly explained that the Oovemment of India. 
ma.y, put up It building of their own only when work in conq.ection with the 
installation of the transmitter starts. 

(d) The reply to the first two parts of this part of the question is in the 
negative. As regards the lost part, pla1lB for the post war development of' 
.HroadcastiriR in India ·in'e being prepared and the installation of more I'ltations 
includinp- 9. fltRtion at Kar8.chi will' be' taken into, consi4eration as part of the 

I general plan. , 
.r. Lalchand lIavalra1: May I IL8k if the Honourable Member has spen 

the debates in ,which three of the Honourable Member's predecessors made a. 
promise, for a ,radio station at ~ r i and yet it has not- yet been installed? 

The Honourable Sir .~e  I have seen this promIse: 
Ill. Lalcband lIavalr&l: Last time the Honourable Member !laid in reply 

to a. question that the installation at,Delhi was pccupyi,g the attention of' the 
Government. Now that. the installation has been completed, will the. Hon-
ourable Member fulfil his own promise? 

'the Jl'.onourable Sir. Sultan Ahmed,: I 8m prepared to do this provided the 
'Hind Uovernment is r~ re  take the ·25 transmitter. . 

Ill. 00v1nd V. \ D88hmnkh: Will the Honourable Member include .Nagpur 
-.lso in his plan as it is a verv important station? 

. The Honourable Sir SultaD .Ahm-ed: Ce~ i . 
(S07) A 



~  , LEGISLATIVJ!I ASSEMBLY {8m Nov. 11:144 
INDIAN :K.uios COJoll!UsSIONED OFFIOERS ENLISTED FROM INDIA 

168. ·Kr. Lalchand lfav&lrai: Will ihe War Secretary ,be pleased to state 
as to how many Indian King'l! Commissioned Officel's he. ve been enlisted in 
the fighting forces from India, province-wise, since the 1st January; ~ 
'ogether.. with their grades and emoluments? 

Kr. O. II. Trivedi: Preswnably' tqe Honourable Member is referring tl) 
Jdlmergen<:.y Commisllioned Indian Officers of the Indian Army. 

'l'he number of those commiss-ioued during the ~ri  1st January 1943 to 
'he 31st August 1944, wus 5,756, including 1.900 Medical Officers, 1 regret 
that this information is, not available by Provinces. 

Of these .:>fficers, excludhig M6dicaJ Officers, 560 have been promoted to 
ihe rank of Lieutt'1l8nt, 33 to the rank of Captain and 15 to the rank of Major. 

As regards their emoluments, a statement has been laid on. the ~ b e., 

~ _hotMng roIN- oj pay and allowa1UJU oj Indian commiB8'i&ned ~er  

Rates of pay 
Unmarried' Married' 
Ra. p. m. Ra. p. m~ 

2nd Lieutellant. 370 450 
Lieutenant. '.', . . 410 490 
Lieuterumt after S yean' service ,440 520 
Captain. . . . . \. 480 . 610 
Captain after 3 years' service as sUoh 500 630 
CaptaiJi after 11 years' service. G30 660, 
Qwtain after 14 years' service . 620 750 
Major'. . . . , . 765 850 
Major after 22 years' service 865 950 
Lieutenant-Colonel . 1.000 1,145 

2. Married officers serving overseas and in .. non-family II areas where their families ,are net, 
permitted to go, receive seP,JUation allowance at the following rates :-. r: m• 2nd Lieutenant 

Lieutenant . 
Captfin· . 
Major'. . 
Lieutenant-Colonel 

50 
80 

120 
3. Indian "ommissioned officers serving overseas receive expatriajiion allowance at the rate· 

of eo1onial allowance admissible to British officers of the British Anny. The rates of expatriation, 
allowance for certain areas are: - : 

Ba.p.m •. 
Ceylon '. 75 
Persia &; Iraq 120 
Egypt 70 

• U_med officers serving in India and in &real overseas where no expatriation allowance is, 
admiasible receive a speoial allowance at the following rates :-

RI.p.m. 
W Lieutenant ' 35 
Lieutenant . . . . •. , ; 20 
CaptailL until Completion of 11 years' aervice .20 
4. A field allowance of Rs. 30 per mensem is .also admiBsible to officers serving'in areas de-

olared as .~ field allowance areas " . These are generally the forward ~. . 
5. Officers serving in teobnioal oorp. like the Corps of Indian Enginee1'8, Royal Indian Anny' 

Berviee borJ?s, Indian ~ Corp., Corps of ~ Eleotriea1 and Mechanical En-· 
gineerl, ~C e lIorpH pay at the followmg rates :-

2nd LieutaDant 'and ie ~  
·Captain . .' 
Major ., . 
Lieutenant-Colonel • 
8. Offioers servfng in staff appointments receive rates of pay as follows :-

,'1 

, General Staff Officer m 
Gen8ral Staff Officer II 
~ J BWf Officer I 

Single 
Ri.p.m. 

700 
1,090 
1,8150-

Rs.p.m. 
45 
70 

115 
160 

Married 
Rs.p.m. 

830 
1,116-
1,1510' 



STARRED QUBSTIONS AND ANSWBRS 39t 
m. Lalchand Navalrai: Waf! 'any e r ~ record kept or the provinces from 

which these officer!" WE're recruited? 
lIIr. O. lItf. Trivedi: So far ae I ~ aware, thereib no separate record, Rnd 

in r~er to get 'the information, I will have to look up the applications of the 
candidates coucemed. 

Dr. Sir Zia Uddin Ahmad: May I ask whether the figures ~i e  by the 
Honourable Member also include the officers in the Royal Navy and the Air 
l"orcei' 

Mr. O. K. Trivedi: No, ,Sir., I said: ",Presumably the Honourable Member 
is referring to Emergency Commissioned Indian Officers of the Indian Army ". 
It does not include the Indian, Officers in the Royal Indian Navy Qnd the 
Indian Air Force. , 

Dr. Sia' ZI. Uddin Ahmad: Can the Honourable Mtlmber give the figures of 
Commissioned ofli,cers in the Royal Indi8{l Navy and the Indian Air Fotce? 

M:r. O ••• 'Trivedi.: I shall be very glad to po ,RO if the Honourable Member 
will put a question. Even if the Honourable Member will not put a question, 
I will communicate the infonDation to him. ' , 

CONTINUANOE OF HUlt TRoUBLE IN SIND 

169. *M:r. Lalchand Xavalral: (a) Will the Honourable the Home Member 
be pleased to state what 'the legal responsibilities of the Qentral Government 
are in case the civic security in a province ,is in danger? , 

(b) Have Government taken any account from the Sind Government aftar 
the withdrawal of" Martial Law, with regard to the welfare and safety of the 
community from the ravages of Hurs and allied culprits who J?,ot only attack 
villages but cause serious breaches in canals, flooding and desolating the 
country? - ' 

The Honourable Sir J'raDcta Kudla: (a) The primary responsibility is on the 
.1'rovincia.l Government. The Central Government, by virtue of wo.r-time l provi-
sions, have certa.in powers of control by way of Legislation and direction. 

(b) The Central Government are kept informed of happenings in Sind, as 
in other provinces. They have no· reason to suppose that the Sind Government 
have failed; in their l'esponsibility since the withdrawal of martial law. 

M:r. LalcbaDd lfavaIral: ls it not a fact that so many murders and dacoitles 
have been committed by the ~  in the Sind Province? If SQ, m ~  I know 
why the Honourable Member is not interfering in the matter? 

lIIr. Pr88ldent (The Honourable Sir Abdur Rahim): The Honourable Member 
is arguing. 

Mr. LalcbaDd lfavalrai: Will the' Honourable Member inquire as to wha\ 
is happening in the province of Sind and then do something on the reRponsi. 
hility' of the Central Government? Will thJl Central Government alwaye leave 
it to the ProviDcial Government even if there are disturbances? I want 81 
~~ . , ' , 
, Kr. Prelldent (The Honourable Sir Abdur Rahim): The Honourable Member 
has heard t,be question bu,t' he is not re i ~. ' , 

Dr. Sir Zla Uddin .Ahmad: May I ask if the 'OCcurrence of crime is the teat 
of the efficiency of a Provincial Government or the overcoming of the crime is 
the real, test of their efficiency? 

. (No answer.) 

HOlm ]}m>ABTMlDNT MEMORANDUM ON R:mnmSlDN'l'ATION OF MmOBITY'COMMUMTIlI8 
IN POSTS J'ILLlIlD BY PRoMOTION 

160. *Kr. Lalch&nd Kava1ral: (a) Will the Honourable the Home Member. 
be pleased to sta.te whether it is a fact that the Home Department had 
issued a memorandum in September, 1942, on the subject of representation of 
minority communities in 'posts filled by promotion? If so, will the Honour· 
able Member be pleased to lay a copy of the same on the table of the House? 

(b) Has this memorandum been circultl.ted to the .taff affected? If not, 
is it proposed to do so D,ow? If not, why not? 
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The ][bnourable Sir II"raDcis JlPdie: (a) Yes; presumably the refereJ;1ce is 

. to Home Department office mer r . ~ No. 23/1/89.Ests. (S); .dated ,the 4th 
I:)eptember, 1942. A copy of whlCh IS laId on the table.. . 

(b) No; the instructions .in the me~ r . m are meant only ~ r the guid· 
ance of the authorities makmg promotIons. 

No. 23/1/;w..Este. (8). 
ooTDlfJlD'r 01' DfJ)JA 

HOME DEPARTMENT. 
N.w DalAi, tM 4tA Septefftber, 1941. 

OFFICE MEMORANDUM 
St1BDCr ~ e r e i  of minori.t1l COfIImUftitiu '.". ~ . filled b, 1"'omot;on. 

The unde1'ligned ie directed to invite a reference to this Depa,rtmerit office m~m ~ m 
No 23/1/;w..Ests (S) dated the 16th .Augult 1941, and to say that a_er consIdermg the 
i ~  exrreseed by the Departments on ~ e r ~  i~e  in that Office Memorandum 

it has been decided to adopt the folIowmg prmClples: . . 
ia) There should be no indefiniteness about the normal mode ~  filhng vacanCIes nor ~  

uncertaint . about the proportions to be fined by <tired recrultmeat. and by promotIon. 
The practlce, where it is not sufficiently well· defined., should be settled for the ~ re. • 

(b) No variation. in exjsting ~ ~  or practice ~  would have the effect of mcreal1l1g 
the present proportIon of TacanCle& filled by promotIon, nor any dere.rture from the pre· 
determined proportions should be made without the orders of Government. 

(c) Except in certain clanes of appointmenb which must b~ defined .as open only to 
selection seniority must 11.8 a general rule he !riven its due weight and good .men should 
not. be pa8Red over by their juniors mere ~  because the juniora might. other things being 
equal, be judged to be betterthaft they. 

(d) Without prejudice to {,he position of the War Department "ia.a·"ia Naval, Army 
anJ Air Headquarters, eRch Department should be responsible not only for the :accuracy 
of the communal returns from each of its At,tar-hed and Subordinate Offices, both in form 
IUlc1 subst.ance, but also for submitting a consolidated ret·urn for all its offices to the Home 
Department by a specified date each year, accompanied by brief remarks on any defects 
or depal'turetl from the rules that may have come to its notice. It should be the duty of 
the Hom. Department not ~ check the returns of other Department. but to co¥soHdate 
them further with,out delay and review the. 'general working of the rules as discfosed by 
the returns. 

2 .. In order ~ comply with principle (c), ~ r e  will hl\Ve to prepare lists of 
IIT1pomtments which m~  be filled only bv selectIon of the best candidatee available So 
br as }!osts in the Secretariat Ministerial'Staff are concerned, the list will be prepa;ed by 
Home Department after consulting the ('ther Departments. 

3 . .As . regards (d). the Departments are requested to submit to Home Department con. 
I!olidated returns for 1941 as soon as possible and thereafter by ~ .April of each year. 

H. K. CHAIN.ANI, 
Deputy Secretary to tAe Oo"t. of India. 

\ \ . STATDIlI:lft' ON PRoGBBSS OJ' WAR 

181. -Dr.' Sir zta U'ddbl. Ahmad: Will the War e re~ r  ple$se lay 
on the table a statement on the progress of the War ri ~ the months of 
August. September and October? 

JIr. O. II. TrIvedi: I would refer the Honourable Member to the statement 
laid on the tahle in reply to Mr. Lalchand Navalrai's starred question No. 61 
on the ard November, 1944. 

CANDIDATES ~  BY GEmDBAL HEADQUARTlIIBS SlIILlIlOTION BOARDS 
182. -Dr. Sir Zla 'O'ddbl. Ah;mad:' (a) Does the War Searetary propose fo 

lay on the table a statement ,showing the number of candidates e mi ~  by 
each of the four General Headquarter Selection Boards, and the Dumber of 
candidates declared to be successful? What is the percentage of passes by 
each Board. and by aU the Boards combined? . 

(b) Is it not a fact that nearly all the candidates examined by -the 
. General· Headquarter Selection Board Were examined by a, preliminary Board 

-provincial or otherwise? What is the reason for the' i ~re e in the esti· 
mate of the primary and final Selection Boardil? . 
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(C) Have the Government in the r~  Department e ~i e  ~e me~  of psychiatrists and psychologists? Have the Government ll1 the mterest. or economy and efficiency i er~  the r ~  .. t»at the test of psychologlS_ and psychiatrists should be applied at the be m m ~  not at· the e ~. llr. O. 14; Trivedi: (u) As regards the first part, ~ would not ?e III the interests of security to reveal the actual number of candidates ~ r  ,before and accepttd bv th'e. General Hbudqup.rters Selectiorl Boards, of whICh there are now seven. T'he pf'rcf'ut,age rates of 'acceptance by !,Qch Board for the year ended the 31st August. 1944,' are as follows:-

No. 1 r ~ .  per cent. 
No.2 Board-26'9 per cent. -
No.3 Board-30 .. S percent. 
No. 4 r ~  per cent. 
No. 5 Board-32·2 per cem. 
No. 6 Board-24'9 per cent. 
The average acceptance rate is 28 per cent. ' . No. 7 Board has been excluded as this is intended only for candidates for the Indian Air Forcc .. In the few months that this Boord has been operating. the acceptance rate has been 11'8 per cent. This comparatively low percent-age is paDtly due to the higher , ~ r  required of officers in the ~ er  Duties Branch aud partly to the pohey whereby large numbers of eandldates are sent direct to No. 7 e~er  Headquarters Selection Board, without a pre-liminary interview. . 

(b) The answer to the first part is in the e~ i . The proportion of civilian candidates who have paRsed a preliminary interview has been less . than 50 per cent. for some time,past. As regards the latter Ilart, the preliminary interview boarils hllVe no accurate objective means of assessing the qualities of a candidate nnd thereforp pass him to the General Headquarters Selection Board if there if; the i ~ e  chance of ~e . Only the obviously unsuitable candidates are weerled out by thp.. preliminary boards. 
(0) Yes, Sir, GoverllInent have thoroughly examined the question and are satisfied that the methods now being used are the best devisable and are pro-ducing the high st.andard of i i~i  required for the Defence Services, con-i!fstent with economy and efficiency in the machinery of selection. Dr. SIr Zia Uddin Ahmad: Wit,h referenee to the latter part of (c), may I ask whether the Government have considered that the'se tests of psychiatrists ought to be applied at- the time the candidates go to the Provincial Board. that is in the beginning and not in the end? _ Mit. O. ]1[. Trivedi: We havE' considered this, but it has not been possible ~  this because. of the limited number of psychiatristR and i ~ avaIlable. ._ 

Mr. T. T. Krlshnamacharl: With reference to pans (a) and (b), will the Honouro.ble ME'mber SHY whether any police reports are cllllfid for before final lIelectioll is mnde of each candidate? 
lb. O. ]1[. Trivedi. Tee G. H. Q. Seleetion Boards 'do not call for any police report. . Kr. T. T. Xrlshn&macharl: Is there any. machinery which sifts the numher of enndidates who appear bpfore the Boards? 
Mr. O. M. Trivedi: There is no lllhehiney to do 90 before the eandidate appears before the G. H. Q. Roard for selection. ' , lIr. T. T. Krlshnamacharl: !\{a:v -r lrnow if politicnl influence does not play any part in the matter of selectiqn or rejection of a eandidatie? . . 1n". O ••. Trivedi: T ean. RSF;ure the Honourable Mp.mber tha.t political COli ~ er m  do not· pIny the shghtest part in the deliberations of G. H. Q., Selec-tIOn Bonrds. 
lIIr. ~. T.Krishnamachari: T!'I t.he Honourable Member prepared to e mm~ any speCIfic case if it is brought to hi!! notiqe? -:Mr. O. :M. Trivedi: Most certainly . 

. JIr. Gov1nd V. Deahmukh: May I know whpt.hp.r a* anv stage of the lIeJee-tion reference is made to the police for 8 report 1 . 
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Kr. O. K. Trivedi: Yes, the suitability ,of a candidate for the senke is k~  

into account after he is selected by the Seleotion Boa.rd. 
Sardar Sant Singh: Before uppointmellt is made, i;; thl1re any stage at 

which the antecE.'dents of ~ candidate are enquired into by the polioe from 
the parents' in the place where he oomes from? 

lIIr '\ 0.. ~. Tr1vedi: Yes. 
Sardar Sat Singh: Is it confined to the antecedents of the candidate him-

seleor t.o the ullt.ecl,dl:lnts of hi'l I)!.'.I'ents and relatives Illt:o '? 
Jlr. O. X. Trivedi: So far aB I am ;lware, it is\ confined to ~  anteoedents 

of the co.ndidate himself. ., 
COMMUNAL COMPOSITION IN BrGmm POSTS OF THlII HOME DBPABTKBNT 

163. *Sardar Sat Singh: (110) Will the Honourable the Home Member 
please state the uU(nber of posts carrying monthly sa.laries of Rs. 500 to 
Rs. 750, Rs. 750 to Rs. 1,000, Re. 1,000 to Rs. 1,500 and Rs. 1.500 and 
upwards in the Home Department?' \ .. 

(b) How many of these posts are held by (i) Europeans, (i,i) Anglo-Indians, 
(iii) Hindus, (iv) Sikhs, (v) Muslims, and (vi) others, under .each category, 
separately? 

The Honourable Str.J'racia Kudla: (a) and (b). A statement which giTeIl 
.ubstantia.lly the information required by the Honourable ,Member is laid on 
thetBble. . . . 

Stlltement IIAotcing tAe communal compolitioll of Galletted aKd fton-GaseM.d Of/fce" in ~ 
Home DepartflUnt dra'lDinll pay in tAe 8nlary.groupll of R,. 500-749, R,. 715G-999, 
R.. ,~ ,  and R,. I.5OO-upward. 

Salary Groups 
RB'. RI. RI. Ra. 

'Oommuaity 600-"8 710-899 1,000-1,4,99 1,500- ToW. 
upwU'd. 

.~. !!,.. 1 I 6 I 
6 Ntl· 1 3 10 

Mudma 2' N" Nil, Nt! ! 
~k ~ ~ 1 ~  1 . N., ! 

1 Nil, Nil .Nil , .1 
Others 1 Nil Nil I ! 

Total 11 4 I 10 !6 

Sardar San' Singh: Before this statement was made, did the Honourable 
Member tnke into <'Oll'lioerntion thE' circular issued by the Department that ~ e 
Sikhs· inclu'ded in these are those who are bona fide Sikhs? 

The Honourable Sir'Tr&ncis Mudie: Who am I to dh;;tinguil;h between them? 
COMMUNAL COMPOSITION IN HIGHEB POSTS OF OEBTAIN OFFICES UNDO THE 

FINANCE DBPARTMENT . 

164. *aardar Sant Singh: (a) Will the Honoural'J1e the Finanee Memher 
please state the number of posts carrying tnonthly salaries of Rs. 500 to 750, 
Rs. 750 fu 1,000, Hs. 1.000 to Rs. 1,500 and Rs. 1,500 and above in his 
Department including (i) the Central Board of Revenue, (ii) the Inspectorate 

. of Customs and Central Excises, (iii) the Office of the Chief Chemist, CentrBl 
Revenues, (iv) the Auditor General in India, (v) the Director of Railwa.y Audit, 
(vi) the Accountant ~  Deputy Accountant e er ~ PoAts and Telegraphs, 
(vii) the Accountant General, Central Revenues, (vIli) the Chief Controller 
of Supply Accounts, (ix) {the Director of Audit, Defence Services, (x) the 
Military Defence Department, (xi) 'the Supply Finance I1epartment. (xii) ~ e 
office of the Additional Fin8'llcial Adviser, Supply Finance, and (xiii) the office 
of the Joint Financial Advi!!er, Supply Finance? (Please give figures <3epa-
rately for each of the above section)? 

(b) What number of posts under each category in eaoh Section is hpld 
by (i) Europeans, (ii) Anglo-Indians, (iii) Hindus, (iv) Muslims, (v) S1khs, and 
~ i  othera? 
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The Honourable Sir Jeremy Raisman: The ini(lmHltion is being collected 

~  will he laid on the table of the l;[ouse in due course. 

SIKH ~  IN HIGHER POSTS OF THE PLANNING AND DEVELOPMENT 
. DEPARTMENT 

165. ·Sardar Sant i ~  (a) Will the Honourable Member .for Planning 
and Development piease state what steps he proposes to take in organising !.lis 
ne-t Department to grant adequate share to the Sikh community in posts 
carrying monthly salaries of Rs . .500 to I{s. 750, Rs. 750 toRs. 1,000, Rs. 1,000 
to Rs. 1,500, and Rs. 1,5OQ and above in his Department? ! 

(b) Will the Honourable Member please give assurance that he w041d give 
personal attention to this aspect of the personnel of his staff so that the Sikh 
community should have no grievance in this matter of selection? 

The Honourable Sir Ardeshir Dalal: (a) and (b). ' I may assure .the Hon-
ourable Member that in m ki ~ appointments every endeavour is being· and 
will b~ made by me to secure ~ e representation of ~ communities, sub-
j(;lct. of course to candidates .. with the requisite qualifications being available. 

CONVERSATIONS WITH ilIs MAJESTY'S GOVERNMlmT .HE' STERLING BALANCES 
• 186. ·S&rdar Santo Singh: Will the Honourable the Finance Member . please 

make a statement as to the conversation Mr. Deshmukh, Governor of the 
Reserve Bank and the Honourable Member had with His Majesty's Govern-
ment as to Sterling balances in England? ' 

The Honourable Sir Jeremy Ra1sinan: I would refer the. Honourable 
Member to my reply to Starred Question No. 66 asked by Sir Zia Uddin Ahmad 
'On the Brd November, 1944. 

PRoJEOTS POSSIBLE Ol)iL'YUNDU NATIONAL GOVERNMEiNT , 
'167 . • Jrl.. Lalchand Navalrai: Will the Honourable Member for Planning and 

Development be pleased to state; 
(a) which are those thiI).ge. which a National Government alone could do and 

not the present Central Government as stated by the Hono,urable Member in 
thn cOurse of replies to journalists at a recent Press Conference? 

(b) whether such things will be left out from planning until the INatioDal 
Government is est,ablished in India? Will the Honourable Member' enlighten 
the House on this subject? .. 

(c) whether the booklet :which the Honourable e~ber proposed to bring 
out is ready? If so, will it be placed on the table, of the House, and if it is 
not yet ready, when should it be expected to be out? 

(d) which large private industries he contemplates in his post-war recon· 
struct)cn plan ~ i  could be helped and encouraged by Government with suffi-, 
cient Government grants Fke those of Tatas, in view of the present economic 
condition of the country? 

Tbe Honourable Sir Ard.eShir Dalal: (a) and (b). When the Plan is in 
full oper!1tion, large scnle men<;llreg iuvolvillg compulsion and interference with 
the established hAhit!" of tQe people will )lave to he put intO force. 'Such 

. measures could only be carried out bv a Government having the full support 
and goodwill of the 'people behind them. . 

(c) The booklet to which I referred is the Second Reportt ot! Reconstrnc-
tiOll 'planninp- whiC'h has recently .heGIl issued :md a' copy of which I l!lid on 
the table of the House on Fridav, the Bra Novemher. . 

(d) It is proposed to set up papeJsto deal with the questions of· almost 
all the important industries. sHch .f1!'; iron fllld steel, heavy Rnd Jight enj:(ipcrr. 
ing, manufacture of a.utomobiles. aircraft, heavy and light chemicals, electrical 
and other machinery, non-ferrons industries, textiles, plastics, etc. , 

lIIIr. Lalchand Hava.lrai: Mil,' I know whether in the formulation of these 
pla118.t.he Government consult' >:omp rer:;pollF;iblc people in India? 

The Honourable Sir Ard88hfr Dalal: Yes, Sir. 

tNot printed in the8e debate8,but copies have been placed in the libJlary ~ the House.-
Ed. gf D. . 
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lIIr. ~ .  Navalrai: With l'eference to part (d) m ~  I kn?W ~ er ~e 

Honourable Member has taken into consideration any pl'lvate llldustries WhlCh 
are suitable to be given grants so that I;,b.ey may develop like the Tatas? 

The lloDourable Sir Ardeshir Dalal.: The question of the exact grants or pro-
tection to be gi,oen to the (hfierent iudustries will come up as the pluu gradually 
evolves. !::iuch 11 question hus llot yet come before the Government. . 

Dr. Sir Zia Uddin Ahmad: Is it the ·intention of the e~e  of India '0 eliminate altogether the Provincial Governments and formulate industrial 
planning direct? . 

The Honourable Sir Ardeshir Dalal: I can assure the Honourable Melllb8jt 
tltat it. is not the intention of the Government to eliminate the Provincial Gav-
ernments at all. Plans are being worked out in full agreeluent and co-opera-
tion with Provincial Governments afid without in any way 'encroaching upon 
their uutonomv. . 

Dr. Sir ZiaUddin Ahmad: May I know whether the Provincial Governments 
can go ahead with their own planning or have their schemes to be considered 
and approved by the Government of India? 

.' The Honourable Sir Artieshlr Dal&I.: The plans which are now being fot'mulat-
ed by the Provincial Governments will be taken into account· by . the Central 
Government and a co-ordinrited plan for the whole countr;y will be put intQ 
force. 

Kr. N. K. Joshi: May I kno.\\' at what stage the Government of India pro-
pose to consult the Legislature or anyone of its committees in the matter of 
evolving these plans and carl}°ing them out? 

The Honourable Sir Ardeshir Dalal: This i!'l a matter which will come up 
in connection with the Resolution of Dr. Sir Zia Uddin Ahmad and it will be 
considered at that time. 

Dr. Sir Zia 'qddln Ahmad: Will the plnns prepared by the ~r i i  Gov-
ernments be in the nature of suggestions which the Government of India might 
alter or amend, or will the Provincinl Governments have full authority to carry 
out t.heir own 'plan!';?' . -, ' 

The Honourable Sir .Ardeshlr Da1&l: Provincial autonomy is not going to 
be disturbed in any way. It is hoped that in co-operation with the Centra.!' 
Government. alld perhflpR vi,jth thp financial assistance of the. Ceht-ml Govern-
ment, a cc-ordinated plan will be ~ e out. , 

Dr. Jir Zla 'Uddin Ahmad: I want to press this point. Provincial Rutonomy 
Gught to be respected in every plan which the Government of India m ~, pro-
duce and if it is set aside ~  therE' will be chaos. 

The Honoura.ble Sir Ardesh!r Dalal: I have alreadv assured the Honoura.ble 
Member that it is not the in.tention of Central Government in any way to inter-
fere with the autonomv of· the Provinces. . 

Sir Vlthal N. Ohandavarkar: Is 'it the intention of Government to hring-
the Indian States also into the picture? -

The HODOUr&ble Sir Ard8lhlr Dalal: Yes, Sir . 
. Kr. Muhammad AIh&.r All: With reference to part (d), may I,know whom 

the private indu!'ltrialists havl' to approach, the Provincial Government or th,. 
Central Government? .. 

fte Honourable Sir Ardeshlr Dalal: Both, Sir. 
o 111'. ~. A .. Sathar H. :laak Salt: In view of the. supreme importl}.l1C8 of 

thiS subject, WIll the Honourable Member Bee that copies of these reports are 
placed at ·the diRposal of each Member of the House? 

The Honourable Sir Ardesb.ir DaI.&1.: If possible, I shan try. to do so. 
~ MEASURES FOR SIND AND OTHER PRoVINCES 

t1SS. ·Kr. Lalchand lfavalrai: (a) In ki ~ effective Hllti-eroaion measure!'! 
~ e future well-being of India, has the attention of the Honourable Membe 

for. Planning and Development been drawn .to the consta.nt recurrence of suc] 
ha.ppeJ?j.ngs on the Indus in the portion which runs through the Sind Provinci . . 

t Answer to this, question laid on the table, the questioner tRYing exhausted his' quota. 
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snd which cause immense 10s11 and damage to crops and affect the food products. 
not ~  of Sind but even of other provinces deficient in food ~ If so, what pro-
pOFlRIs has he on the subject? Ha.ve any experts been engaged or are proposed 
to be. Engaged to meet the situation? . 

(b r Does the Honourable Member propoRe to take this matiier in the plan 
for the agricultural development of the country.as a. whole? If not, why not? .. 

The Honourable Sir ArdeabJr Dalal: The question should be addreB8ed to 
the Honourable Member for_ Education, Health and Lands. . 

PROGRAMME FOB PRoVISION OF DEMOBILlSED WAR SERVIOlil MEN 
189. -Mr. GoviDd V. Delhmukh: Will'the Honourable the Defence Member' 

1'leaRe state what plans and programmes have been made after February, 1948, 
oy the Government to guarantee freedom from want to demobilised war spr--
vice men alld to b~ rb the military officers? 

Ill. O. II. Trivedi: .Sir, I lay a statement on the table, 

Statement 
The ~  report on Reconstruction planning published, by the Reeonstraction CO.m- .. 

mittee of Council a copy of which has been placed in the hbrary of the HOUle, exrlams. 
the objectives of' Government planning.. , 

'2 Leaving aside those persons ,vho hav\! theIr ,own lands to whIch to return or other 
form's of employment which they can take up. withnot ~ i e  plans for resettlement, of . 
(z·service men have to cater for four mam ~ . Firstly, those .who ~  
set,tle on t.he land; Becon41y. those who wish to talte up' a profession or busineu career, 
thirdly, those who wish for employment in Ute servicl' of ,Government..; and fourthly, those· 
who aeek employment in' industry. 
, 3. To assist those who wish to retum to the land the Militarv authorities have opened' 

Exhibition Rooms and Demonstration Plots at Training Centres. Hen! volunteers from· 
amon(l:st those who are retumin(l: to or wish to settle on the land are beinJt ~ e  short 
eourses in improved, methods of Bgriculture. including roultry farminl{, vegetablp, growing, 
horticultnre, and bpe-keepinj!:. It is hoped that tbe men who have been trained 1D these· 
courses will thermelves hecome instructora and pass on their knowledge to those or their 
companions who are interested eit.her during or before the demobilization period. In the 
casl'! of Centres in the United Provinces batches of instructors are already bei ~ trained' 
with the !tid ,of Spoc1alillt.s from the Provincial' Agricultural and Co·operative Services. aud 
it i~ hoper! thut similar arrn.nJrements will be made with other Provinces in t,he near future. 
A ~ . r  has also been made in the Punjab. It is Vroposed to extend this scheme to all' 
Training Centres from which men will be demobilized ILnd when hostilities cease the scheme . 
will be extended to all CAntonments where, large nUJ!lbers of troops are stationed. 

Most of the Provinces hove also o&red faciIit.ies for training in rural subjects including 
ro·operat-ion and the consolidat.ion of holdinlts. It is rroposed to make as mu'ch .USe of' 

. thifi as 'possible, and of all facilities which exist or have been created at Service establish-
ments. hoth now and during the period between Armistice and Demobilization. 

It is not yet pOMible to say how much land will be made available for settlement, either ' 
as I[ranb or bv purchase at concessional rat.es, hut schemM to this end are being examined, 
. 4. Some ~ er  and men have ~  to interrupt t!teir ed,ncation or training by volunteer-
IJ;1jr for servIce. Other" have acqmrp.d "orne tp.chmoRI sktll which, with a' little further" 
t!'8ining, would fit them for a r~er in civil ,life. The Govemment have under ''COnsidera-
hon a' ~ e! e for ~r er .~~ .  and trainIng for their benefit. Govemment'll aim in 
8Uflh cases 18 to prOVIde ~ ~ to .enable these men to qualify for a career or t.o acquire 
~ e necesR&ry. standard of ,Rklll tn thp chosen trade. The employment of disabled erlonnel 
IS also engaglnl( the attentton o! Goftmment. Th",!e schem'!s are still in the i~  IIMge. . 

0., ~ re~ r  emllloymen.f" In Govemment aervtce all GovemmentB-Central, Stato and-
?1">VlDCIRl-:ha:ve made r ~~  fO,r allotment of. vacancieti to' ez·ae1'Vico men and women 
In the departments And er e~ whIch they control This is bein" done b", . , t h · h 'f 70" , ,., re~er  a pp.rcf'n. age w, 10 ,'urleR rom ,per ~e ! . to 30 per cent. of :111 newlv created posts and 
VIIC&IlCIPR ~  hav!'. ,?ccurred. m e C b ~ cadres. Tn or(fer to fndlltatp. the i~ of' 
t:c·offlcers In the superIor son'lrell all m .r~e ~  ,C mmi ~i  Officar ha I gk d' , t t th 1 h' h th . h . , r. II ve leen as e o s n 0 e emp oympnt w IC ~  ~ for when demobilized, and the particularll of all' 
those who havp :Isked to be ronsldered far emnlovment in the Civil Services h b 
passed to the Federal Public Service Commission: ave een 

A spedal organiaation is heinl{ sot up to neal with the problems conne ted .,h 'ttl 
ment in civil, life of d,:mobi1iIl,ed medical personnel. includinr Ci i~r , 'Pe1'll0:nel ~~ e-
NUfaes, NUfSl111l Orderhel. Dlspenlers RndioQ;rllllhers and Laborator' AlB' t t ue nl 
QIIElltion of. the civil, ~ i ie  in which Auxiliary 'l1oc!ical r ~ CRn I\:n ~m 10 ede 
the. ~eC !  for Clvtl purposes of any traiuing tho", have had and t.he IIU I p r. . , 
'ramlnll' necessary to fit thl!lll fOf civil employment is und 't' pp emen .f'Y 
of facilities for poat-graduate r i i~  of medi'cal officers in e~ m~ ~, ~ e prodvislbOll, 
Gnited States of America in t,he POlt-War'vears I'S under act' ~ 'd t!ng om an t e· . , IVe conll era Ion. 
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6. Particular care will be taken to see that fx-service men l'et'eive the fullest cousidera-

tion 'of t.heir claims at the hands of Government in all post-war employment IIchemes. The 
develoEment of reconstruction plans ",iii naturally provide many openings for employ. 

,aent-bot.b. superior and inferiol'-for tz-service men. . 
. 7, . . Crie~ e e  of men and womell ill industry JepE'llds IlIrgely upon the good-will oj 

.,rnpioyel's and their l'cllliSlltion that the qualifications of the servicemen are or can be 
m.~ e suitable to thei'!' l'Rl·ticulal' urallch of industry, Arrangements are already in hand 
for canvassing employers to t.his end and a180, to provide the necessary machinery for 
bringing employers and .employees together. . 

Serviqe trade8 .have been related to civil tt'a(l'es wherever ib e~, and every effort is 
be~  made to . er ~ e i ri~ i  to accept this clllSllificat!on, ~  ma>" be possible io 
hrmg thobe tramed for the SpeCla.! 'work of the Army, more mtl> Ime wlill the needs of 

. eh'il life by p06t-demobilisation training in certain hnes in technical training inetitutionil 
~re  established or py arllanging for !nen with suitable qualifications io become appr8ll-

,-btes. ' 

Mr. GoviDd V. Deahmukll: Is that a general eme~ or is it with refer-
ence to number of officers as well as other ranks?' 

I Mr. 0- X. Trivedi:· Both.' The Honourable l\Iember will find the informa-
tion he wants there .. 

Mr. Govtnd V. Deahmukh: Does it refer to figures in detail or is the pilln 
merely sketchy with .reference to the ni.tmber 9£ persons enliited Rnd the offieers 
in the amlY? When is the plan coming into effect? When is the army goin, 
to be dernobilised? . , 

Mr. O. X. Trivedi: The Hono'urable Member will please' read the statement 
" and then ~k questions,' if necessary, . 

ANTI-HINDI POLICY OF ALL-INDJA RAJ;IIO 
170. ·Xr_ Govtnd V. DeBhmukh: (a) Has the 'attention of the Honourable 

Member for Information and BroadC'tl!'itmg beeu tlra;wn to the ,lews published 
in the Billdu8tan Times of September 14, 1944, under the heading "Anti-Hindi 
Policy of A.' I, B.-Strong condemnation at Duckl10W meeting"? 

(b) What has the HonouraMe Member to say regarding the demand for 
programmOf'l of all 'categories in Hindi according to the proportionate require-
ments of the Hindi knowing listeners which.is referred to in it?, 

(c) Whether more than 85 per· cent. of t.he it,ems are in Urdu, and whether 
more th'ln 75 per cent. of the items were contributed by Muslim writers? 

(d) Have Muslim salutations and phraseology been exclusively adopted by 
. the All-India Radio for all purposes of its Hindustani (lrogrammes? 

The BoDourable lir Su1tal1- Ahmed: (a) Yes, and also to a recent publica-
tion of the Provincial bahitya Sammelnn, Allahabad, and to 8 number of 
repl;esentations and. comments in the Mm;lim presE!. 

(b), (c) and (d). Government are considering the whole question of 
In!'gullge policy of the All-India Hadio Ilnd other matters conneekd with it und 
hope to announce their decision at an early' date. 

Prof. ..G. BaDga: Will. Government take steps' to consult i~i !  
opinion also before they come to any final decision!? 

'l'he lIOnour&ble Sir SUltan Ahmed: Certainlv. 
Sardar Set Singh: Is the matt-er being C'Oll'sidered departmentally by ~ e 

Government. of India or will representatives of the various cOlmtlUnities be 
take.n in order to reach a conc1URion sntisfnetorv to all? 
. '!'he lIonoura.ble Sir SUltan Ahmed: I do ;~  know what if!" a satisfactory 

. s·olut.ion· it is very difficult' to sn:v: But I propose to eonsult the representa.-
tiv(>s' of 'the HinM Sammellm f't.d· the l'eprf'!':entAtiVf'S of ~ Anjuman-i-Tnr8oC]C]i 
Urdll nnd om own i ~ commiHee of the hyo Legi!'11ntive bodies here'. 

BADGER DISTINGUISHING MILITARY OFFIOJIIRS WITHlN FmnTIlm AREA 
1'11 •• Xr. GovlDd .V. Deshmukh: Will) the War SElcretary please '!tate if 

llilV deC"ision on the question of bad!les distmguishing military afficen; who have 
. beEm [l.ct.unlly withi·n the fighting :lre8o from those whl) a·re sitt;ing i;] oflices, 
·eith"l1' nrmv or (livjl, has DOw been taken? 

JIr. 0: JI[, 'l'riyedl: The only distinguishin/l badge so far issued is 'ilie 
• Overseas Badge ~ i e~  Commissioned Officers who have returned tc 
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India from Overseas; or from the Burma front. No other offioers are eligible 
for it. 

Tw'o War Medals in the foru1 of Stars have been' awarded by IDs Majesty 
the King. These are the Africa Star, and 1939-43 Star and are granted t.() 

, officers a,nd other rllnks ,vho have served in theatres of war, subject to certain 
necesll'llry qualifications. Hecipients of' these Ilwards can be distinguished by 
the medal ribbons sanctioned, for ench star.' 

lIIr. Govind V. e m ~  I am referring specificaUy to such persons B8 
lare civilians, including Vice-ChanC'ellors. 

Xr. O. 1[. Trivedi: I did not read the question like )that. 
OMISSION OF MR. JINNAH'S ID MESSAGE IN ALL-INDIA RADIO NEWS BROADCASTS 

• • 112. -Mr.]!. A. ~ .r B. Essak Sait: (a) Is the Honourable Member ,foz: 
Inf6nnathm aud Broadcasting uware that both Mri Jinnah and Mr. G'andhi 

. issued messages for t,he lUfoit Id-ul-Fitr? . , 
(b) Is it a fact that the All-India Radio news. brondoasts ~  the, morning', 

of the 20th September in English, Urdu and Gujrati mentioned Mr. Gandhi's 
message but totally lOluppressed Mr. Jinnah's? If so, why? 

'rlle Honour&ble Sir Sultan Ahmed: (a) Yes. . 
th) The facts are that both Mr. Jinnah's and Mr. Gandhj's Id messages 

,were bro,adcast. Mr. Jinnah's me!>sage was iRsued on the evening of , ~ 
18th September, was received through the A.P.I. on the· night of the 18th/19bit 
and broadcast on the morning of the 19th September. Mr. Gahdhi's "message 
was issued on the evening of the uhh September, was received through the 
A.P.I. on the night of the 19th/20th and broadcast on the morning of ·,he 
20th September. The question of suppressing Mr. Jiunah's message on the 
20th September does not,' therefore, arise. ' 

Fnu,Nou,LARRANGJIIMlIINTS Dl1RIND AND AFTJIIR WAR BETWEJIIN INDIA AND OTHER 
COUNTRIES· 

118. -Dr. Sir Zia 'Uddin Ahmad: (a) Will the Honouliable the Finance 
Member please lav it statement on the floor of the House about the work done 
,by him and hi8 'other collea!!ues about financial arrangements during and after 
the war between Jlldia' and other count.ries? ' 

(b) Will ,the lronourabIe Member give an of port unity to ,the House to 
discuE's. hip stat,ement? ' . , 

The Honourable Sir Jeremy Rqman: I refer the Honourable Member to 
my answer to hisStl\rred Question No. 66 on the BreI November, 1944, .l180 
to 111:" answer to Rllrdar Sflnt Sing}) '8 Starred Question No. 72 'on the same 
date. Dr. Sir Zia Uddin Ahmad: Will the Ronourahl\3 Member give UR an, ~ r
tunity to discuss it,? ' 

The Honourable Sir Jeremy RalBman: I answered tha.t also. 
STlIlPS FOR 'STABILISING PuRcHASINq POWER 0' RUPEE 

174. -Dr. Sir Zia 'Uddin Ahmad: (a.) Will the Honourable the Finanee 
Member' please la,v a E'tatement before the H01Jse on the steps he has taken 
since the la!;lt session of the AR8emblyfor ,stabilizing the purchasing power of 
rupee and fixing the prices of prineipal commodities to paper rupee? 

(h) What i.s the ri~e of gold in terms ~r i  at. Ne:w york and I-ondon? 
(c) What lS the prIce of gold on the same rates In Indls as sold by the 

Reserve Bank? 
(d) What is the ['enson for such an enormous difference? 
(e) JR- it not 11 fact that the ilifft'reh,ce of priees is written off agRinst the 

~r i  baIRl1cPs of India and ~  " 
. ({) Have thf< Routh African G'overnment approached the· Govf!mment of 

Indil! or t,be Reserve Bank with the request that their Q"old may . ~ sold 
8t this hiQ'h price by the Reserve BRnk? What :::-epI:v, if any, have the Gov-
ernment of India given to the South African Government? 

, , ' 

The Honourable Sir .Jeremy R&isman: (a) The attent,ion of the Honom--
able Member is invited to the answer given to his question No. 67 <Wl ~r  



lOS ~  ASSEMBLY [8TH Nov. 1944--
November, 1944. It is not considered e e ~ r  to lay a further statement on 
the table. , 

(b) The price of gold in London is 188 shillings and in New York $35 
which at the present rate of exchange of $4'03=£1 represent 173 sh. 7d. per-
fine ounce. 

(c) The question is not clear but if the Honouritble Member wants to, know 
the r~e at_ which He serve Bank makes sales on behalf of" H. M. G. and tht;; 
American Government as eompared with the London and New York rates, .:he 
London price is equal to !Cs. 112 and the New York price to Rs: 116-7-0 par' 
fine ounce while the Reserve Bank does not sell at a fixed price but with 
reference to the prevailing market price in India. : 

(d) The attention of the Honourable Member is invited to my remarks 'Ill 
the Budget Debate at pages 941-48 in Volume II, No. 6 of the Legislativjllj 
Assembly Debates. . " 

(e) No process of writing off is involved. 
(f) The answer to the first part of the question is in the negative. The-

second part does not arise. ' 
Dr. Sir Zla Uddin Ahmad: In part (c) there was a mi ri ~ the word 

"rates" being put instead of "dates". 
The B.onourable Sir Jeremy Balsman: That is one of the reasons whv thE' 

question was not clear. . • 
Dr. Sir Zla 'Uddin .Ahmad: The Honourable Member should have noticed 

that mistake. 
The llonourable Sir Jeremy :a&lsman: I cannot alwavs assume that :m 

ambiguity in the Honourable Member's question is due to a printer's error. 
"" Mr. T. T. ltrlshnamachari: With re er~ e to part (f), may I knbw if any-
gold belonging to the SQuth Afrip.aJl Government is sold ill India as such? -

The HonoUrable Sir Jeremy Kalsman: I have already answered that .. Cer· 
tainly a certain amount of gold that comes from South Africa is sold in India. 
But the 'question was whether the South Africlfu Government had approached' 
the Government of India or the Reserve Bank; the answer is in the negative. 

Mr. T. T. KrlshJlamachari: In amplification of it, does the Honourable' 
Member confirm that a certain amount of gold that comes from Soutp Africa. 
is sold in India? ..' 

The Honourable Sir Jertmy Kalaman: Certainly; South Africa is one of 
the main sources of the world's gold, and a good deal comes. here from South 
Africa. . 

mo. T. T. Krtahnamachari,: Can the Honourable Member state whether ~i  
gold is the property of the South African er ~e  
~e Honourable Sir Jeremy Balsman: As far as I am a.ware, the gold sold 

by the Reserve Bank is sold on behalf of either tihe United Kingdom or the 
U. S. A . 

. Dr. Sir Zla Uddin Ahmad! At what profit? 
. The Banoarable Sir lerem,.- Ballman: I have already said that no ques· 

. ·tion of profit arises. " _ 
Mr. Manu be r~ Is it a fact that the full price realised in India ~ e  to 

His Majesty's Government or to the South AfriCl1on, and neit!her the Reserve 
Bank nor the Government of India gat any share of that prioe? 

The Honourable Sir Jeremy R&lsman: It is a fact that neither the Reserve-
Bank nor the Government of India make any pt'ofit on these sales. 

Mr Manu Subedar: Mav I know whv the Government of'India have not 
so fllr' approaohed H. M. -G. for 8 share of this profit .that .is made in_ this-
countrv, and whether they 'propose to approach .them m thIS matter? 

r ~ Honourable Sir Jeremy Kallman: This question was fully i ~ e  In 
the last Budget debate and I have nothing to add to what I said on · ~  
ocoasion. . 

Dt. Sir Zla 'UddJD Ahmad: I ,vant to know whether gold is s'old in India 
at world's parity on the same date. I -

'rhe Houourable Sir leremy lta.lIman: No, Sir, it is not. 
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Dr. 'SirZla 'Uddin Ahmad: Then some one is making a profit; whpis thai? 
'rAe Honourable Sir Jeremy Baiame: ~ am afraid the Honourable Membel" 

. is arguing, but. I did deal with that argument in the course of my reply to 
the Budget debate. . 

Dr. Sir Z1a 'Uddin Ahmad: It is no argument. My question is, who is 
making that profit? 
. The Honourable Sir Jeremy Ralame: If it is not admitted that a profit 
is made, it becomes a.n argument. 

DETENTION OF MR; R. P. CluDDAli QF .Al!rIRrrSAR. 

175. ·Sardar Sant Smp: (8) Will -the War Secretary please state if 
Mr. R. P. Chaddah, resident of Koocha Khotian, Kan Moti Ram, Lohgarh Gate, 
Amritsar, was originally dets.ined under r ~ 26 of the Defence of India. Rutes on 
'bis repatriation from Shanghai when he landed at Bombay along with the mem-
bers of his family. . . 

(b) Is it a fact that later on he was transferred {or detention frem civil 
jail to military authorities 1 If so, how long has he been in ~ e i  now? 

(c) Were any charger. ever handed over to this gentleman? If so, will th.e 
Government place a copy of the charge on the table of the House and hi"!. 
reply to the charge if any? • 

(d) Was his case ever reviewed, since his detention? If 80, by what 
,authorities, and with what result? 

Mr. O ••• 'l"rivedl: (a) Yes, Sir. 
(b) No, Sir, he is still in a civii jail. Mr. Chaddah has been in derention 

-sIllce 24th Noveml:ier, 1942. ' . 
(c) No, Sir; neither the old Defence of India Rule 26, nor the p,ew Ordi-

nance IV of 1944 required communicatioh of the grounds of detention to the 
-detenu. The latter part of the question does not aJlise. 

(d) Yes, Sir. Mr. Chaddah's case has been, reviewed twice by the Central 
-Government, but on each occasion it was' considered, after due deliberation, 
.. hat he must continue to remain.in detention. Government propose to review 
the case again shortly. . '. 

Prof. Jr. G. 1t&1lga: What was the last. date when his case was "reviewed? 
JIr. O. II. Trivedi: I think it ~  b ~  six months ago. '. ' 
Sarda!' Sot Singh: His original arrest and detention was under D . .I. RultJ 

:26 and later on he was ·transferred to the military authorities. May I know 
the reasons for this transfer? . 

• r, O ••• TrIvedi: He has not been.transferred to the military authori-
ties. What ha.ppened was that when Ordinance No.4 of 1944 wa.s passed the 
-order under D. 1. Rule 26 was cancelled and an order under that Ordinance 
"Was passed. 

Prof. Jr. G. RaDga: Are not Government expected under Ordinance 4 of 
1944 to review these cases at least once every six plonths? 

lIIr. O ••. TrIvedi: 'Nf>t uccordin;; to Ordinance 4. 'My Honourable friend 
is thinking of Ordinance No. S. 

Prof. Jr. G. Rega: Very well. Under Ordinance No. S are not the ~
ernment of India liable to review these cases once in six months? If 80, IVby 
is it that they have not re ie ~  this case as yet, because the Honourable 
Member said it was last reviewed six months ago? 

. Kr. O .•• 'l"rivedl: ihis gentleman was not detained under Ordinance 
No. S but under Ordinance No.4. . 

Prof. If. G. Ranga: In· that case has he the privilege to expect his case 1..) 
be reviewed once in six months or not? . 

\ -
Mr. p. II. Trivedi: The Ordinance itself does not. require 1'1. review otdi-

narily, but. we sometimes do so. 
, Sardar Sant Singh: May we know whether it is a facf that the chjI police 

of the Punjab and the police "of Bombay. reported in favour of this man whom 
he was origina.l1y detained? 

Mr. O ••• 'l"rived1: I am not aware of that; 
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Sardar 8ant Singh: Will the HOllourable Member kindly send for theslil 

reports when reviewlllg the man's case: 
• Sardar Kangal'Singh: Who reviews these cases? 

JII:. Pl'esident (The .1::ionoul'u.ble ~i  Abdul' Hahim): e~  question. 
W ABo ALLow ARCE. 

tl76. *Seth Yusui Abdoola I:laroon: ea) Will the Honourable the :J:t'inance 
Member ,be pleased to state whether it is a fact that'the Goverument of lndis, 
,Finan"", iDepartment, in th':!ir letter No. ~. 2 ~ , dated thtl 25th tieptent-
ber, 1944, have sanctioned 'War Allowance equal to 10 per cent. of pa:v to mar-
ried officers' drawing pay up to Hs. 1,000 subject to a minimum of Rs. 50 and 
with malginal adju!Jtments up to Rs. 1,100?, , 

(b) Is, it. a 'tact that single omcars dl'swmg pay up to Its. 750 will also 
receive War Allowance equal to 5 per ceut. of pay subject to a minimum of Rs. 80 
and with ,marginal adjustments up to l:{s. 7&1? . 

(c) Is it also a fact toot non-gazetted officers will also receive Def:l.mess 
~ at existing rates or War Allowance at 10 per cent. of pay. whichever 

is greater? I " 

(d) Is it a fact ,that so far as the non-gazetted staffge.tting pay up to ~. 200 
is cO,ncerned, there, will be '110 relief to men getting pay up to Rs. 14(') and 
relief of e~ 1 to Rs. 6 to those whose pay is between Re. 150 and Rs. 2oo? Do 
thE:' GovernIl!ent think that this relief to' staff getting pay. up to Rs. 200 is 
COlllmensurate with thp. rise in prit:es which have increased from 4:00 per ~e . 
to 600 pf:'r cent,. over the pre-war rates? Will the Government be pleased to 
reconsider the matter and afford !i'ome more substantial relief to staff getting 
pay up to HI", :tOO? IE ,not, why not? ' 

(e) If; it a '£a<:t .~ the Govemment of India had sanctioned the grant of 
t!'8velling allowance upto a maximum of Rs. 800 to Government servants not 
enjo,yiJlg Dearnes!l Allowance? 

(f) Is it a fact that the Govel'Dment of India have now sanctioned War 
Allowallce equal to 10 per cent. of pay to officers drawing pay up to Hs. 1,000 
with Illluginal adjustments up to Rs. 1,100? 

(g) Will the above tra.:velling allowance also be paid to all the. officers now in 
l!!ceipt of the War Allowance? If lIO, will the Governmp.nt ~  extend thiq 
4;oncession to the entire 'non-gazetted clerical staff in Audit and Accounts 

i e~ ill India who Bre also paid 10 per cent .. War Allowance from the 1st 
JUly, 1944? If not, why not? . 

'!'he HoDDurable Sir .Teremy ltai8man: (a) and (b). Yes, to gazetted office"_ 
(c) Yes. " ' 
(d) The extra relief in 'B' areas is as stated by the Honourable Member. '" 

The general increase in prices ~ been somewhat. ~r e  in this pari of 
the question. Government do, .however, , realise that the present rates ,,f 
dearness allowance, only compensate in part for the increased cost of living, 
but ~e  regard the present rates as affording ~ much relief, as all the factors 
which have to' be taken intI;> consideration pennit. e ~e  have the 
matter continually under review. , 

(e) Yes, but the maximum varies'from Rs. 800 for 1st Grade ~ . 150 
for second Grade and Rs. 80 for third Grade officers and is only 8d.millsible 
to the extent that they and thei!' wives incur the expenditure on a journey 
on leave' granted for rest and recreation. , 

(f) My reply to paTts (a) and (b) ~  this. quefi\tion covers this point'. _ , 
(g) Yes, except to those who were lD receipt of, dearness allowance p!1nr :.0 

1st July 1944. Government regret that they are b~e to make an exceptioa_, 
from the scope of the above decision. in favour of· the staff mentioned. 

}tE-EDmON OF FILII ' .. TmusUN VICTORY" 
17'7:" .lIIr. It. O. lfeo;y: Will the Honourable Member for Information and 

Broadcasting be lllea'Jed t,o state: 
(8) whether the film "T-.misian Victory" was re-edited in order to include 

the exploits of In.dian soldiers; 
t Answer to this queation laid on thJ table, t.he quutioner ~i  ablent..· 
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(b) wllether thiii re-edition has been only in, respect of ,the COllY exhibittld in 

India; , . 
~  whv were the producers of the "Tuni!?ian Victory"; 
t d) whether hit:; attention has been pmwn to the comment;. of the British 

fUm'veekly Picturegoer that the 'l'unislan Victory 18 "tile first i~ ii .  per 
cent. Allglo-American documentary which depicts with complbte lIllpartlll .. hty 
the work at the British and American forces during the Tunisian campaign"; 

(e) whether it is a fact that the film "Desert Victory" also omitted to in,clude 
(,he exploits of Indian Soldiers in the ca,mpaign depicted in it? 

Kr. O. M. Trive'd.i: (a) The film "Tunisian Victory". wasl re-edited prior to 
release 1,0 the public in India in order that additional f90tage showing.me 
exploits of Indian troops over and above that already in' the original·1ilm 
could be included. . . 

(b) Yell, Sir. . 
(cl The film was a joint official Anglo-American production, the Ministry' 

of Iniormll.tion being responsible for the British share. _ 
(d) I Ilftd not seen. the "1'icturegoer's" comments, but as quoted by ~  

Honourable Member they are correct . 
. (e) No, Sir. 'fhe exploits of Indian' troops did appear in the film "Desert 

Victory" 
i~ K. O. Neogy: With regard to this other film, ",\he Tunisian Victory" 

has the Honourable Member taken any steps for the purpose of bringing to the 
notice of· the British Ministry of Information the injustice done by exclusion 1)£ 
the exploits of the Indian soldiers from the original copy? 

Mr. O. M. Trivedi: The original copy included 100 feet of specific shots of 
Indian hoor.s and we added e~ r  another 150 feet. At· the time this 
came to our notice we did lodge a. protest to the e ~ .r  of State. 

FILM SHOWIlliG MAHATMA GANDHI'S RELEASE 
178. "I'Mr. K. O. lfeogy: Will the Honourable Member for Information and 

Broadcasting be pleased, to state: 
(a) whether any film unit working under the Information and Broadcasting' 

Department had taken shots of the scenes showing Mahatma Gandhi's release 
from the Aga ~ 's palace in Poona, and his subsequent arrival by ~ i  in' 
Bombay; , 

(b) whether these shots were exhibited along with others in the series 
"Indian e ~ Parade" in any city on any day, if not, whether theBe partioular' 
SllOtS, ·lntpr on were prohibited from being exhibited? 

The Honourable Sir Sultan Ahmed: (a) Yes. 
(b) First part: • yes'; second part: does not arise. 

LANGUAGE POLIOY OF ALL-hmIA RADIO 

t179 .• :Mr. R. R. Gupta: (a) Will the Honourable' Member for Information' 
and Broadcasting be pleased to state whether his attention has been drawn 
towards a recent . publication of the Provincial Hindi, Sahitya Sammelan, 

. Allahab!ld, entitled "The Language Policy of All-India Radio"? 
(b) If the answer to (a) b ~ is in the affirmative, what steps have his De-

partment taken to refut·e the charges levellea RlZ"ainst the language policy of the 
All-Indift TI.:'Ir'lin" ~ 

The .Honourable Sir Sulta.n Ahmed: (a) Yes. 
(b) 1[1' view of the fttc,t that the book is full .ot inaccuracies and is mani-

festly tendent.ious, it ~  not been considered necessary to refute the e~ , 
tions conta;ned in it. Government is, however, aware that there· has bee'n 
some dissatisfaction with the language policy of ~r i  Radio in some 
quarters Rnd the matter is receiving Government's Sl3rious w:>nsideration. 

PREPOND:mBANCB OF URDU BROADOASTS FROM ALL-INDIA ~  STATIONS . 

+180. ·Mr. R. It. Gupta: Will t.he Honourable Member for Information and 
Broadcasting be pleased to state whether it is a faot tliat the 'proportion of total 
. t Auwef to thit question laid on the _able th. qu8lti0iler lSeiBg .bleat. 
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broadcasts from the All-India. Radio stations. so far as language is concerned. is 
85 per aent. items in Urdu [,nd 15 per cent. in Hindi? Is it also not a fact tha.t 
75 per ce,nt. items go to Muslim writers and 25 per cent. to"Hindi writer!!., 

,including Sikhs?' • 
The Honourable Sir Sultan Ahml!i: The attention of "the Honourable 

Melhber is invited to the reply given by me this morning' to part (c) of 
,:Mr., Govind V. Deshmttkh's starred question No. 170. 

HINDU AND MUSLIlI EMPLOYlIIlIIS IN' RADIO STATION!! 

t181. ·Mr. :I.. :I.. tupta: WJlI the Honourable Member for Information and 
"Broadcasting be pleased to I.! before the House a cha,rt giving percentage of 
'Employee!! of Hindu and Muslim communities in all the Radio Stations in i~  

'!'he Honourable Sir Sultan .Ahmed: A statem!IDt showing the percentage of 
Hindu a.nd Muslim employees on'the staff of All-India' Radio stations as on 81&t 
August 1944 is laid on the table. -

'Delhi 
BombaY 
Calcutta 
Lahore . 
Luclmow. 
Madras 
Peshawar 
Trichinopoly 
Dacca . . 
Madras Unit (Delhi) 

I 
&atemem ' 

, Name of station 

... 

Percen-
tage of 
Hindus 

60·2 
70'0 
70·3 
4,1·2 
64·0 
AO'O 
35·0 
66·7 
76·9 
78·6 

Percen-
tageof 
Muslims 

31·3 
13·3 
18·8 
52·9 
36'0 
8·0 

55·0 
15·7 
23·1 
21·4 

The a.bove figures exclude the inferior IItaft' and include the posts of Station ire ~ r  • 
.. Aaaiatant Station Directol'8 and Programme Executives which are exempted from the scope of 
" communa.l ~re e i  orders. ' 

RADIO NEWS BULLETINS IN HINDUSTANI 

_ fln. -Mr. :a". :I.. GUpta: (8) \Vill the Honourable Member for Infonnation 
and :broadcasting be pleased to state 8S. to who lays down the language policy of 
Rr.dio News ,Bulletins in Hindustani, and the policy followed in editing the 
Hindustani language for common consumption? 

(b) HM ever a.1l- attempt been r,nade to find out whether ~ ianguage used 
is palatable to the majority of the li'steners? Are the news bulletins written 
originally in, Urdu or Hindi scripts? 

The Honourable Sir Sultaa- Ahmed: (a) The policy is laid doWn by the 00 ... -
emment of India. It is and has all along been that the words used should be 
as widely intelligible as possible. 

(b) Suggestions from listeners are welcomed. They are invited through 
announcement,s and through correspondence and are' constantly received in. All- . 
India. Radio in large numbers. Government have also the benefit of the viewl 
,of the Advisory Committees which have been set up, oDe for each station, to 
advise ,Director -General, AlI"India Ra.dio and to keep him in touch with the 
,vishes of the listening public. The r r ~e  are designed to meet these 
wishes 8S far 8S possible. The news bulletins are written. either in Urdu 01' in 
the Hindi sC'ript depending on which script the Announcer is familiar \.nth. 

RlIIOONSmBRATION OF LA'N'GUAGE POLICY RE HINDI , 

+183. -Mr. :a. :a. GUpta: Will the Honourable Member for Infonnation and' 
Broadcasting be pleased to state if in view of the great resentment re i i ~ 
amongst the Hind'speaking public regarding the treatment meted out to Hindi. 
the Government contemplate to reconsider its present language policy? 

The Honourable Sir'Sultan Ahmed: Government is aware that there bas 
'been some ('riticism of -the language policy of All-India Radio in some quarters. 
The matter is receiving Government's serious conliideratiqn ... 

t An8wer to this question laid on the ta;ble, the qU98tioner being absent. 
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STARaBD QUESTI01'lS AND ANSWERS 

P AJrIPlIi.BT .. OUR INDIAN ExPum ". 
1M. ·Xr. K. 8. ~  (a) Is the War Secretary aware of the publication 

of a pamphlet ·Our Indian Empire'? Who is the author, and when was it 
publisMd:' . 

~ How many British i ~r  in the Indian. army were provided with the 
pamphlet? . . 

(c) When \'\'"8S it withdrawn? Did the Government of India make 'lny reo 
presentation with regard ~ it? I!- ~ . w.()uld it be placed on ~  table? . 

(d) Is a copy of it available With the Government of Iudla? Would It be 
placed· on thp tabte? -

JIl. O. ][. '!"rived!: (a) Yes, Sir. The publication was produced by th., 
Genernl St.l\fJ, India, and published by the Manager of Publications, DeihL It 
hal; been printed .nnd revised four times during the period·.1982 to 1940. . 
. (b) Copies at· theF6.te of lO,"{)()() per annum were supplied to the War Office 
f'()I' issue to all Army and Air Force personnel proceeding to India. 

(c) The pamphlet was with?rawn in April 1944. Beitlg -a.n official pub.lica. 
tion of the Government of India, the latter parts ~ the questIOn do not arlsc. 

(d) Yes. Sir. A copy is available in the Library of the House. 
Prof. If. G. Ranga: Why was it withdrawn? 
JIr. O. ]I. Trivedi: It was withdrawn because I think the pamphlet as 11 

whole iR reallv out of date. 
Prof. •• G. BUlla: Outraged? 
r~ O. X. Trivedi: No, I said: is "out of date". 

MAHATMA GANDHI'S LIFE SAVED BY BRITISH SOLDIERS. 
- 185. ·Xr. It. O. · ~ Will the War Sem-at.ilry be pleased to state whether 

hie attent·iotl has beeJ;l drawn to a statement reported to have been publishM in 
the Birmingham P08t and reproduced in the issue of the Hil'lduBtan. Time., 
Delhi, dated the 13th September, 1944, to the effect that during a recent journey 
Mahatmn Gandhi's i~e was saved by British soldiers? If so, what are the 
particular!'. of anl such i~ i e  . 

Mr. O. X. 'l"rlvedl: I ~ ,;een t,he statement in t.he Hind1/stan Time,. 
outed the 14th September, 1944, in which the Birmingham Gazette is quoted 
all stating t·bat Mr. Gandhi's cRITiage had to be protected by Brit:sh trcop3 
from an1;i-Gundhidemonstrators. I have no particulars about this incident, 
excppt the Pres", reports that, when Mr. Gandhi was on his way to Bomb!lY 
from Wardha, there was a small demonstration against him at Kalyan ~ i  
on the 9th Sept.ember, that the RAilway Police and Rome British r ~, 
who were travelling by the sallle traiu,llnd local volunteers cordoned off Mr. 
Gandhi's compartment and that the demonstrators withdrew after shouting 
slogans. 

tIM.· 
INDIA'S DOLLAR POSITION. 

187. -Mr. Xanu Subedar: (a) Will the Honourable the Finance Member 
be pleased to state to what Use the dollars 'accruing from exports tQ the United 
Stotes of America from India have been put since the beginning of the war? 

(b) Is it a fact that these dollars have been appropriated by Ris Majcaty's 
Government to th'eir own use? . 

(c) Have His Majesty's Govemment given away all these dollars to the 
United States ~ America, or r~ they holding them in a dollar pool? 

(d) If there IS a pool, what IS tht' volume of it? . 
(e) How far. have the e~ i~ i . , e  for givinp; a Flha)'1' of the dollars 

accrumg to India for use by Indu. for purchases of capital and other goods after 
the war? 

'!'he Honourable Sir tlrlmy Ballman: (a) and ..(c). The doll&rs whieh aClents 
from ExportR to the United Sta.tes of America from Indis, ss also those whieh 
simila.rly accrue from other Empire countries, are paid into a Common i ir~ 

tThia question wa. withdrawn by the questioner. 

• 
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pool from which are met the ellsential doUar import requirements of the sterling 
area countries. 

(b) No. 
(d) The Government of India are not in pos5e&&ion of this information. ' 
(e) I am not in a position to add to the information which I have pt:eviously 

Kiven on this subject. . .. 
Mr. Jlanu Sube4ar: May I know .whether it is not a fact that a much larger 

amount of dollar accrued to India than 'the corresponding liability 'for r ~ e , 
made in the United States for India? 

'!'he Honourable SJr .T .. emy B.aism&n: That may be so in' respect of, com-
mercial purchases. That does not necessarily give the whole picture. 

Mr. Kanu Subedar: Does he wish to convey that the United Kingdom and 
other sterling areas hsve appropria'ted dollars which rightfully. belonged to tilis 
COuntl'Y? 
. The Honourable Sir .Teremy Balsman: I do not know what the Honourable 
Kember means by appropriating dollars which rightly belongea to this country. 
The fact is that the whole of the transactions of thelle countries with the United 

~  of America are dealt with as one and- that the proceeds 6f those trsnsac--
tions are . ut-ilised on behalf of the war effort of the whole of ~ Empire 
country? 

Mr. lIull. Subed.ll: May I enquire, Sir, whether it is not a fact that the 
civil population· is refused dollar e ~  by the Reserve. Bank even for such 
things as subscriptions to the ~e er  Digest, and whether it is not a fact that 
a good m ~~  industrialists who desire to make essential purchases for their own 
requJrements are told that they cannot get exchange on the United States of 
America when there is a visible surplus and when dollars .rising out of the pur-
chases by the United States of America from India are there and that the ulle 
of this exchange is denied to the citizens of this country: even for the education 
of their children no remittances are given.' 

The Honourable Sir .T.emy Ballman: It is quite true that a stringent ('1"0-
nomy is exercised here as well as elsewhere in regard to the expenditure of dol,-
18rs, but that arises from the fact that the whole position of the sterling are • 
.,i'-a-t1i, America is i i ~  and therefore economy has to be exercised in the 
interests of the war effort. It is the situation created bv the war which hu 
brought about these difficylties and India as a participant- country has to suffer 
certain disad\Tantages. 

Mr. Kanu Subedar: May I know with regard ~ (e) whether recently a pro-
mise was not made t-o assign a deftnite share of this pool to India and particular-
ly for URe after the war: also what progress has been made with regard to this 
arrangement and how much will be India's share in this dollar pool. • 

The Bono.urabIe ~ .Teremy Ra1sman: That undertaking hos been carried 
out. A certam quantl:tJ of dollars is being earmarked for India's use ':\Iter the 
w!\r. 
, Xr. J ~ Subedar: In that case the Honourable Member hajj replied \Q (d) 
t.hat there .IS no sha.re for India for the dollar pool and I have asked for \he 
'Yolume of It. Why not tell the House how much it is? 

'!'he Honourable Sir .Jeremy Baiaman: The question of the total extern.l 
. rel!lources which are at the disposal of His Majesty's Government for this pur-

pose is Q secret which is not published anywhere. I am not in a position to 
state it.. • • 

Xr. lIanu Subedar: Will Government promise to see that justice is done to 
India? ' 

The BonOllQ.ble SiroTeremy Bataman: The coneern of \he Government of 
India is to see that justice is done to India. 

Mr. Kanu Sube4ar: I said in proportion to the goods which the Uni"c! 
States required from this country that the entire dollar arising out of such pur-
oh •• es will be made available to the pop.la'ion of India. 
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The Honourable Sir Jeremy B&lsmaa.: The question of doing justice io India 

would not be decided on that factor alone. 
Slr Oowasjee Jehanglr: Is it a fact that the United States of America has to 

pay India n considerable amount of money for expenditure incurred on American 
troops in India? 

The Honourable Sir Jeremy Ballman: Yes. The United States has to raise 
rupees for e.xpenditure in India. ' 

Slr Oowaljee Jehanglr: Does America pay India in dollars for that purpose? 
The Honourable Sir Jer~m  Batsman: It raises rupees partly by sale of gold 

and party by provision of dollars. . . 
Sir Oowasjee Jehang1r:What happens to those dollars? 
The Honourable Sir Jeremy Baismaa.: Those go to the Empire DoUar Pool: 
Si!' Oowasjee Jehangir: Why should they go to the Empire Dollar Pool? 

It is a direct payment by the United States to India for services rendered by 
India directly to the United States. Where does the Empire Dollar Pool come-
in? 

The lloDourable Sir Jeremy Baisman: Because dollars, like all resources-
like man power, like life blood-is a factor which has . to be used in ihe 
prosecution of the war. 

Sir Oowaslee Jehangil': That life blood has to be used by everybody ... 
The Honourable Sir Jeremy B.a.Iaman: Quite so.' 
Sir OowasJee Jehangir: . . . . . by India, as everybody else, and if it. is 

due directly to India, it should be credited to India. 
The Honourable Sir Jeremy Raisman: It is credited to India as part &i 

India's contribution to the general war effort. . 
Dr. Sir Zia Uddin Ahmad: May I ask whether the Reserve Bank of India 

or the Finance Department is keeping a --separate Lease and Lend Account 
between India and the United States? 

The. HonQUl&ble Sir Jeremy Ralsmail: Yes, Sir. We are endeavouring to 
keep a separate account. . , 

JIr. T. T. lCrisbnamachar1: MItv'I ask the Honourable Member whether the 
amount that is made BVflilableto" India is B specific amount arbitrarily Dxed, 
or does this :lmount depend upon the requirements of the Indian public :IS 
assessed by the Indian Government? 

The Honourable Sir Jeremy BaiSman: It also depends, to a certain extent, 
on the quantity of India's dollar earning. ' 

Dr. Sir Zla Uddin Ahmad: Will the Honqurab!e Member give a er i i ~~ 
of good accountancy to .any person who is 'endeavouring.' to keep separllte 
accounts? . 

The Honourable Sir Jeremy Ralsman: It depends on the circumstances with 
which he has to deal. 

Kr. T. T. Jtriahnamachari: Since the Honourable Member has remarked 
that the Ilmount that is made avail.able depends on the quantity of India's 
dollar earning, may I ask whether any amount that is paid by the American 
Government in respect of expensetl on American Forces iIi India also C ~ ~  
into the Pool? 

The Honourable Sir Jeremy Ralsman: The amount paid by America in 
dollars comes into the general ~ i  . 
. JIr. President (The Honourable 'Sir Abdur Rahim): Next ~ i . 

MEASURES FORRECOVEBY OF STERLING BALANCES. 
188. ·Xr. Xa.nu Subeda.r: (a) Will the Honourable tIle i ~ Member 

be plf'Rsed to state if it is a fact t.hat purchases in Iudi" by the Eastern Group, 
the Allied Governments, the U. K. C. C. and,His Majesty's Government are 
made lit. controlled rattls? What. if any, are the exceptions to this rule? , 

(b) Is it R fact that concern has heen shown in the United Kingdom about' 
the sterling balances accumnlated in London and that there have been various 
proposals to scale down or to repudiate the liability for such balances? 

(e) What correspondence in e e~  And telegrams h'ls taken place betwe<!n 
the Secretary of State and the Gov.emment of India, and do Government 

·t 



4:16 LEGISLATIVE ASSEMBLY [8TH Nov, 1944 
propose to place thiH COlTt!spoudence on the tuble of the House? 
, (d) What steps 11lwe the er m~  of India taken to safeguard the 
intel'ests of India which ar,) in clear conflict with the interests of the United 
l\.i ngdom . in this case? 
, (e) What conversations did the Honourable M;ember have in London on 
'his way back from the Bretton Woods Conference? ' 
, (f) Is it a fact that tht) Honourable Member did not support the non-official 
"C1elegates at the Bretton Woods Conf-erence in tha specific request which they 
'mude with regard to the sterling balances? 

~, What decisions have Government reached with regard to the measures 
(0 be t.aken for the recovery of the sterling balllnces? 

The Bonounble Sir Jenmy :aatlman: (a) I assume that by 'controlled 
l'ates' the Honourable Member refers to Supply Department contract rates for 
Government l>urchaB,es. Where other Governments purchase from India 
through Government channels Government of India contract' rates are avail-
able where the purchase is for war purposes; otherwise not" Eastern Group 
Governments make all their purchases from India through official ohannel",; 
Allied Governments sometimes do and sometimes do not, HMG generally 
obtain finished articles through Government channels but not raw materials. 
The UKCC whether it purchases direet ftom the market or through the Supply 
De.partment (e:g., for r ~  items) gets no price advantage. 

(b) The question of India's sterling balances has been discussed in the 
English Press and in Parliament but no proposals of the nature suggested have 
been made by His Majesty's Government. _ 

(e) It is not the practice of Government to disClose the contents of their 
correspondence with the Secretary of State. 

(d) The necessity of steps to safeguard India's interests has not arisen, hut 
the Government of Indio. are fully conscious of the importance of this matter. 

(e) and (g). I would refer the HonoQrable -Member to the reply which I 
gave to Dr. Sir Zia Uddin Ahmad's starred question No. 66 on the Urd 
November 1944. -

(f) No, it is not a fact. 
JIr. lIanu Subedar: With regard -to the answer to part (a), has the Honour-

b~e Member conveyed to this House the fact that these outside parties qet 
their goods at controPed rates through Government channels, goods which tbe 
civil populntion of this country cannot get either at controHed or at any rate? 

The Honounble Sir Jeremy :B.aisman: I, said • . . , Ogvernment of India 
contract rates 8re availa.ble where the purchase is for warpurposeB'. 

JIr. Jlanu SUbedar: But where the purchase is for the civil population of 
the United Kingdom, does t,he Honourable Member deny that tea has been 
purchased in this country for consumption of the United Kingdom civil popu-
lation and at controlled rates of 5 to 8 annas a lb. ~ere  the civil popula-
tion of this country hils to pay Rs. 1-8-0 to Rs, 2 per lb. ? 

The Honourable Sir Jeremy Ba.i8man: 1 am not .aware of the facts about 
tea sperifical!y. I shoulrl require notice of that. 

, Ilr. Manu Subedar: There is a Controller of Tea purchasing to the tune 
of about a crore of rupees 'a mont"!. Does the Honourable Member in charge 
of India's finances really mean that he is not aware of these accounts? 

. The HonOJl'l'Me Sir 'Jeremy Ballman: I am certainly aware of the e i ~ e 
or the Tea. Controller. - -

IIr. Xanu Subedar: Then, Sir, does he deny that tea for the civil popu-
lation of the United Kingdom and many other articles for civil population,)f 
the Eastern Group, including our friend South Africa, are purchased at con-
trolled price in this country in priority to, and in preference to the 'require-
ments of the civil population of this country,? 

The Honourable Sir .Teremy Batsman,: The purchase of supplies for civil 
. population may nevertheless be a r~ e for war r ~ e . " 

Kr. Xanu Sube4ar: i re~ r  to the rest of the rephes, WIll the Honour. 
able Member tell this House when he proposes to lift this p",dah of myaliery 
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on the question of sterling balances which is agitating the minds 'of the who!. 
country? When does he propose to give us full amounts of them, when h. 
will tell us what negot.iations are on in order that these balances may be 
ultimately, and when India requires them,' realized? 

T"4e HoDourable Sir oTeremy Ballman: I am not aware what the Honour-
able Member means by a 'pardah of mystery'. 'l'he actllfll figllres ret,arding .... 

Itr., Jlanu Subedar,; I refer to the consistent denials of information by the 
r b~e the Finance Member on this subject. ' 

The Honourable Sir oTeremy :aa.taman : The actual figures of the sterling 
l;>alances are published more or less every week and anybody can find out wh'lt 
their amount is. They are regularly (,f"nmcntcd on in the financial jounla!s. 
So I do not see where 'pardah of mystery' comes in. As regards the other 
auestion, -I, like every human being, am not in ,a position to make a state-
ment on any matter which has not yet been determined. 1 havll ~. ere  
questions regarding the present position of the sterling balances and the possi-
bi i~  of discussions on them, but I cannot t!ell_ him about anything which 
does not yet exist. ' 

Itr. lIanu Sub.dar: With regard to (g), I asked what decisions have Gov-
ernment taken with regard to the measures to be taken for the recover:v of 
the sterlinK balances? I hope- the -Executive Council have deliberated 0:1 
this subject and I would like the Honourable Member to give this House Rome 
information as to what P!ogress has Leen made in these discussions? 

The Honourable Sir oTeremy BalsD1&ll: If the Honourable Member wouM 
kindly listen sOmetimes to replies given to other Honourable Members' ques-
tions as well as his own, he' will realize that 1 have answered that veryquee-
tion. I have said that no decisions were taken. 

St,. OowuJee oTel\IDJir: Is it not a fact that the United Kingdom were 
going to invite a ~e i  to that country to discuss th.is question of Sterlin, 
Balances? 

'!'he Ilonourable Sir oT4Iremy Ballman: I indicated on a previous day that v. 
were expecting discussions to take place and I said that I did not think they 
could take place before the next spring. 

Sir OowaaJee oTehaqir: I understand that no progress hus been made with 
regard to the invit",tion to the Government of India to send somebody to 
Eng!and to discuss this quetsion? 

T}le Honourable Sir oTeremy BatSman: Yes, no further progress. 
Prof. R. G. ~  With regard to part '(d) of this question, may I ~ 

the Honourable Member what steps Government of India are takini_ to asso. 
ciate with themselves non-official public opinion in order to safeguard -the-
interests of Indin when the interests Of India are in clear conflict with the in. 
terests of the United Kingdom in respect of sterling balances in England? 

The Honourable SIr oTerem.y Railmll1: I do not know what specific steps 
the r .~ e Member em ~ e !. I should have thought that _ we na.d 
already assoeiated with r ~ e  non-official public opinion with regard to thilJ 
matter_ 
- Prof. R. G. Ranga: What I had in mind is this: Whenever there is a con-
flict between the interests of India and the interests of -Bngland in regard to 
the i! ~  of the sterling bnlances that have Ilc,:,umulTt'ted to the credit of 
India in England, what steps do Government of- India propose to take in order 
t.o asso(',inte with themse'ves non-official puhlic, opinion of 'his ~ r  r-Q 
that they can strengthen their own hallds in their effort to get justice ~ r 
India from England nnd English statesmen. 

The Honourable Sir oTerem, Ballman: The-Government of India are fully 
aware of the importance of the- considerations suggested by my Honourable 
friend and they will' un{loubtedly bear that in mind when any question ,")f 
neRotiations or discussions arises_ 

+189.* 
tThis quesHon was withdrawn by the queationer, 
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BBB'l"l'ON WOODS MONBTARY CONFERENCB. 

190. -Mr. T. T. KrishDamacha.rl: (a) Will the Honourable the Finance 
-Member please state when the Oovernmf'nt of India receivpdan invitation to 
attend the Bretton Woods Conferf"nce? 

(b) Was ,~ invitution extendtld ire~  or through His Mlljesty's Govaro. 
ment? : i' 

(c)Who.t were the considerat.ions that influenced him in selecting the" 
delegation to Bretton Woods Couferencejl 

(d) Where exactly did the General Policy (Reconstruction) Committee come 
in regard to this matter? 

The Honourable Sir Jeremy lI.alaman: (a) 26th May 19«. 
(b) The 'invitation was received direct. 
(.0) The official delegates consisted of those who are Government's ri i~  

expert advisers itt regards to monetary policy. Government selecte!i as non-
official delegates persons representing business and mme~i  interests J who 
were, in close contact with current economic developments. . 

( d) In view of the close connection between monetary i~  and' recons-
truction, and the limited im~ available for sounding public opinion, the Gov-
ernment, for the guidance of their delegation, 'consulted the General Policy 
(Reconstruction) Committee on the Joint Statement of Principles by experts, 
which formed the basis of the Bretton Woods Conference. 

Mr. T. T. KrisJmamachari: May I ask the Honourable Member if it is 
the considered opinion of the Government of India that this House is not 

~ e of helping him in regard tc.. what is stated in answer to part (c) of the 
questIon. 

I The Honourable Sir Jeremy Rallman: No, Sir. I must point out that the 
last, Session of this House, viz., the Budget Session, had already fin'sr.ed 
early in April and that suddenly through no fault of ours, but as a result :)f 
American developments, we received an invitation in May for an early confer-
ence. It was hard!y possible in those circumstances to summon this House 
in order to deal with that question. . 

IIr. T. T. Jtrl8lmamachari: Could not the delegation be made wide enough 
to include one or two non-official Members of this House to assist him in this 
De1ega tion ? 

The Honourable Sir Jeremy KaJaJD&11: The invitation which was sent to 
us Rsked us to fiend one or morede:egates to participate in the Conference 
and it did not seem at the time as though any non-official association was 
expected. But, on mature i er~ i , we did decide to assOciate two non-
officials with our Delegation, which was a larger proportion than Was present • 
in most of the other Delegations. 
. lit. T. T. Jtrishnamacha.ri: Am I to understand that the Honourable 
Member has come back wiser and now feels that non-official help wilt be , f 
vp,lue in Buch delegations in future? ' 

The Honourable Sir Jeremy Kallman: It did not require any increase ;n 
wisdom in order to arrive- at that conclusion! 

Prof. N. Q. Kanga: In view of the fact that the Bretton Woods Confer-
ence made R e i~ recommendation that special steps were expected by that 
,Conference to be taken to make provision for adequate agricu1turaJ 'credit in 
the' different ao,untries of the world, how is it that the Honourable Member 
never thought it necessary to ·see that his Delegation included at least one ('r 
two 'representatives, whether official 01' non-official, who cou!d 'be expected to 
speak for t.he interests of ~ e, Indian agriculturists at this Conference. Does 
this. mean that the Government of India had thought that at this Conference 
the Indian agriculturists have no interests at all nor were their interests 
involved in the deliberations of this Conference? 

The Honourable Sir Jeremy ~m  I am afraid if argu,ments of ,that; 
kind were accepted the Delegation would have to consist possibly of fifty (3 
sixty persons. The: Government of India felt that they were themselves aba 
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to deal with such aspt:cts of agricultural credit as might ,rise at the 
Conference. 

Prof. N. G. Ranga: Will the Government of India bear in mind t.he 
. necessity for providing adequate repres'entation for these interests at least in-
regard to the future conferences that may be held? 

The Honourable Sir Jeremy Raisman: The Government of India are not 
likely to overlook the necessity of bearing in mind the agricultural interests. 

PROFITS MADE BY UNITED KINGDOM AND AMBBlCA THROUGH SALE OJ' GOLD IN 
J INDIA. 

191. -Mr. T. T. KrlIhnamacharl: Will the Honourable the Finance Member 
(ileuse state: . 

(8) the total profits made .till 1st November, 1944, through the sale of gold 
in .is country by-

(i) the Government oE the UnitE'd Killg401U. and 
(ii) the Governmcnt of the United States of America; 
(b) whether the trunstlction!; by the Government of the United Kingdo>m 

are made through the tlgency or the Balik of England and by the Government 
of the United States of America through the Federal Reserve Bunk; and 

(c) whether the profittl nwde by .t.hese twc Governments are subject to 
income-tax and super-tax? 

The- Honourable Sir Jeremy R&iBman: (a) As I have previQusly explained 
on the floor of this House, the purpose of the sales of go:d by the Reserve 
Bank of India on behalf of the Governments of the United Kingdom and lhe 
United States of America is to provide rupees towards meeting the war expen: 
diture of those two countries in India. The question for profit does flot 
therefore arise. If the Honourable Member's desire is to know the difference 
between the Bctual realif3ations from these· sales and what would . ~ been 
realised had the sales been made it inJport parity prices I regret that I cannot 
give the information. 

(b) The sales are made .by the Reserve Bank as agent for the two Gov-
ernments concerned on inetruetions received from time to time from the Bank 
of England . 

. (c) There is no question of liability to income tax as the sales of gold :lre 
not of .the nature of trade or business transactions. • 

Mr .. Manu Subedar: If the question of profit does not arise, what are J ~  
Is it not a fact that gold is sold in this country because the price of gold' in 
this country is' i ~er than its price in the country of its origin? 

The Honourable Sir leremy Balaman: I have already pointed out that ~.  
only object in the sales of this gold· is to raise the rupees necessary in order 
to pay India for some of the services and goods which are received from India. 

Mr. )[anu Subedar: Any article sold by allf foreign government in \ihis 
country should be i ~b e to income-tax at the hands of the agent of .thnt 
country. I' would like to k ~  the Finance Department is lax in its 
duty of sticking up income-tax and supertax on these people, from. the agents 
whom they employ in this country? . 

The Honourable Sir Jeremy R.a18man: The' Honourable Member. is not quite 
correct in saying that any foreign agent is liable. Actually the legal position 
is that such a body like, for inst,ance, the Government of the· United States 
of America would not be liable to income-tnx, eyen if the view that uho 
transactions were of the nature of trade were adopted. 

Mr. T. S. Aviiu'abUingam e r~ Is the Reserve Bank of India allowed 
to act as agent of any foreign Government in the matter of sale of gold? 

The Honourable Sir ,Jeremy :a.a.taman: The functions of the Reserve Bank 
.are controlled by the Reserve Bank of India Act. The Reserve Bank is' ... er-
tainly entitled to act as agent in such s81es. l 

Prof. N. G. Ranga: Are the Government of India prepared to have the 
Income-tax Act suitably amended in order to bring these people under the 
,mischiet of that act and see that those people are made liable to pay income-
tax on the profits they make at the cost of India? 
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EXOlilBSIVlII RAILWAY TBAVlIIL BY MILl1'ABY MD.--

192. *1Ir. Kanu SulMldar: (a) Will the War Secretary bepleae;ed to state 
the purpose of the cOllsiderahk ~ me  of juilitury oi ull runks ~ r  
the. country by practically ever;y train which is running-from anywhere to 
anywhere? . . 

tb) Are Government aware uf thl' enormoils iuconvenience to the ,~i i  
population, qf ChSt:S of i ~  between l;oldiers ~  the civil populatio'l, 
or of civil population being forcibly 8tiked to clear out of Hailway compartments 
in ~ middle of the joumay to create accommodation for soldiers- and their 
officers? 

(e) Is it u fact that American eailors On duty at Madras were found in 
Simla for signt !:leeing becRllfle they had a week off? 

(d) l!,1 it IL fact that lioorsl leava rules exist and every officer of the '-'my 
can get-leave ~i er to IlO aud see his family or to go to ~ tOWll or to a bill 
station? . , 

(e) Is It true that t,he BRme conditions e~i e  before the war? 
(f) Have Govemment taken steps to reduce the amount of travelling hy 

Army officers and others? ' 
, (g) Have Government thought of restricting the movement of. militBl'Y peopte 

tl' one day in the week or to a certain number of trains c.nly and not in ull 
t.rohls? • 

(h) Is it a fact tbat ! i ~me  of Railways appeaIin'g to the public 
to travel less had their origin in the desire to get more accommodation for 

• military people when they are reporting from somewhere to somewhere, when 
they are going to conferences, or when they arc spending their Teave with 
friE-nds or in large. cities? . 

< - (i) What steps have Government taken to reduce travening by their own 
mncers and men in the Military Department so as to reduce the inconvenienee 
to the travelling public and the civil population? 

1Ir. o .•. 'lrived1: (a) Military personnel move on duty and leave. '!'be 
fact that their movement 'at present is 80 heavy is due to the great expansion 
of the Defence Services. I -

(b) Yes, Sir; Government are aware of the incouvenience and of occasional 
instances of uhpleasantness. I may however ,add that wbenevet' tbe guilt of 
military personnel is established in such cases, disciplinary 81ciion is taken 
against the individuals concerned. 

(c) I am not aware of this, but if my Honourable friend gives me further 
particulars, I will have the matter investigated. 

(d) and (e). Leave rules do exist, but they are now considerably.lea liberal 
than they were before the war. 

(f) and (i). Travel by mYitary personnel is already reduced to the absolute 
minimum commensurate with the necessity of the situation, so that no further 
reduction is possible. ~.  , 

(g) This would be impracticable -in view of the urgency of' the moves t\"nd 
of the large numbers to be carried. - _ 

(h) Yes, Sir. It is essential. that the civilian pubIiG- should travel less in 
war time, not only to enable the railways to carry vital war material '1nd 
military personnel wherever required, - but also to avoid inconvenience 10 
themselves. 

EXPOBT TRADE TO UNITED STATES OF AMlIIRICA. 

193. *JIr. Kana Bubedar: (a) Will the Honourable the Finance Member 
be pleased ~ state the export trade to the U!J.ited States of-America since H.e 
beginning of the war? (Please ~ in value per year). 

(b) Does this include export to tbe same destination, i.Il., United States 
of. America or is it ~  for the United States of America Army elsewhere trom 
purchases made by. the. OOVf'rnment of India? 

(c) Is tbere a purcha!le machinery for the United States of America in 
India, and, if so, how is it 'functioning, and bo" much is ita 'tumoV'er every 
YE'ar? 
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. (d) Is it 8 ~  that the dollars arising out of such exports to the United 
~ e  ~ America or purchases made by the Government of the United States 
cof ~me .~  hln-e beeu appropriated by His M;'ajesty's Government in tht> 
lJUlted Kmgd.oUl and lndJIl is credited only with the sterling equivalent? 

, ~e . What IS the total volume of such dollars which. have been diverted trom 
IndIa mto the United Kingdom Treasury? -

, (f) ~ e when ~  the Lend-Lease arrangement between the United States 
of AmerIca and IndIa started? 

(g) What is the ~J a.mou?t of ~e e e goods 0 that have reached India? 
, (h) What are the prlDClpal .Items III such goods, and what is the total amC;lllnt 

01 r~ e,; mltde by the Ul1Jtcd States of America Or supplies made -available 
by I.ndla under the Lend-Lease arrangement? -

(9 On balance, who is the gainer? 
0) Who mude this Hrrangemtmt:' 
(k) .Was it ~e i e  it! Ellglaild by His Majesty's Goyc::rnment, nnd imposed 

011 In .. ~, or ~  the Governme.nt hove anything to 88)' on it? , 
(1) \\1 as thIS arrangement ; ~  by the Executive Council of His Excel-

lency the GoverllorOeriel'll] before it was I;lc(',"pted and given effect to? 
The Honourable Sir .Teremy Railman: (a) The figures of eJq>ort trade from 

British India -to the United States of America are given in the Accounts relat-
ing to the b'ea-botne Trade and Navigation of British Indio which are pub-
lished .every month. 

(b) The figures are for trade in 'merchandise to the United States of 
America 0 

(c) The U. S. Government' have no regular mission for making purchases ~  
India on their behalf. 

(d) All dollars accruing ~  Indio as well ~  to other Empire ri~  _ I\'ra-
put into the Common EmpIre Pool from WhICh they are used for meetll,lg th& 
essential import requirements of the sterling area countries. India gets credit 
in sterling for the amount of dollars in excess of her requirements. 

(e) There is no question of wrongful diversion. Information regarding the-
actual net amount of dollars contributed by India to the, Empire Pool is not 
availsble. 

(f), (j) and (k). The Honourable Member's attention is invited to ~ 
re~e  portions of my Budget Speeches for 1942-48 and subsequent years. 

(g) The tot.al estimated value of bend-Lease stores received in India to t I-t .. 
end of July 1944 is approximately Rs. 275 crores. . 

(h) The principal items of Lease-Lelld goods received from the United 
States of America are mainly munitions of war of all kinds. Metals, machi-
nery, Pol, food and tobacco for the armed forces, etc. are al80 received. As 
regards the supplies or services made available to the United States of 
America as a measure of Reciprocal Aid, the Honourable Member's 'ittentioll 
is invited to the Press 'Note on the subject published on the Brd September, 
19M. 

(i) The Honourable Member -can draw his own conclusions. 
(1) The normal procedure was observed. 
JIr. Manu Subedar: With regard to my question, on balance who is 'the-

gainer, the reply given is that "the Honourable Member can draw his ')wn 
~ i . But since the Honourable Finance Member has got figu'ras all 
both sides, will he not tell this House whether up to date we have given more 
than we have received, or whether it is the other way round? _ 

The B.oaourable Str .Teremy Ballman: I explained the position in my last 
Budget speech; the position up to now is that India has received more thllll' 
she has i ~ . 

(b) WRITTEN ANSWERS 

OU'l'SIDE MISSIONS TO INDIA. 
1M. *111'. Manu Subedar: (a) Will the Honourable the Finance Memher' 

be pleased to state how many Missions have come 110 Indi'A since the commenre. 
melit of the war? -

(b) Wh_at has been the cost to India of each of tl'lelle MiesiOO8?' 
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- (c) Why is the report of the Grady Mission not published? 
(d) Did t,he Government of India invite the Machine Tools Mission, or was 

jt the suggestion of His Majesty's Government or English businessmen thnt .hey 
~  visit this country? 

(e) Who invited Professor Hill, Earl Munster, Sir Henry French and Beverly 
.Nichols, and what would their visits cost this ~r  

(f) In what .other directions have .. experts" been called out for .his country, 
'!Ind what is the total additional cost of the services of these "experts" since the 

, be~i i  of the war?- , 
(g) What will be the cost of the proposed Medical Mission to India, anI{ 

'What is its purpose? ' -
. The Honourable Sir Jeremy Ballman: The' information is being collec'ed 

:and will be laid on the table of the House in due courae. 
CoNFIBMATION OF A MATRIOULATE ASSISTANT COmSSIONEB OF 

INOOKll-TAX IN THE PuNJAB." 

1915. ·Bhal PlIJIWWld: (a) Will the Honourable the i ~e Member he 
:pleased to state if it is -a fact that the Govemments' general instructions are to. 
take candidates with the minimum qualification of Intermediate for the posts of 
derks and Graduates for officers? " -

(b) Is it a fact that two new posts of Assistant C mmi .i er~ have been 
lecently created in the Income-tax Department, Punjab, and two officers have 
been confirmed on those posts, out of whom Oll,e is a Matriculate? If so,' will 
Government be pleased to see that the princip:e of minimum qualification of n 
~r e for the post of officers is duly adhered to? 

The HoIlourable Sir Jeremy It&llman: (a) I take it that the Honourabl __ 
Member is referring to the Income-tax Departments. Ordinarily, the minimum 
qualification required for direct recruitment to clerIcal grades in the Income-
tax Departments is a Matriculation certificate or other equivalent qualifica-
tion and' to officers' grades a Degree. But this restriction regarding minimum 
qualification does not. apply to departmental promotions. 

(b) Possibly the Honourable Member has in mind the two temporary-posts 
that have been made permanent. If so, one of the officers confirmed as an 
Assistant Commissioner aganist one of these two posts is a first in Arts, which 
is,' I understand,. a stage above a Matriculate. But he has _ been "selected" 
for promotion from the Income-tax Officer's cadre of the Punjab Income-Mx 
Department. The second part of the question does not arise. 

INCOME-TAX REFUNDS 'l'O CERTAIN ASSESSEBS IN TBJI PUNJAB. 
196. ·Bbal Parmanand: (a) Will the ~ r b e the Finance Member be 

t>leased to state if it is a fact that the Commissioner of Income-Tax, Punjab. 
nas given large amount of refund to some assessees without their filing regular 
appeals. as provided by the Law. inspite of the fact, that the assessment in those 
-cases was approved by the i ~  Commissioners-in-Charge? ' 

(b) Will the Government be pleased to (ake steps to avoid such unnece:Bsry 
iJarassment to the tax-payers like this in future? 

The Honourable Sir Jeremy Bai8man: (a) ~ (b). I am making enquiries 
ana an answer will be laid on the table of the House in due course. 

:SCRlIIME FOR RESETTJ:.BMENT OJ' PuSONS JIVlOTJ:D FBOM HOlDS UNDER 
DJll':BNOJI OF INDIA RULlI 75 (a) (1). 

197. *Mr. ADlDla Kohan Dam: (a) Will the War Secretary he pleased t., 
.... tat.e whether Government have any Bcheme for resettll'ment and rehabitatio:1 
-of persons evicted from homes under Defence of India Rule 75(A)(1)? If 'JO. 
whllt is that? 

(b) Is it a fact thaf the valuation of certain houses requisitioned undel' 
nefence of India Rule 75(A )(1) are done in the district of Rylhet. As .. am. bv 
-officers who have no expert knowledge in the line? 

(c) fs it B flloCt that the compensation paid for kue1dllJ houseR 'l'eqnisitioned 
-mder'the Defence of India Rules in the district of S,.lhel fall far hlow the 
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Public Works DepartmeIft's rates for similar houses in those localities, and that 
the compensation given for trees also are very low, having no bearing with the 
pre&ent market value of fruits etc.? 

(d) Will Government for the. sake of justice have a schedule of rates for 
kuchha houses prepared by experts., having regard to the present Public Works 
Department's rates of every district, for ready"reference of the laymen who make 
valuation of the kuchha houses requisitioned nnder Defence of J;pdia Hula 
75(A)(I) and also revise the schedule prepared fol" the valuation of trees, baving 
regard to the present market value of. fruits? ' 

(e) Have Government any information about the disoontent prevailing in 
Assam, particularly in the district of Syihet, over land requisition matficrs dua 
to most unusual delay in payments and inadequate payments both for houses 
arid trees? • 

Xr. o. lI. Trivedi: (a) Attention of the r b~e Member is invited to 
the answer given to part (b) of starred question No. 29 answered on the 8th 
["ebruary, 1944. . 

(b) to (e). Information is being ::>btained and will be placed on the table 
of the House as soon as it is received. 

TRIAL OF BABU JAI PARXASR NARAIN. 
198. *Sardar Kmg&! Singh: Will the Honourable ,the Home Member please 

st'ate: 
(a) whether Babu J ai Parkash Narain will be tried in a ('ourt of law; whet.her 

he will be tried alone or along with some other persons; and 
(b) whether the sanction of the Government of India has been obtained for 

irJstituting this case? , 
The Honourable Sir Prane!s Kudle: (a) aud (b). The whole matter is under 

<:onsideration 'lna T rc!;\'rflt I Lan !Sive nil further information with rf'j;!;'1rd to it 
at present. 

RESTRIOTIONS ON INTERVIEWS OF CONGRESS WORKING COMllrlITTEJD MEMBERS. 
199. *Sardar Kangal Singh: Wi:l the Honourable the Home Member please, 

state: 
. (a) what restrictions have been placed on interviews of the members of the 

Working Committee with their relatives; and . 
(b) whether any inten-iew has taken place sinoe the permission has "een 

granted to the members of the Working Committee? 
The Honourable Sir Prancls )[udie: (a) The restrictiolls are the same as for 

other security prisoners Tn Bombay. The Rules are in the Library' of the 
House. 

(b) No. 
~ OF INFORMATION RR BALANOE OF TRADE IN GOLD AND SILVER FROM THE 

RESERVE BANK REPORT. 

200. *lIr. K. O. Keogy: (a) Will the Honourable the Finance Member be 
pleased to state the reasons why the balance of trade in gold and silver is noti 
shown in the stntement on the balance of trade in merchandise of British India' 

. in the Reserve Bank of India report on currency and finance for 1948-44? Will 
the Honourable Member be pleased to give this House the information thus 
omitted from the Reserve Bank Report? . 

(b) What were the reasons for leaving the gold and silver market in India 
a free market, b ~ ! the London and New York, markets were controlled as 

",stated in the Ilbove Report? '. 
(c) What were the average prices of gold andsiJver in New York and London. 

respectively, during the period covered by the Report, and the prices in India' 
during the SRme period? . 

The Honourable Sir ,Jeremy JI.alIman: (a) The answer to the first part is, 
that disclosure of the information referred to, during war. time, .would be con-
trRry to the puhlic interest; For the 8ame rea!lOll. the allswpr to the 8t'eond 

part must be in the negative . 
• • 
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(b) Government did not think it necessary or practicable in Indian condi-

tions to fix and enforce maximwn pril"es for gold nnd silvEr. 
(c) The information re ~ire  will be found on pages 27, 29, 77 and ~  

the HE'port in question. 
INDIA'S DOLLAR CunlTS. 

201. *Mr. K. O. Neogy: Will the Honourable the Finance Member be pleased 
to state:-· -

(a) whether the amount of Rs .. 46'-65 crores which according to ~ ~ er e 
Bank neport on currency and finance for 1943-44, represents Indla s . total 
balance of' trade with the United States of America from 1938-89 to 1£43-44, 
has been accounted for as Dollar credits; . _ 

(b) howmuc:h or what percentages of the tot{ll doliar ored:ts have been set 
o(Jort ~ i e  to Indin's account and not surrendered to the Empire Dollar 
Pool' 

~  whether the allocations, when the Empire Dollar Pool is' dissolved, would 
be made on a pro rata basis; -and 

(d) the value of the. Dollar . .securities surrendeJ;ed to the Government of India 
since their notification, dated March 10, 1941? 

The Honourable Sir lIremy :aa"'IIl&D: (a) The balallce of trade, the i re~ 
for four year!t for which Bre given on page 23 of the Ree-erve Bank's rt.>port ~ 
Currency and FiJ}8Dce for ~ , differs from the balance of paymentF; betwE'en 
the two countries the figure for which may be larger or smaller £hBn the 
figure for the balanee of trade. It would be correct . .to say that 4011ar credits 
have been received by India equivalent in amount to t.he favourable balance of 
payments India MS with thE' Unit.ed States. ' 

. (b) ~ arrangement is that the ~ dollar earnings of all empire coun-
trIes are surrenaered to the Empire Dollar Pool from which each country draw! 
dollars according to its needs. 'fhere is no fixed allocation between the 'sterling 
area countries. _ 

(c) The arrangl'ment to be made when Empire Dollar 1>001 is dissolved havt! 
not yet been considered. • . . 

(d) I would refer the Honourable ~r mber to the answer I gave to part 
(a) of his question No.4 on the 3rd November, 1944. 

RELEASE OF DR. RAJENDBA PlUSAD. 
_. *Mr. KaUuh BIharl LIn: Will the Honoorable the Home Member be 

pleased to state: -
(a) whether Government is aware that ~re was a widespread feeling of ex-

pectation in Bibar over the release of Dr. RaJendra r ~; 
(b) if it is B fact that. even the Government of Bihar recommended his 

release; 
(e) who turned down the proposal for his release; . 
(d) if it is 8 fact that he was offered release on certain conditions; 
(e) who t those conditions were; and 
(f) if. it is not a fact that his health has considerably gone down due to an 

attack of asthma? 
The Honourable Sir !'rancls Jludie: (a) No. 
~ No. -

(c) There was 110 proposal. 
(d) No. . 
(e) Does not arise. 
(f) Dr. Rojelldra PraR8d is 11 chronic IIsthmo patient. He had an QUack 

in e ~emb r hut it WIlS reported early in October that his conditio,\" was !'llti'J-
factory. . 

. POLl'l'IOAL PRrSOWBRP. 

103. -IIJ'. KaUUh Bthan Lal1: Will the Honourable t.be Home Member he 
pleased to state: .,. 

• • 
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(a) the latest figure of the political prisoners, security a8 well as convicts, in 

each of the Provinces; , 
(b) how many CBses of the security prisoners bave been reviewed since ~be 

J1tomulgation of Ordinance No. III of 1944; . 
(c) how many security prisoners have been released In consequence of the 

review of their cases in each of the Provinces; and ~ 
(d) if the re mme ~ i  of the rib~  instituted to revie.w ,their cases 

have been given effect to lD the .matter of their release by the ProvlDcl,al Govern-
ment or the police had tbefinaIt say even over the recommendation of the 
"l'ribunal? 

The Bonourable Sir Precis .ueUe: (1\) I lay on the ~ b e a stAtement show-
l11g- the number of person", undergoing detention Bnd imprisonmeRt in the Pro-
vinces on lilt September. 1944, iu connexion with the Congress movement. 

(b) Under the I,aw all cases of detention must be reviewE'd at least onclt 
-every six months.' , 

(C) I gave the number 5,068 of releases since the b .~i i  of this ~ . in 
-reply to question No. 93 on No,-ember Srd. 

(d) So far a9 I am aware no such Tribunpl has he(·Jl.ap"pointed. It is eer-
ttl-inly not. l'equired by law. Certain Pro'vineinl Go,-ernments may have appoint-
ed persons to ad vis" them, but the review in ",-ery case is condunted by thf' 
'Oovernxnt'llt concerned. ' . 

StaUmenl oj peraOm undergoing deIeMon or ~.m  in C ~ tDilA .Ae Oortgr ... 
Movement on 18' Septmlbu. 1944. 

Province Detention Imprisonment 

'Madras 288 7" 
Bombay 290- 632 
Bengal 63 276 
United Provinces 617 3668 
Punjab 79 61 
Bihar - 271 4,230 
Central Provinces 136 634, 
A88am . . . . 166 14,9 
North-WeBt Frontier Province '- 4,4 27 
Orissa 127 4,81 
Sind .26' 11 
Coorg 
Delhi .21 .234: 
Ajmer-Metwara 7 4, 
BoluebiPtan 
Centre • 4: 

Total 2128 10960 

UNSTARRED QUESTIONS AND ANSWERS 
CASES UNDER ClmnNAL ~  AMENDDNT (.Am:NDIlm) ORDINANCES INITIATED BY 

THE SPECIAL POLIOE ESTABLISJIMlINT, 
40. Sarc:lar JlaDgal SiDgh:' Will the War -Secretary please lay on the table of 

the House the number of cases under the Criminal Law Amendment (Amending) 
Ordinances, No. XVI of 1944, No. XXIV of 1944 and No. XXXVI of 1944, which 
the Special Police Establishment initiated itself (i.e .• not being made over by 
the Central Government in accordan('e with the provision of Ordinance No. 22 
of 1943) '/- ~ 

lIf, a .•. r ~  Forty six. 
INFBUOTuouS INVESTIGATIONS BY THE SPBOIAL POLICE ESTABLIsmtlINT. 

41. Sardar .angal Slnp.: Will tho War Secretary please lay on the b ~ 
of the House a list of cases up to date in which the investigations by the ~e i ! 
Police Establishment· did not furnish adequate material for prosecution anq th( 
result of their disposal? 

1Ir. O ••• Trivedi: It is not in the public interest to give the information 
in the form Bsked for by the Honourable Member since it would involve dis-
closure of the names of persons who were suspected of misconduct but agaiuBi 
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whom charges could 'not be proved aftp.r investigation. I may add for the 
Honourable Member's information that out of a. total of 667 cases invest.i.gated 
up to date by the Special Police Establishment, only 40 cases, were dropped 
for want of 8"jdence and h!O cases, in which the evidence available was not 
sufficient to warrant trial in a court of law, were referred for Departmental 
action. • 

TRIALS UNDO OBDlN.AlfOB NO. 29 OF 1943. 
U. Bard., Il&I1pl BlDgh: Will the War Secretary please state' the result of 

the trial of cases under Ordinance No. 29 of 1948 as amended from time to time 
by the Special Tribunals and the result of the revisions of those cases by Rig!: 
Courts? 

Kr. O. ~ Tpvedi: The .. Special.Tribunals have eei ~  64 csses, of whieh 
45 have ended in conviction,. nine in acquittal and ten in discharge . 

. In revision, ~i  Courts have upheld the sentences awar4ed by Special 
r b~  in all oases except two. In one, a sentence, of imprisonment was 

~ ie .  a. sentence of fine only, and in the other a. sentence of Ii. years' 
rigorous Imprisonment and Rs. 2,000 fine was modified to a. sentence of six 
months' simple impris.nment. 

EUBNDITUBB ON SPECIAL POLICE ESTABLISBMDT, ETC. 
'8. Bardar Ibngal SJngh: Will the War Secretary please state: 
(a) the expenditure up to date, year by year, of the'Special Police Establish 

ment (pay and allowances to be stated, separately); 
(b) the expenditure up to date, year by year, of the Special Tribunalt 

(pay and ~ e , separately)'; ,.' 
(c) the number of CRses made over to the Special Police Establishment fOl 

investigation from the 1st ;March, 1944, to date, together with the result 01 
their i e i~ i ; . 

(d) the result of cases reported for departmental action from the inceptien 
of the Special Police Establishment to date; and 

(¢) the amc)Unt of fine imposed in cases which were tried by Special 
'l'ribunals? 

Kr. O. Il. 'l'rivec!1: (a) A statement showing the expenditure on the Special 
.Police Establishment year by year is attached. 

(b) A statempnt showing the expenditure on the Special Tribunals is 
attached .. 

(e) A statement showing the number of eases investigated by ~e Special 
.Police Establishment from the 1st MInch. 1944, to date, togethl?l' with their 
results, is attached., • . 

(d) The result of r.ases re r e ~ r depatmentsl adion from the inception 
of the Special Police Establishment to date is given below: 

• Found guilty 
Found not guilty 
Pending 

87 
'24 
!9 

Total 110 

~ ,-(e) The total amount of fines imposed in casep whieh were vied by Speci&J1 
'l'ribunaIS'is Rs. 2,42,050. ' 

, 
(a) SlatemMt .howing Jilt e:JI1lendutwe ,oJ the S"eci4Z Police E.lablwlmeft', War DeparfmMI 

/rom J'UM 19#1 '0 OckJber 1941, year by year, . . ') . 

Year Pay ADowancea, •• Total 
Ra. Ra. Rs. 

1941.42 37,355 7 0 23.993 7 6 111,34814 6 
1942·43 1.14,177 0 0 59.994 13 6 1,74,171 13 .8 
1943·44 2,10,520 2 0 1,37,369 I 0 3,611,889 3 0 
1944.4.5 . . . 1,71,158 11 0 1,15,989 II () , ~  II 0 

(Upio 3lat October 1044) 

OlUND TO!'.A.:t ' 5,n,3Il 4 0 3,3'7,347 1 0 8;79,8158 15 0 
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(b) SItIiemenI.howing the 6IIlpMtlluure oJ'M SpeoiGZ PnbunaZ., OalctdlG, Lahore and LucImcM 

/f'OM ~ 1943 10 October 1944. 
Year Pay .Allowances, etc. . Total 

RI. RI. RI. 
From September 1943 to 
. October ~  2,47,420 0 0 63,970 0 0 3,11,390 0 0 

(N.B.-The above figures are approximate). 
(0) Statement .howing _mber oJ _ i,wutigat«l by the Speci4l ~ E.eablwlwn.t!m from tile-

1., March 1944, .d.aU, and their f'UI.dI. . 
Bent up for trial 

Depart. Filed for Under Total 
mental want of inve.ti· Number 

Convicted Dilcharged Pending action proof gatioo ofoues ... trial 

11 1 25. 17 6 114 174 , 
TELBPlIONIC MKSSAGJII TO SI'JllCUL POLIc:m ESTABLISBM:ENT, DELll.l BE liABASSDN'J' 

. OF MlLITABY OFFICERS BY R.\ILWAY STAFF. 
M. S&rd&r ~  SiDgh: (a) Will the War Sepretary please state if it is 

a fact that on the 24th September, 1943, the War Department made a tele-
phonic communication to the Special Polioo Establishment, Delhi, to 1Ihe effect 
that military officers were being harassed by the Railway staff as they had· 
to pay money for reservation of berths? If so, (i) who telephoned the message, 
and (ii) who gave the information to the War Department that military officers 
were being harassed and was the payment of money for reservation of ber ~ 
unlawful? ' 

(b) Was the information reduced in writing? 
. (c) Was any complaint lodged by any of the Military officers? If so, what. 
iF; that in original? 

Mr. O. M. Trivedi: (a) No such telephonic communication took place. 
(b) and (c). Do not arise. • 

MATJIIRIAL SUPPLIJIID TO CERTAIN ACCBJIIDITED PB:mss CoRBESPONDJIINTS. 
65. Sardar lIa.npl Singh: Will the Honourable Member for Information and 

Broadcasting please lay a ! ; ·em~  ofthi' nlllterilli 8uppli(·o to the Accredited 
Press Correspondents who were awarded cl\regory (A) privileges, and the-
extent of that .material used by them? . 

The J ~ r b e. Sir Sultan Ahmed: A statement giving the required infor· 
mation in respect of the period March 1944 to October 1944 is laid on the ~ e 
of the House. Government do not feel that the labour involved in thecollectioD 
of the information asked for in the latter part of the e ~i  would be juetified 
in war time. . " 

SIGle",.", oj the mtJUrial .iipPlitd to 111. Accredited re~ Oorruponcfent. during 'lie pe,;04 
Marth ~ '0 Oelob81' 1944· 

Month Number of pUblioity items tiiatributed to PreIs. 

March 1944 
April 1944 
May 1944 
JUDe 1944 
July 1944 
August 1944 • 
September 1944 • 
Ootober 1114.4 • 

Total 

Repreeentativee 
343 
1100 
266 
14& 
182 

. ISS 
37& 
362 

• 
:REVISION IN THE DivISION OF ACCREDITED PUSS CORRESPONDENTS. 

'8. Sardar XlDgal Singh: Will the Honourable Member for Information and 
Broadcasting please state if any revision in the division of Accredited Press 
Correspondents has .since been made? If not, why not? 

The Honourable Sir Sulta.n Ahmed: No. The matter is under considera-
tion. 



STATEMEN'l'S LAID ON THE TABLE 
,tiVMMARY OF PROOESS ON REOOMKJI:."lDATIONS OF THE F'OODORAINS POLICY 

COMMITTEE 

The Honourable Sir oTwala 1ttU&d Srivastava (Food Member): Sir, I lay on 
II NOOK. the table q Memorandum showing the summary of the progress 

. . mnd.e up to the end of October 1944'on the recommendations of the 
.l'oodgrams' PolIcy Committee. 

- SUMMARY OF THE PROGRESS ON THE RECOMMENDATIONS OF THE 
FOODGRAINS' 'POLICY COMMITTEE. 

CHAP'RR 2.-SrATI8TJCAL POSITION 

As mentioned in the l&llt report on the ~ re .. made 'on the recommendationS of Food-
ttrain. Policy Committee steps are being taken in the erm e e~ e  areal to obtain 
C( Ireet acreage Jltatiatica by field enumerlltion as is done in the rest of Britilh India, 
Bihar, Bengal, OriBBI and Alaam are taking active .teps to introduce a syatem somewhat 
likE' that prevallfng in the U. 1\ and the Py.njab fer reporting correct crop areas. Ex-
perimental work is also being done in Bengal and Bihar on a randomised .ample survey 
br.&ill to determine both acreages and yields, at least of ~ e major food crop viz., rice. 

A large scale experimental acheme cOlting about RI. 90,000 in one year sanctioned by 
the Government of India hal been carried out by the I. C.' of A. R. to det9rmine the yield 
of wheat in the major wheat growing diltricts of the Punjab snd the U. P. It hal been 
4!Btimsted that the technique adopted is a good ~e giving an error of not more than 
1 per cent. Arrangements have been made to obtain from two reliable, banlra fortnightly 
reporta regarding crop and stock holding tendencies in the principal producing areas. 

It may also be mentioned that at present all India forecasts of acreage and production 
arc. issued in respect of two food-crops only 1,j.,;., ri('e and wheat. The views of the Pro-
vincial Governmeuts and Indian States have been received on the propoBlI to issue fore-
(,3sta of kharif foodcrops other than rice and are being i ere ~ by the Government of 
India. The question of pu'blishing all India forecasts of rabi food crops other than wheat 
will also be taken up shortly. 

• CHAl"EEB ~. J  MOBL, FOOD CAMPAIGN 

1.. Di8triblltion of improved ,ted.-In 1943-44 the Government of India helped in th. 
multiplication and distrib,ution of improved seed by granting loans to the extent of 
Rs. 93,72 lakhs and grants of RI. 18,42 lakh. from Central Revenues in addition t. 
Rs. 3,47 lakha from the Cotton Fund. As r. result 17,26 lakhs maunde of improvel 

'eeeG were distributed. 
In 1944-45 further financial assistance has been given to the extent of Rs. 75.1 lakhs • 

l')8ns and Ri!. 25.5 lakhs 8B granb out of Rs. 1,56 and Rs. 47 lakha respectivaly of loans 
and granta sanciioned from Central Revenues and 4.34 lakhs from the Cotton Fund for 
the multiplication and distribution of improved seed to cultivators on a subsidized basis; It 
is expected that as a result lome 6.5 lakhs of additional nucleus _d of rice and wheat 
i ~ be available; and that 18.81 lakh maunds will be dilltrihuted to r i~ r  cultivators. 

As a l't'{Iult of these measures production is eltimated _ to increuc by 4 lakh Lans of 
~r i . 

Production of vegetable seeds of European type vegetables has been undertaken in 
Kashmir and Baluchistan.' Financial usistance has been given to these two areas .and it is 
expected that they will be ahle to produce-4,50,000 Ibs. of auch seed this ~ e r and to be 
lal'gely independent. of imported seed in lubsequent years. Steps have been taken to 
ensure that all lalel are made through DirectorB of Agriculture. Maximum .prices have 
also been fixed for these seeds. 

2. Oompo,6 from T01lm reftUe.-Under a scheme arranged by t.he I. C. of A. R. on 
behalf of the Central Governm..ent, on receipt. of a special grant for the rurpose, a number 
of biochemist. deputed by all 1,he Provinces have undergone a six-months coune of train-
ing in the Bangalore process of composting nircht soil and town refulHl. The trainees will 
inaugurate this work on thOle lines in selected Municipalitiea of their respective Provinces 
anel would train otherl for the work. The work of manufacture of compost haa now 
started in several municipalities in each province and it is expected th.t some 00,000 tons 
of such compost will be available for rabi sowinge of 1944-45. Grants 'bave .180 been 
f.iven to the provinces for the production of compost from vegetable waate. 

The use of green manure and oilcakes a. manure hu also been encouraged. Some 
25,000 maunds of green manure seeds have been' diatributed and 9f lakh maunds of oil-
cakes and 9,000 mda .. of bolle meal given out to cultivator. on a lubsidised basis in 1943-4!t. 
In the cu!Wnt year schemes' have been approved for the distribution of 28.9 lakh maund. 
of aU cake., 40,000 'mannds of bone meal and 28,000 maundl of green mllnure Reeds. The 
export abroad of, all kinds of manurel (bon9 mead oil cakes, etc.) hal been strictly con-
tMlled. - . --. 

3. 01l.emitJal J er ~ . ie  of chemical fertililers, from abroad are 'no", be i i ~ 
to arrive; All the indillenous produciion of snlphate of ammonia which. could bf! made 

i ~b e for agricultural purpOJea ha. been arranged to be taken over by the Govenun8nt 
(as) 
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b 1 d und quotu uligned for .of Indi 'fh", supplies from these two sources. have; een P?O e 

, ri ~ "rovincea and ~  on the p.re.wuSr ~m ;  ~ ~~  been actively pursued. At 
The qu('stiop of producm!1; AmmOnium up a e m n ~ • t 't was ron-

~ meeting held in April 1944 with e e .e ~ e  of PJ:o.vtncla11 ~ ~  ~re er b  be 
-sionally decided,tlillt the plant f.or m~ rm~ mm~~  ~  should be .asked to Come 
-owned by Government and that techmcal experts rom e ., 1 t Th t h 
oOlit to India and mlvise aJ;>out the nature lind location ~ the ~e e r  pan 8. e ec-
njcal eXl'erts have toured. all over India lind their report IS ~ e  dk'h I nd R8 'n 

The financial lUlSistance given for manurial schemes Rs. ""2 a 8 liS oans. a .' 
lakhs as grants. The extra yield 'expected is about one lakh. toni of foodgrams. . . 

4 Irrigfltion and [)mi1/Uge Schernes.-In order to bring new land d ~er ~ J  
1!eve;'al minor irrigation 'sci}emes for pumping ~r r ~ ~ e wells lin rrer ef 8 1& ~e 
'\leen launched, help given to provinces in 'securmg prlOl'ltlea for the. re eaBd 0 I! n I 
~. UI ment and Rl.terial, loaus and grants. sanctioned for the construction ~ repair 0 
~ k~, for the si king and improvement of surface wel41 BI!-d for the reclam.atlon of waste 

lllnds and firld ~m kme  .• Altogether the loans sanchoned for ~ e ltemS1 kChome ~ 
~ r  - Rs 6373 lakhs the, grants sanctioned from Central Revenues Re. ~. a s an 
fr,)mYthe C ~  Fund to RI!. 18! lakhs. ~  ~ l'esul.t,. it is elCrected that. R mlijlon ~ r .  
l1nirrigated land will be hrollght under in:lgatlOn, gIVIng nearly ,~ tons of extla food. 

5. iJr'p/('fioR of Inelifl',. milch find d1'llu(fM e. ~ e ~ e posItIon ha.s. become aCllte 
'On a,ccount of iucreasecl demand fOI' animalft for ~, ~ r , mIlk and meat. 
An increase in the production of cattle ca.nnot he dealt with III the same ¥fay as the 
'in('rea8eu production of food crops, breeding being a long ran.ge. mlltter. It 18. proposed 
sho1't.Jv to {!lllk(' some suggestions to provinceR and ~e  on thIS Important matter. 

In' the meantime the' military authorities have agreed not to slaughter (1) ~ cattle 
'UIHler three Y{'i\rs of ag'il, (2) male cattle hetween three and ten years of age whIch o.ra 
uhed ~ or n{'e likely to be used 'as working catHe. (3) cows be~ ee  three ~ 10 e r~ of 
alrO which ar(> cllpallle of giving milk, other than those unsUltable for hearmg offsprmg, 
"';1(1 (4) COW8 which aI''' pregnant 01: in mi~k... ., .. , 

Provinc:ps hllve beel1' Ilsked to Issue sllDllllr mstructIons 111 respect. of CIVilian eluughler 
~  and to establish some meatless ~  in a week where ~ib e. A number of pro-

\'inces have a1ready introduced the latter. 
6. Iron und steel fQr' flf/Jicultlll'nl implements.-It has hecn eetimated that 25,000 tons of 

i.ron Ann steel per quarter are required to meet the minimum demands for the whole 
~ r  for im em~ ·m ki  and repair. Owing to t.he very difficult supply position 
r~ r i  iron and' steel it Wa8ll'Otposs!ble to secure for the whole counLry more than 
6,872 tonR for the third' fluartl'r of 1944 and 13.996 tQns. for the fourth quarter of 1944, of 
irl'n and steel of controlled categories, in addition to. some t.onnllges of, scrap and defective 
i)'On and e~  which will hecom" ava,i1uble dUt'inC[ these ~r . For the first quarter of 
1945 a combinl!d allotment of ,~  tons of 'good' steel lind 9,020, tons of 'defectives' and 
(,uttinprs of different categories has been obtained for the whole country for the purpose of 
(a) Agricultural Implements, (b) Consumer Good",. and Ie) Unlicensed Sales., The varioul 
Regional .Deputy Iron tltJd Steel Controllers will distribute these- tonna!\,eg in consuIta--
lion and close ro·oper.ation with the Prov;ncial an'd Stl.'te Governments within their circles. 
"fhe procednrfl for obtnininpr rC!1;ular supplies in future has been explained to the Provin-
('in' (1oyprnment. and StateI<- who hAVE' he!'n requested to furnish timelv detail. of their 
'!lctllill . recj1lirements to the Deputy Iron IYld Steel Controllers in order to enahle them to 
prepare correct forward estimates for obfaining the requisite quantities from the Priority' 
Authoritv. 

7. Supply of Fuel and Lubricatillq ()il to Aqrir,dtllrisf •. -Under the aecentra1ised con-
trol .system, all .C ~ er  of J i~  II:re now i i~  first pnority to fuel ~i  genuinely 
reQmred by' n,grlculturlsts. The dIRt.rlbutwn system IS understood to be workmg satisfac-
torily. -

8. Reg1l1ntioll. of Orop ProdllctiOfl.-:-In order to pret moi'll out of the land already under 
~ i i  steps have been taken to flnSU'Te that of the present cultivated area, an adequat. 
p"rt is pown with food as opposed to JlIOney crops. Provincial Governments hllve already 
c('.·operated in recfuein!\, the arell under Rhort-staple cotton and some of them have introduced 
or are considering introduction of statutory' crop regulation. 

Action for the compulsory restriction of the acreage under certain "vuietiea of Rhort. 
lItaple cotton was first taken by M;adrlts. It. r i ~ .that if cultivable land is not culti-
vated. it. may be taken over for a certain period.by the ~ and handed o\,er to suitable 
potRons fol' cultiVAtion. It WIIS also made co,npul80ry for landlords to keep t.h('lir irrigation' 
works in o,"Tier, failing which the State would do the work and recover the coat from 
fhp landlords. 

Bomhav alRo pa!l!!ed an Act in May 1944 to re~ e the cultivation of cropa with 1\ ... iew 
to grow more food, J r i~i  fo,r thl!. mlli!ltenance of the existing proportion of !tI'owlng 
fr.od crop!, .and for. g:uardmg ~  dIverSIon- of areal under food crops to non·food C ~ 
bj· Pl'escnhmg 1\ mllllml!lm proportlen of food crop. to be grown. . 

9. If''nd ~e em  in -4"am.-A. mentioned in the last progrell report monthl re ~ 
wfIC'e. called for from the Government 91 Assam on the prograM of land lettlemenE in thn t 
Provmce. TheBe report. .how that thl' tot.al- area newly I8ttled during the period 8ept.em-
bel' 1943 to the end of Augaat 1944 .. 111,114. In addition to thi. old IIIlC'l'6achn1ent. 
tll've been re~ ri e J. by granting Bettlement on 7,358 1\('rH, ' 
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10 Undermiliing· of Riet.-It wal reported in the laRt progress report that ~~ ~ Prod' 

, ' d S--tes had followed the example of t.he l\IadrlUl Government and hat' lSBUl> 
vmce. an ... " f' ,.., t' tb Provinces and State. order. making _compulsory ~e .undennlllmg 0 r1ce. .",er am· ~ er. _ 

, ban followed· suit aner the &a1d report. At present e i m~ 18 lloufor<:ed 11l Madral, 
B ba C P U P· Bengal Bihar Assam Ol'iPo., Baluch1stan and Coorg. , om y, . ., ." , , , f d . t' of e resentatlVea. 11 Storti for Rite Mi/l,,-A committee hal been onne consis mg ,r p. . 

• of 3 'finnt, which are among ~ e largest. impol'tera and manufactnrers o,f r1ce m ~  ,m ~ i. 
nerv in India to advise the Food Department on the best method of securmg: and dIstnbutmg 

'. rt f rl'ce ml'l" indente for· which were collected from all ProvlIlces and statel . • pAre pa 8 or LIS, ..' d t' d r· The Committee met on 16th September 1944 and - Its variOus reeommen a Ions are un e 
examination. . -

'In the mea.ntime prov1s10n i. being made for the importation of rice mill machinery 
and sp.,.e parts from _ the United Kingdom and North Aineriea in larger quantities. 

CRAP'l'D 4:-ExP01l.TS AND IIO'01I.TS 

EZpMt,.-There hal been no marked ~ r re from ~ e declared !i~.  of the· Govern-
ment of- India with regard to exports,· }vhlch' II that India shall e~  De 11. net ~ r~er 
of foodltlfifl and that during the preftent emer e~r.  e r ~ ~e er. of foo.dgr&1n. 
IIhaU be pennitted .except for the .~mme i~ e requlrements of. Shlpt1, r r~  and lsolate.d 
communities in neighbouring countnps ·Wh1Ch depend on India ~ supphes. ~e e  1t 

'wu'-found poelible to aUot 25,000 tonI gram to Ceylon after meetmg the requ1re!'lentl of .. 
deficit areas. There wal no market for this surplu!' gr .. m in the. country and 1t would 
have gone ,bad if not· put, into consumption immediately. . 

[",portl.-The· Government of IJ!-dia &refully alive til the importance of. arl'!'ng!ng for 
importe And are coDtinl101111y prell!lDg .up?n H: M .. 0, the. ,;,rgency of ~ r m 1mport. 
on a aca.leadequate for current consumption, mcludlDg mll1tary reqUIrement. and the 
establishment of reaerves. . 

·649 Fi:;K>tons of foodgrainl, moetly wbeat, have been imported during the 12 ~  
. i~  , October 1944. In addition, approximately :380,000 tons wheat ano. wheat product.-
are expected to be received during Noyember, Decemher and January. Thus the totaT· 
quantity of foodgrain imports will. amount to nearly 10,30,000 toni by the end of January 
UlI't. H. M: G. will review the position again in Novem1)er. . 

CRAPTIIIB. 5,-AB.MY PU&CRA8ES 

Co·ordination of the anny demands for foodgrains and pulsel is sllcured through t.he 
,"ood Department's Baiic Plans. As re~r  other foodstuffs, Co-ordination Committ .. 
haye DOW been set. up- at all Command Headquartl'ra and theld have split themselves up 
into provincial, regional and functional sub· committees. ,Altop;ether about 40 such bodlea 
~r. worlrinlt. They provide a clearing honae of infonnation ana an authoritative forum fol' 

• ryolving difficulties and for ·the exfression of the view points of Civil mi i r i ~  
aDd States. They are securing a umfi.ed .and co-ordinated syltllm of procurement and th ... 

, varioul! purchasing agencin are now working hand in hand and paying particular atten· 
tion, to the requirements of civilianlr DR well as' the necefillity for conservation of stocks 
for breeding and for seed purposes. The main objective is thatflke requirements of the-
Anny aN -met with minimum disturbance iJ;l the markets and ev.ery effort is made to increasl'l' 
rroduction by tlie Army unit. so that the Army offtake from . available supplies is ·reduced' 
to the minimum. . 

CRAPTD .~ . J . J  

A. reported in the lut prOjttess report the m~e  of India agreed with tbe Com--
mittee that " Central Government Foodgrains Monopoly is the ideal medium of procure. 
ment, but that for the time 'being it had to be ruled out of consideration by reason of 
'ke time factor, Since then the matter has been given {'onsiders,ble attention and tbe .pro. 
bleml that have to be· faced in proceeding towards a syalem of monopolJt purchase ha.v. 
been ezamiru;d, e ~ .re (a) finance, (b) r ! ~. (c) likelihood of'ileterioration; (d) diffi-
culty.of flndll!g e er e e~ ~, _I e~e . on public I'Onfiden('e, and (f') public co-operation, 

It waR e ~e  ~ e ~ e, In ProvInl'l's whpre ~  purchase schemes are in force, 
},O.lI the practt('al .dlfticnlhes hnv!' bPf'n Rl1rmonnt.ed by ~ various mi i . r i ~, For 
thiS purpose ,a semor ofticer of the Food Department was deputed to visit those Provincelf 
and'-StBte" whi!'h have alreBdy e! ;~  monoroh- purchase schemel or a compulsory levy 
?' I!rains. from cultivat.?rR for the )'lur1'>Olle ofgnining: firRt hand knowledlre of t,he sCheme. 
m . er ~, He haR Just retn:ned from ~ r and is c?mpiling his report, which. when 
Ilmshed, will helJl Gover;nment m · rm , ! ~ ~ re polICY, _ 

2 .. A Cf'ntral 'FOOdltl'Btns Reser\-" IpproXlmRtIni! to ahout 5.00,000 tons waR recommend-
ed hy the CommiUee, A Depot was e i~ e  at Karachi to hold a pan of this rMOurcea. 
but storalle ar.commodnt.ion aVRilahle at, other norts was neithf'r adequa.t.e nor sAtisfactorv' 
Thf' . <:e.ntral ~! e  have therefore em harked upon. a scheme for the conatrur.tion ~~ 
acqul8ltlon of addItional storalle CC mm ~ i  for imported foodJtr&ins at certain port 
~ and elaewh.ere" ~e acheme has receIved' the approval of the Finance Department in 

~e, a!,d. Will JItOvlde storalle af!l'Ommodat.ion' for a tot,a! of· 1.40,000 tons, At ttl,,' 
M1l1e "time It 18 proposed to extend the Depot already established at- KarBchi 10 ita full 
.. pacltl ,of 2,00,000'0111 .and make all prelimi1lllrv arrangements for 8I'l ·additiOllal so,OOO 
\oDI..' .' -, _ 
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In addition a 8I!heme for the conslruction of m:>re and better. storage accommol1ali.1D 

fer 175,000 tons at strategic lloints Including railway stations. in ~ aurplul pl'oJacillg 
areas is under consideration. It "is Pl'oj)ostl,d that tbe cost gf conail'uct:on {or' Uua Iche:rne 
be shared eituaJly between the Government of India and Pro"incial ! emm.e ~ B41pliea 
flom .11.11 Pl'1'vincial. Govel'llments l'eCllived in 'this connection al'e under' examl11ution. 

A "i!enior' Officer of the Department of Food hila also'bEMn ~e  on special duty .to 
p'0greu the various proI!osals for constrllCtion of storage at ~e ports and in various pro-
villces. .- . . 

3,The procurement s.ystems lIet up' bY' ~ administrations of Provinces and States show 
a marked divenity, varying from com}Jlete Govel'tlment mOllopoly. as in Travancore and 
Cochin to the loosest. form of Government Control as in the ·N.-,,:\ F. P. All procul'8' 
ment systems in force pre·suppOS\! a certain measure of moveml'nt ·control-the contral being 
Bt1'icter as the scope· for private trade diminishes and !r ~  is made towards a Iystem of 
monopoly b i ~. Movements of grains undet Govel'ilment r r ~e  are given a .bighllll' 
degree of priority by the railways than movl\ffients !bv pl:ivate trade in CIUIeB where such 
privafe movemlJnts ·are ·still permissible. To ellable "the Cectral Government to exel'Ci .. 
direction, superintendence; and control to a 'degree which is necessarY' to ."cure the .e e ~. 
ive i r~e of the Central me ~ responsihility for t·he 8uccesS of food admini.tl"-· 
tion in India as 1\ whole, the Provincial OQ\'emments have been asked to keep the Central 
G(lvernment closely in ~ ~, thr"lIlgh ~ e , ~~  Food Commiujoners with any importan' 
Froposals for the modification of .thelr elClstmg procurement arrangement., and wherever 
I.>ossible, to (lbtain the :Central Government's' approval be ~ actually introducing major 
,banges. 

4. JudlcioUll requisitioning as an aid to procllrement haa' been tried' on occasions and hu 
resulted in an improvement in 8uppliea. ." . 

S"ppiyof con,umi7lfl "000',-(11.) COttOll Teztile •. -Ceiling price,a werl\ again reduced iJII 
September 1944. The reduction was at the rate of one anna III the rupee on the re i ~. 
reduced pricea aa regard. cloth and Somewhat m ~ aa regards yam. 

Government's action hitherto in the .sphere of control of ,cotton. e i~e  ~ ~e  directed 
mainly to ensuring thnt &dequatlil' quantities a.re 8UI'ptied to . the Indian. CIVil market &I 
a 'whole aud at reasonAble prices. Qpvemment have now however deCided to' takeoD. 
a further responsibility, to. wit,' that of en.uring that every part of India e~ ee its 
due- share of. cloth. To this end India hal been divided into 'certain zonea, and Govem-
~ e  will ensure' that . each zone l"o'lceives its quota, of cloth determined. on the basis of 
r.opulation. __ Proper distribution within the zone will be the duty of the Provmclal and.. 
Si.ate Governments conccl'npd, The proport.ion of India's output of cptton textile. which i • 

. l!\'IIiIabla for civilian consumption after Defence requiremllllts and certain essential citil 
cXl!ort& have ~ m~  ,!~rk  out to. about 12 ye,afl per head. of the .population per annum. 

~  per _ca'f1Jta avalla,blht;.- has heen taken as tbe basis of the quot.ae allotted to the 
various zones, but baa h\1en' variocl in certain places where t·he nvcra'!e normal conllumption 
of the population ia. e~ er somewhat greater. or someVfhat le,1I than the. rest of India, 

(b) ~r  marked fall ~  the prices of r ~ han bet;n noticeable ri~ the' paG 
f\'!v. months, This applies particularly to pharmacel;1ttcal chemICals. anq the ImI'0rtant group 
of sulphur drugs. The fAll is partly due to the Import on Government account of la.r,e 
quantities of these items which al'e alrE'acly ~i  r .. leased to the .trade, The sull!,ly slta-
ai-ion in 1'I¥pect of proprietRl'y medicine haR Oll the whole radically improved although 

. certain ()Ilrticular items such as Glucose 'D', . Emetine, and. Infants Milk FOQds are .Lin 
in "hort eupply.. - . 

. (c) em ~~ e. ~iii  remains the &ami a, previopsly stated. 
(el) Woollen 1100d,,-Towards t·he en.d of ,lut, 'year: roughly 60 per certt.. of:thlll pre·war 

capacity of woollen gooHs in Jndia' was released for the manufacture of woollen goods for 
civiliah consumption. To take up this re e ~e  capRcit· ... the IndustrIes and Civil Supplil!l 
.Department placed ordfrs on mills for .~er i · popalar linea of i. i i e~ -gooda. Tha' 
Dcpa.rt·ment has so far been al'l"llnqing sale of thelll1l goods to the public through a limited 
ullmber of dealers appointed by tbe Central Goverllm\,!lIt. The quantities of these gooda 
anilable whieb haa ·not IJ() far heen very consider"ble, have been allotted to odealers in 
different'towns in proportion' to the pOI'l\llation of tJ:ie town. In the colder provincetl w. 
hve extended thif! scheme more fully than in the warmer Provinces. Th'e CIIIntral Govern· 
lIlent have &ppointea dealers in all towns in N orthf'rn India having a population of mor. 
than 50,000. Tb goods' are supplied to' the dealers selected, at a· price fixed.' for mill· 
IItation,and ·ihey have to sell them in retail at a price fixed by the lndual·ries and Civil 
Supplies Departml!Iit which allows a m:lrgin of profit of 1211 per cent. over Ihe f,o,r. 
rniJ1station price: In order to k ~e  the u:oo!i8 movine: into the market RI qui"kly as posli-
hie and to 'keep the financi1ll liabilities of the. e ~ e  dealer8 aA lOT as possible inRtrul'tions 
hlive been given to mills to dl!Rpatch the goods. t& the ~e er i  small lot. as· and when 
J'llady II;ccording to the r ~  i ! i ~ avail!ihl.e. In 1945, it is hoped it will 'bepo •• ibllt 
.~ ?btam a rel('a8e of a cap"clty ~,.  to 100 per cent. of pre· war production for th. 

'cl\'ll m~r , •. -
. {el ~~m~ ,  ~  of .lIhortalle of ~ ie~ of ceI,YIent for some time jlll.t. l'P.nJf!D. 

for c!vlhan nsers waa re e ~  I.n amall. ie~ and no, ~me  lVa. releall\lld for building 
"f pnvate hOU8611 or for e e ~  repll]rs to private bu.I1dlngs, From the beginning or 

c! 
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~ year, it hal, however, bten decided that 75,000 ~  of cement per m,onth .• hould ?e 

released for civilian users out of which 00,000 tons should be allotted for e_ntlal repalla 
to private buildings. Althoulth allotments to this -extent ~ e been mad., every month,. Oil 
IIccount of transport difficulties, it· has not been possible ~ move the. full ptonthly &llocatu,. . 
. Efforts '\re ~i  made to ensure ~ &s ~r e. a. quantlty al pOlllllble of. cement for the 
<'ivilian Iller actuallY moves to centllel 10 WhlCh lt lS to be used. 

The i~, oi c:,ment have alaobeen fixed [vide Induatriel and Civil Supplie. 'Depart-
ment, Notification, No. 129;C(4)/44, dated the Dh September 1944}. 

H) /';Ieetri,· 1IIIIbs.-Electric bulbs al:e now being supplied to the civilian, ~~mer at 
29.1 per ct'nt. oj the, total imported and i i e ~ ~ i . ,The BU1'ply ,position hal 
improved of late and there appears to be every hkehhood of an ,overall Bverage of the 
~ii me  to the Gl'Ileral public being raised in tuture to about 33 Fill' cent. . . 

(g) I'apH.-At pn'aent, only 30 per cent. of the Indian JIlillll production' of paper. ii 
3nilllble fOI' non,-Govemment consumption. This is far short of needs. It was accordingly 
d€cided' that in ~r to release I_ger quantities for the civilian consumer, Government 
Ilhould. import for meeting their needs, 20,000 tons and release a eqrresponding qlllYltity 
frOIn the' e ~e e of India,D. mill production l'e"el'vcd by them.Otders have alNady 
I.een plaCed for this quantity which is expected \0 arrive in th8 near future. All soon as 
it is re ei e ~ the relellse from indigenous production for th18 ci-{ilian consumer ,,,ill be effected. This will increase the civilian consumers. share of Indian 
!l1'Oduct,ion to 50 per C'ant. Ceiling prices for all varieties of Indian mill made 
raper, as well as strawpoul'd and mill board and for principal variet.iel of imported paper 
have also been fixed. A R(,heme for the distribution of ~r for non-Government reqUlre· 
ments -under wllich, quotas ha"e -been fixed for ea.ch ProvlUce and State on the basis of 
,. ie~ available and estimated requirements, has been put into operation with effect from 
~  October 1944. The Pi'ovincial and State Governments will mainly be rellponsible for 

, he equit.role distribution of the quotas, wit,hin their respective territorras. S(,ririgent 
measures for ,enforcing economy in the usc of paper by civilian consumere have also been 
introduced b; .. tlm issue of the Papei· Control (l<:(,onomy) Order, 1944, on 12th June 1944, so 
:as to.. make avuilable larger quantitiBl! and paper for more essential purposes. 

(h) The position regarding m !,~. cutlery', crockery, plywood, enamel warc. electric. 
fans and other electric .goods, and domestic holloware remains the same. 

(i) er ~ ~. i  a view to increase the re~e J  available supplies for Kerosene oil, the 
'Hovernment· of India have decidml to re ~.  their ,eseI've ~ k which would make Itvail-
ahlll about 9 per cent. extra kerosine during the, whlter inonths from 1st Octobcr 1944 to 
31st March 1945. • 

(j) l1/1]Jort of r.07l8Ulller !/oot18,-The im r ~ of C~ er goods from United' Kingdolll 
lind U. S. A. 'in larger quantiti!!8 are coming fOl'Wal'd. ' 

(k) Prict, u1Ider the Hoar(iina amI P'rofittering Pu"ent;o71 Ordinance, 1943.-During 
till' last 11 month. of the operation of the Hoarding and Profiteering Prevention Ordinance. 
,,'eiling pl·iccs haw been fixed for the followin;:: artieleR:- ' 

(1) Photographic materiAls, (14) Elpctl'ic hulbs: 
(2) Ci r~ e . i15) e~e , b ~ ~ee . 
{3) Razor 'Blades. (16) Toilet r i e~, 
(4) WIDeS and LiqUOri. (17) COl\(lpllsed milk; 
(5) Tinned P.,rovisions. (181 BicycleR and ~ e flllrh 
(61 noot pohahes. - '\ nUl Batterv e ~. 
{71 Imported woollen goods. ;20; Yeg(>tllbte tzher.' 
iB).Arms and Ammunitions. (2]) Camphor powd('l'. 
(9) Fountain rens and inks \22) Bissoo Timber. 

HO) Sport.! : goods. (23)' Camphor tablets. 
(J1) Leat.her. (24) Imported thermol, 
(12) Japanese Ataple fibre yarn. (25) Clock. 
\13) Silk fabriCII. (!<l6) Radio tubes and spare part .. 

• Cnn',ume •. Goode-:00ntrol of rib i m ~ ; e . er t.he Hoarding .and Profiteer. 
lrlg Prevention Ordinance, rrices for Iohe articles referred to iJl the preceding paragraph 
IlIlovtl been fixed and the upward trend of pricel in t,he civil marnt hal been arreetetl. 
lI:xperience, howe.ver, has IIhown that with the contri-l of prices of a ,particular ,commodity 
its available supplies Have a tendency to go und .. rgrourld. Wihile the Indust,ri.s lind 
Civil Supplies Department havt" tBken Artion to inC'l'eale tbe supplies of consumer goods ill 
the (\Ountry, price control to be really ellactive must be implemented by a control ovor i ri~ 
bution o'luppliee. This il particularly e e~ r  in the caB&. of imported n.rticles. 

In ord\!!r to enable ~m to do, this the Central Government have palaed the Consumer' 
!lo(}dl (Cou.tr:ol of i rib~ i  Order. on th!J 15th July 194;4. The Ord.r applies to Buell 
Im,lOrted r~ e  and "rtlcles made lD IndiA 1\8 are menboned in the echedule at.tach.4 
to it. TheBe include,' for the prllllent, a 'limitp.d number of article. i'n common use a.nd 
later ~  it· is intend.d to add oth18r articles to the list al rmd .. hen nee_!'J. • 

!mportera and pl'oduoers of schednled article. are required to give iDtimal.ioa of arriTU _c. pro.ducflona to the Controller Genera\' of Civil Suppli.... Impoliera of Icll.c1uW 
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1I1'ticlllS will not !Seat. Hberty to dispoie of t.heir goods after, arrival e;ccept in ~~r ~ 
with the instructions of the Controller General of Civil Aupphes, For ~ er  r b~ ~  
the· Controller General will . i ~ approved dealers through?ut. ~e country _ and It Ul 
only to them that the importer or producer IS allowed to S'"n hiS articles, 

'Xo' implement tile prpvisions ·of this Order lIuitable machinery consisting for ~ e preHnt., 
of an Additional Controller General, 3 Deputy Cl)ntrollerll Ganeral and 3 ASSistant . ~, 
trollen Gmeral has been added to the OrganiRation of the Controller General of t_ lvil 

~ ,  • 
CHAPTZR 7.-DIIT1L1R1JTION AND -CONSt.'70fPTION (INCLt'DUIG .lUTIONINO) 

Transp01',.-As already reported in th\'! ..last e ~  statemf:nt of pl'ogrfJSS made on 
the recolllmel\dntions or ihe \l"oodgl'ains Policy ('oml111ttee, II Director of Moyemellts 1I'all 
appointed to k~ charge of t·he Transport. Branch of the Food Department. H1B ,closS! aSHO-
ciation with the distrihution pl'ohlem at \lverl sta!!:e ~ helped toplall n,lIocat!olls ~ er 
the Bui(' Plan in which t>hli r ~ r  aspect has be~  g!ven ~ e e ~ Thlt 
Rapir Plans have therefore been more r~ i  :1('('cptlld Iiy t.ho War Transport Depart.ment. 
A further' r re~  has bee~ 'made ill e i ~ the Provincp.8 to prepare th·clir. programmeli 
of mOV'aments in a manlier sl1itable to ~e l'ailway requi.relllcnb. ~! b tho, clos.I!, wDteh 011 
th.cprogrl'ss of programmed m em ~ It haR been posRlhle t.o anticIpate d.lfficultJel and to. 
ohtain special meaSUl'es of a·asist,ance fl"Jm rail'l'nys through the l'o-operatlOn of .th" War 
'frnnsport De[artment. 

2. Special mention may 'be made of ,the action taken to secure' increased i i ~ at 
KarachI in order t.o relieve railways of the difficult aU rail movements frpm the NOI'lh tn 
thf. South. Experi';mce showed that despatches from the North. W the South were generally 
llehind ·programme and wit.hout this special a.ssistance therll was mtle prospect. 01 meeting 
thll full requirements of the Routh from the northern Provinc .. s. An arrangement has' n?w 
i.een arl'ived 'at with the War Transport. Department whereby 60,000 tons of foodgralDs 
will he deswtched monthly from Karachi by steamer. and' ~  craft,. This will make-
it 1'C).sible to despatch foodgrains to the d.,ficit Ireall of r ~ re C r. i , Dec.can Statl'l';'. 
lVtalabar, Kathiawar, J mb ~ , etc., from Sind, Punja.b, etc" by the sea route. 

3. MaxinlUm use is also' made of the river "nsport aVI\i1nble ill tb. Eastern r ~ of 
the r~·. Boata available in ~  and ABlam are beina; ,i i~e  for m.winll I·ice 
fl'om Assam to Bengal in additjOll to t.he local mov",ments wit,hin the tw')' rl'Ovtnces. An 
p.ppreriable proportion of he ASIIILm foOd supplies from he U. P. and Bihar is also arranged 
by the river route. '" 

4. Now that the prospects of the Leal!ll/Leud vebiclEt8 for civii requirements hn\'/! IIIl-
proved, the Proviacial Gov.emmeIltB have heen l'equeptl'd to make increasinll usc! of 1'011.<.1 
trtnBport for the movement of foodgrains. A number of I.Al:t8u/Lend lorries. are now opt;ra'-
ing in the Ealtem States, Ol'issa I}nd Rewa State, where cropl.could only be obtained in 
the interior fnl' away from rail-head stations. 'These lorries have bll'm of material "usist-
81)('" in ealing procuring operations, 

Rntio1llng.-'- . . . 
JA) Progre'8 01 ROfiOfling.-l. All the Provincial/State Governments in. t.he country have 

accepted Ule med for food rationing of towns and ciiies ~  there are now 460 'towns and 
munici.,al areas fully. rationed or about to I,e rationed, repl"o!lIenting. a population of 
approxullately 4a,OOO,QOO people who are covered by an alllurance of lIufficient. food rot 
Cont.rolled fair rrices. , 

2. Bilmbay have already rationed 6 of thei!' important towns -- lI;e., Bombay, Ahmedabad 
,~ ,. Naaik ~  Bholapur, alao 91 ~ er towns ~eri  90 per cent. of ~ 

lIrban population therem. In the Madra. Presldencv, 84 towns ·ha,'e already been rationed 
and district-wide rationing of Malabar was inaugurated. r~ 15th October 1944. Ration. 
ing. in GreatBr Calcul.ta including tb". i ~ ri  at:8a is working satisfactorily. and the 
ra:tlonmg ~m. hal be~  extended t.., ·C ~ ,. C ~. Bazar, Mirsarai. Sita KUDd, 
Double ~ rm , PU,cb.alalsh, ~ i , ~ , Raozan, Ramgunia. Patiya, Anwarl, 
Boalkhah, Banekhah .I!-nd ~ k . . Prepa.ratlOnll for the. introduction of rationing in 
Dacca and N arayanganJ, are m halld. . 

3: The ~b, i ~ a surplul pro!ince. has inaugurated rationing in Rawalpindi, 
A!'lrltaar and r~, and .111 r~  ext,endm!: thl'l .cheme. to five more of its larjfe8t towns, 
"1%:, ~ , , Ll!dhlana, Simla, Bialkot and Jullunder. SlDd, 'another 'surplus province has 
ratIOned ~ r  and Hyderabad. Nagrnr and Juhbalpore bave been rationed in C. P . 
• numeratlOn haa already been completed by the N. W. F. P. in Peshawar and all swp. 
havt been taken for tbe introduction of rationing there ehol'tly. 

4. '.rravancore a.nd Cochin have introduced ~.e i e rationin[( which means both urben 
and rural population. MyllOl"o! hal already rationed its four important towns Dud has 
a 8chtme for state-wide rationing. " 

5. Rationit1g was introduced··in Delhi on 29th May, 1944. Quetta has heen rationed in 
Bahlchistan; Ajmcr wjll be rationed shortly bu.t. pllrtial rationing haa already been enforced 
iIIere from the, lat o! ~  ~ . Tim ~ Rat.ioning Scheme is operatinjt in 8' ~ 
of A.lam partial ratlomng In 6 .. town.. Bhlllong .hal I!ot, however,. been rat,ioned as yet 
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buL preliminarJ steps have been k~ . . A\ru, 'Mhow; Secunderabat!. lind Civ!l and Mili· 
... ,> Station Bailgalore Itava alBo been r ~ . :- .. 

6. The U. P. Governmp.nt have introduced partial l'ationing in 39 I'egulated towns cover· 
in(; over 80 per cent. population in five oo.wn8, viz.. , Cawnpore, Lucknow, Allahabad, Gorakh-

· pur and Jhailsi .and 50 to 60 per cent. m the rest. ~  two towns. Azalbgarh 1I1Id. ~  
· which al'9 lituated in deficit ar88S have been fully rationed. A scheme for full fat!ontng 
of 11 towns has now been prepared. The other Province!! and Statea which have in.troduced 
rationinll are Kaal1mii' .iu Srinogar, the' Deccan ~ . , Hyderahad; ~~ r . India and 
WeatMrn India States in cE'rtnin t'lWllll. Bihar flnvC' mtrllduced full ratlOnmg In Patna, and 
.1amshedpur and parti.al I'ationing: in 10' oth.er ~ , Owalior and Rampur . have' aao 
Men rationed. 

7. The extension of ration!ng .haa broughlr. 00. the. forefront several. r~ i i  problem .. 
whir:h have be\)n nnder exammatlon, e.g., rationing scales and compOSition, treatment. of 
c::bildren and heavy mllnual workers, UI!I! of subatitute Ilraina, BubBidisation, retail prica, 
intlUBtrial canteens and milk supplies. 

·{B) Scales of Ration.-l. The minimum basic standard per adult per day has been laid 
<lown, hy the }t'oodgrains Polic:' Committee to' b'e 1 b.~ that ill roughly 3! aeera pel' ,week. 
In nctoal practice, BOrne provinces \lave given 8 dilthtly higher ratic}n than tbe tltanonl'rl 

· mentioned above. While others bave 1I0t. found it ~ib e to give 'lhia standard, the 
tp.lIdency of surplus prodnces being 00 'give ration somewhat higher than the standard 
recommended by ~ ~  GraiusPoli<,y C:>mmittee . 

.. ? The Govoernment. (If India in ~ early ~ haw i~ !!  not tried to impose strict 
Tesll'ictioll6 npon the different Gtivemmp.nb II. loral <'onditionR ·have varied and' it haa . 
l'WIui1'ed a goo I! dent of 'effort to win over the .people for introducing rationing. 

3. The quesLion of !i~ i  of ration ~ e  is not 80 i~ e 8S' would af-pear at.. first 
light. All the r ~r.  arl' not rationed eTl!lrywhere. and at different places the question or .preponderlln('e of the indust.rial population rie~. tn the Pnri.illb cnly whl'at nnd :whe1t 
aUa are rationed i in "Dplhi rice is inclllded ere ~ in t.ht! Mac;lras P.maidency e i ~ 
l\hiiraB cityl on-\-; rice has heen rationed. Moreove1'; the .Northem l!td .the North·West 
JlTo,·iilces claim that their p'dople are physically so (1on,tit,uted as to require a relatively 
greater proportion of r i ~ t,han the people ill t,he Southern rarts. 

4. The e~ i  was' pla('ed hefore, t", Central Food· Ad\'isory Council at' its meetill;t 
helo on 2Ot.h .Tuly, 1914. whil'h recommend'cld II" follows:-. . 

"The Council is of the "iEw that the presentbnrden of an over all deficiency or food'.· 
grains shQ,uld he .hllred evenly "y .. il parts 'of the country and deprecates I.h" e iJ ~ 
disparity ,of rRtiO:l ~, e~. It th"t'l"fore. rer.omrnl'ncls t.hat full ,1'ationHlIt ·should be intro-
dured in' enr" pl'Ovi!lce in all nrblln llrens nnd t.hat the hMic ration ~r head' Ihould be 
uniformly 1 Ih. per adult per day. It presses the Government of India 00 bring about 
uniformity in roth ~  matters t1lronghoul. India without delay'.". • 

5.1'he Government of .Indirt i. Ilispoped to a<'("ept the recommendat.ions' of the ,.CentrlLl 
Fllod i~ r  Council thepe have heen c(lmmunicatec1 t.o a)1 Provinces/ Administratiotlsl 
Residents, who have been asker! t,o <'ommnnieatp. t.hoir viewR urj!ently. Th" whole problem 
revolves round the supply pMit.ion n!lel the demands likely to be made, by the. deficit 
artal for incI"d3sed qtJantities to I'ai@e the minim;lm ~i e to 1 lb. ·'Per day; So long as there, 
iii ILny part of tha countr)' ",herp th(' mtion iF lower than· 3i 8eel'S per week there appears 
to be little justification for having n i~ er l'lltion anY'vhere else. 

6. Th" present aim in view of the overall shortage of lupply (i) to equalise the i~e 
of the basic ratwn everywhere to the recognised minimum of 3i seers per week per adult: 
(ii) to include all grains m i ~ under the basic plan in. f,he .ration everywbere; (iii) to 
r.ltion pulses as separate from the ere ~ ~.J  .nnd (iv) .guided .hy the. ~  position, to 
allow the consumer to draw any proport,lOn of hiS rabon In ill1Y Item WithIn the group. 

(C) Compo.ition 01 Ration •• -l. So far 1\& the composition of rations is conoerned the 
policy of ~ Foodgrains. Policy Committee has been to, include all . major foodgrain. in 
Ileneral use m the particular araas er ~ . In the Bombay Presidency Sind, 
11yderabad JDeccan) and C. P. wheat, l'ire. [md millets have been rationed i in the' Punjab 
nnel .B,:I1;1<'hlstan ~  wheat or atla i. in Delhi ~  Bengal wheat Rnd rice. and in Madra. 
I'!esldency excludmg Madras, only rice. ~  City lIa'Ji also rationed wheat with effect. 
from 22nd October. 1944. In most of the, ,e~ whellt and mill..,ts have been rationed 
whitt' in ~r  rice ,haa been added. Tn the Rtntes I)f C'!nchin and Travancore, Tice, 'wheat 
and dry grams have been rationed whel'l?as in MYROre it iii rice, wheat and ragi. ' 

2. ~ will ~  be. lleen ~  the compoRition of ratitnls hits depended upon the st.ftple 
foodgl'qln of the area. It Will not, lIe an easy t.ask. to include all the foodgrains althougJa 
It would be advisable to do ·so. . ' , 

3. AI riCli is i~ acute short· supply the proport,ion to rice that can be drawn 'out. of 
,the group cereal8 ... lo,,!er. than that allow\!d for the, other foodgrains. For inlltance, in 
JJol2lbay out of ~ see!. It IS allowed to the extent of 1 8e\Jr and 10 chataks lind in" Calcutta 
UP' w 2A- leeI'I &I against 3i 5ee!S of wheat: In Delbi rice ill allowed upto 2 seeTII out. of 3 
leers and 15 k.~ In Cochm 5'3 OZ8. 18 allowed out of n. total ration of 12 ozs. The 
<lnly place wheN it is allowed in a ~e er proportion i. in Travancore where i~ i. 8 OIB. 
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-out of .. total ration of 13 OZi. Cochin hll8 now been asked to rai.. ~  ric. r~i . 
10 the .Travancore level of 8 on. 

4. In the Southern areas, includiJlg TrBvanl'OTe lind qochin, ~ r  are being mad" to 
introduce altel'natin foodgt'ains. on account of acute .. r. , · ~ of rice.. From a'!l0ng the d7 
grains the people there prafer Jowar better ~  balra ~~ In ~  .the millet. people I 
preferences for a particular kind of food gram are taken mto ~er . . 

(D) ~i . . ~ e Foodgrams P,?licy Committee hlld recommended -the:t due atbention-
must be p6ld to lIecurlng adequate quahty (Page 68 of the Report). The main . ~~ em tha' 
wat- faced in thia connection was the tim'a lag between the pnrchase of the IDltlal· atocka 

. and their being actually put into the handa of .the retui! dealers ·for distl'ibution aUlong.t 
C.'Dlumera. Every attempt hal 'been made to reduce this interval to t,he minimum 10 tha' 
the quality may not be affected by r ~ e  ltorage. 

2 .. This problem 0'1 time affect.ing quality: gets resolved· all r ~i i  progreu .. Ind t.h. 
-continuity of receiving freah atackll at. r:egular .interval. ill .tabliahed, _ 

3. Quality' classification of the foodgrains made in ae.veralplacea. m¥Jek many IUch 
-eomplainta. The grailll are alao now being i .. ued after being cleaned. . 

4. Inllpection by the receiving agent at the railway station of delivery .nct*eda • 
prior analysis at the Government laboratory 'of the Pl'ovin. ce where the purchasea are mad •• 
'Subsequently, wh'an the grain is stored or distributed, t.he rationing inspector. go l'Ound for 
constant mapection to guard against adulteration. At the retailera 'Ihope samplel Ire 
k .. pt in aealed bottlea fof _ verification and comparilOll by ,!lnyone who deair.. to do 110. _ 

'(E) Treatme.nt 01 Ohildren.-Gen'araU\'\ speakmg in moil. of the Province. 50 per cant. 
of the adult size of the ration hu been 'fixed for the children' and a child has been . defined .11 a pertlon between the ~ of 2 and 12 years. Several Provinces are now examining th. 
possibility of giving full adult ration k, children from 8 years and half rationa from 0 to 
11 y<l&rB," -. _ 

(P) ,~ 0/ b~ i e. Grain,.-l. The F'oodgl'ahis Policy Committee haa laid down t.!tat. 
rationing should cover all major foodgrains in general tile in the particular areal concerned 
and th,t, all far ~ poslible, the tasfe and habits of the various communities should be 
respected; but it i. also lltated that...Do guarantee can or should be given to any ~e .i  of 
the t:Dmmunity that ita, habitual foodgrains_would be forthcoming in the ullual quantiti ••• 
:.rhis haa been necessitated by the acute r .~ of -C'IlrtainfoodgrQ.i.na, chiefty rice. 

2. Thia ahortage of rice has greatly accentuated tbe pro\llem in the Boutb, "pacially" 
in ~r ! re. CoChin !,nd Mysore. Efforts are Il\ling made'to substitute rjc. by the other 
Arams ~C  ,are · ~ .b e, e.y., e ~ and millets .. Thill involves publicity, practical 
em r ~  and .laymg down proporhons of the rabon for each gl'ainl 110 that th_ 

other Bubstltute grams may be taken up by ~ people. Th'a change in diet can.ot - b. 
bro.ught about ~ e , b1!t urgent necelsity req,!ites urgent method. of treatment. Th. 
m;un_ problem, 18 to- lIublltlf;ute other foodgrainll Of 'aqual or better nutritional valua for 
l'ice. 

,3. Nutritional expert. by devising planned altetnative combination. of foods with eqaal 
or even better nut'ritional value, have .prepared actual recipe. whieh haw been circulated 
to. the Provinces and States concerned fUI' praCtical demonstration and propaganda purpo_. 

4. Govqnments in the Southern parts of th'a r~· lire t.rying to persuade the people 
to realise that by mixing the ao·called coarse gruinl with tJieir diet, the;'l make it more 
balnnced and not Olle which almoBt entire Iv t'onaists of carbo·hydrates. 

5. Cochin State have start'a<i ~ Rcheme under which free meals conlli.ting· chieRy of bajra 
preparations are served to school children suffering froOl mal-nutrition. 

6. A Nutritional Section hBB bepn attached to the ppripatetic War Services ExMbition 
in which actual demonstrations will be gi"en for preparing dish'a8 from nutritional food-
,rains which will he_ served ·out to the people from an attached restaurant. 

(G) Milk StIPPZy.":-l. The quetltion of milk lupply has come to the forefron' due' ~ 
the ncute shortage of milk in almost /111 th'a bi~ towns of the country. Milk is not. onlf 
short in quantity but it hal deteriorntt·d Pt'riOURlv in quality. In certain "towns the poorer 
.ection of the people are unable. to buy tIOilk for their cbildl'en {Jue to 'the prevailing high 
pril"i!ls. The question of 'inrl'l'aslng the supply of milk is not II limple one al it inyolv .. 
~ improvement nnd ~er i ~ of cattle, catUe fodder and pB,ature. 
2. Some Provinces have started t./lcklinll thiR problE'in by diRtributing milk Ilt. suhsidised 

rates to' children and lor prohi1!iting UPI' of milk for such purposes as. ice creams, etc. In 
Bumbay, II 17 lakhs ach'ame has been t'nfol'cpd for Rupplyin!l ! lb. milk ·to the children at 
1Iubsidised rates on issue' of milk cards. In sever:.\ othe!' p\lIreR export and 8lauJ.:hter 
of ~e  ~ e have been prohibited and otlier mea.ures bnve been tak'an to ItOp the UII 
of milk for non-essential ,purposes. . '. 

3. The problem, however, r i e~ cOI1C\'!rf{od Retion between the· Province. aull the Go.,.; 
.rnment of India. The question of i r~ i ~ the production of milk lies within the are. 
of Education, Health and Landa Department .ancl the dist.ribution with the ~  Depar'-
ment. ,';I'he Food ~ me  is im,!,ecliat.e,ty conc .. r e ~ wtth providing pure milk at. reallOn. 
ahlp prICeR to ,pnOl'lty conoumel'o hke children, hOSPitals, 'chool., and maternity welfare 
eentres. 
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4. The Government of Ilidian hu,ve asked for infnrRl:ttinn from all the Governments in 

the country ~  • view to increaBiD!; the re ~  short supplies in big towns and iSBuiui 
model order fo:r,::- . 

(a.) Control of the use of milk in iadustr;.· fOl' purposes other than food, e.fJ., plasticB 
and glueB. . 

(b) The control of milk BUprlieS to confectioners, hotelH, restaurants and canteoenB and! 
its UBe for luch pUrpOBe& 88 ice cream, cream cakes, and sweets. 

(c) The co·ordination 'and control of fresh milk supplies to the e ~ ForceB by local 
r ~ . 

6. The Education, Health and Lands Department wh;.ch is pesponsihle for i re i ~ 
th& l?1'oductioll of milk has recl!llltiy appointed a 'Dairy Devjllopment Adviser who will 

. e .... amme the present Bchemes Rnd put up new ones for nctual working. 
7. Similar schemes are being prepared or' envjsaged 'for the bi~ towns in the country like 

D"lhi, Bomhay, Calcutta and Madral. . . 
(H) ~ir  m"l Repail PTice.R.-i. The qU'astion of Buhsi-dising ·the foodgrains sold' 

liB del' ~ l'R.,.tioning e~e  is. cropping up now and again. In ~  of t·he provisioning 
sf'heme,: m. U. P·. and BIhar the snles at ~ . in t·he initial stages have been on subsidised' 
rates,. bll It ~ .been possiiflle to bring the mlll'ket priCI'S down. Subsidisa.t.iou is bound 
up WIth I.hp rJ ~e control schemes and 10 t.he· extent thllt. the ndC'ils are' effectively controll.d' 
; ~i i i  may be rendered· unneceslary. . '. 

2. At Inesent foodgrnills ~ e! ~  nt Rubsidised r ~ t·o C'ill'tain categories of tn. .. 
l'Psentiul ci\'il r~ . ~.rJ.. to the CentTnI Government servants drawing less t.hull Rs. 
:",00 p. m. to Ibilwa.y employees T,,·· th';) Railway Department through their own distribU\-
i ~ Hlore! and to the coal miDP. lnbou.r under what is. commonly known as the "YouaK' 
Plnn". 

3. In the ~e of coal mine labour the' stanrlard ration is given at the controlled rates 
and .~ seer· of ric., par attenda!lC'e i. given frpe. There i~ ~  Mme extra .monetary pay· 
ment mnde for" attendance r i ~ to the size of the ~mi  dependants. 

4 The policy of the Central Government is to discountenance any inCI"aaSe ill dearnesl 
~~ e in the ~ e .of m ~  as t-ha.t would r~ ~r  ,,:11 i.i i r~ me .~ Sob· 

sidisation on the other hand, IS prlmar!l:' an Ilnb·mftnbonary measure "nnd a. rr~ e ~  t() 
be ('nnsidered i. how far and to what categories of f,he people .hould SUb81dlsatlol1 b.' 
extended. if Bt all. ItS present existence in .t.he cale of the. essent.ial civil personnel i .. 
i ~ a view to ensure that t.h'are is 110 weakeping of such categories of workers al al'll' 

eSllential to the national and to the war ~ r . 

(I).Rrtail i e~. . It is necessary that· under rat.ioninlr theBe rri e . ~  be kept 
as low all possible to Imable every one to buv foodstuffa. At . pre&l\1lt the· price_ that u-. 
fixed at diflel'ent placl!s depend upon the coat 'of the foodgraina procured B'nd the di1rerentiata 
allowed to the whole181en and the retailla1'8. These liifferentiala differ in varioUII provineu 
due to the local conditions but the differences should not obviously !be very. great. 

2. There is of course nn question of any local Go,...,rnmf!nt making a profit out of t.h. 
rationing scheme hut fixat.ion of prices, which are re i~e  at r.lar intervals, i8 bound 
to bring in a cf!rtain amount of temporary' profit or 108s on Recount of 'he time Ing involved. 
This'in thc long run is eXp'acted to !let squared II". The priceR fixed on the introductioa 
of rationinlt are on the be,,,ia of the previous oo,i{s of ~ k  purchased- a\ higher rat.. 
'rhesl' can be highRB compared to t.he prirel ruling. at the pArticular moment. . 

3. The solution of Ule . r b ~ ,  keeping the prices M low a8 p088ible ie, therefor., 
their periodic revision In confoMJ1,ity wit.h the act,uBI costs; which is being rlone. 

o (J: HMI'!! Manual . r k~r . . The idea underlyinjt the grant. of II supplementll1'Y' ratioa 
is t.hnt it should he given to. the ~  manunl wOl'kprs who need a !treater qnanti!v of t.h. 
rel"l'Rlll. Generally 50 per cent. of the basic ration ia given a8 supplementary. . 
. ,.2-. One of the mnin difficultilas has been to define a 'heavy' manual worker. In some ca_ 
It III not easy to draw 1\ lin8 between the heavy manual worker lind the manual worker. 
'rhe polic'l' is that under, rationing ~ em~  there should be no provision for aUowin, 
any .p!ivilejtes to any clnss of ~ er  not enjoyed hy all othel' consumjlrs, with th. 
exceptton of defined heavy workers. 

(K) IndUiltrial Oantep,nB.-!t haA lmen derided -in conAu!tation wit.h the Labour Depart-
ment that (i) Industrial Canteens should lIe encouraged, (ii) additional quantity of ra.tioned 
fooda should be supplied to luch canteens to be served 88 cookl'd foo<16 over and above the 
supplementary ration for heavy m ~  \vorkers where lIuch qUl10ntities are now P'o'rmitted. -

.' '(L) 'I'ht ,fltuTt. i11ltlook.-l. Rationing hal bTought intI the forefront some very import-
lint problems that the country will have to face in ·the· near future and also whe<n. peace 
comes .. ~~ of thelll ~b em. an! the increased pl'odllction of foodstuffs, the "development. 
of J ~  of foodgralDS and vegetnbles, the ~ re of chemical ~ re, of ';'lI;rlo . 
cultul'al ~me . a!ld oth.er co!lBumers good a necessary for the' cultivator, the 'lonl( 
range prodllctlon of milk of In:Volvmg the development of ('attle fodder palture land. and 
quality of cattle bl'8ede, the r i i ~ Qf the r~ i  level of t·he diet 'for the majority of 
thl'! at present under and. mal.nou!18hod populatlons, the substitution of particular kinds of 
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fO·.lug-rains with a. highocr nutritive value for ihoae 'whiCh ha.ve become and will remain ill 
ft'!Ite short 8upply for 0: cOD.liderable time to come, tbe introduction of communal feeding 
not only in the industrial e re~ but also· in the ~ ~ and other similal' imtit11ti('IU! :lnd 
the populariaa.tion of alternative dishes that could be prepared out of. nutritionally superior 
1.'lod!!tufisamongst poople who have been used to eating a nutritionally deficient diet. 

- 2. Such problem. have been br ~  into prominence al the direct result df control of 
f,lOdstufi's J,y t.he Government and the introduction of rationing on II large scale. It ia. 
obviollS that thetB will require long-- range planning. 

CHAPTIIR 8.-PRICBS 

The Food Department p;et up a Price Advisory Committell under the ChairmanAhip of 
Sil" Theodore Gregor;:, Economic i~e  to the rlovprnmcnt of Iudia designed to provide 
the GO\'ernment of Indin with expel·t. nOIl·official ndvice on ri e~ which would r..fleet $h.-
pujnt of view Of' producer! and of Uw trade.>, The first ~ i  of the Price Advisory 
Commit.tee was held on the 15th ~ , Hl44' ~  on the recommendations of the Com-
mittee,' thoc Government of India fixprl ~ stntutorv lllflximul11 prices fo!' wheat 1,)1' th., 
~ ~ twelve mobths ~  Jl8, 9-8-0 at -the primary ;em ~ i  ~k ~ in ~ e .i~b, and 

Smn; lit Rs. 9-10-0 In N.-W. F. P. lind at Re. 10-4-0 m th(' D.P. M.:'I.Imum prices for 
barley nnd gram were fixed at ~ lind 8!lOt11S re.<pp('tivl'l:v of the msximum for' 
wheat.. The statut.ory maximum for l'OllrS'., ric., in the Punjab. U. r. and N.-W. F. P. 
was also fiXtld at ~. 13·8-0 per mann'l. Diffel"r.lItials on b ~i · ri ~ werp a!lowed fol"' 
defk:t districts in thi. different r i ~... The i~  ~ ,,~ we]\' Illll(pd to- hll into lin'a-
with the BritisJ: indi:w te!'fitories. • 

A t the second meetiug of t.he Price i r~ C mmi ..,,~ .hel<l. ill .A lI!(USt 1944, th. 
Committee recommended that &a it. ~ impracticnhle t.O fix the ri e~ of e~ on aft' 
all-India hasis, the Provinces which had not yet controlled' riC ~ at· rcasonahle level. 
should be nsked to do so in consultation with _the Government of. India. keerinp; in view 
the controlled ri e~ of cereab. Thi. recomml'ndation. is being iml'hmlented hy the GovlI1'n-
Iflent of India. The C mmi . ~e also r ~i er  the 'l11t"sHon whether tJ'adinll in fut.ures 
or options in food grains RhOllld be prohibit·"d. ()ninion WA" divickd 1111(\ th" wholo fll1est.ion 
is 'Jeing re-examined. ' 

The question of fixation of pricee for' Khllrif Ilroill<! ~ r ~ir rer  at thE! third meetin,-
of the Price Advisory Committee hel!i on 9th October, 1944. The I'occommendationa mad .. 
by the Committee 61'e under con!ideration and b l1nnl deciaion will he taken Bhortl)-. 

2. The Government of India also considerild the e~ i !  of i i ~ minimutp priceR for-
major foodgrains and made an importnnt, Rnnouncement in Apl'il 1944 designed to support 
th,' wheat market in the interests of the rnlt.ivfttol'R in which they guaranteed to purchase-· 
Jlll whllat of fail' r ~e quality pffel'f>d in the mftin Msemliling markets of the Punjab, 
IT. P. and Sind at Rs. 7·8-0 per maund, 

In May 1944 in order to suppori me ~ r~  to e r ~e the _diversion to r'oodcroPI of' 
land under sho;t staple co.tton, the Government of i~  nnnoun,ced their. willingnelll 
to purchaNi all jowar' and bajrB Of the. 1944-45 ero!, .offered m th;, mam ~~ emb ~ market., 
at the ftoor prices of Re. 5-8-0 and R.. 6 rt'"pecilvely throughout Brltlah Indl" excep' 
Bombay. As regards m~ , it wa •. felt that. special prices woul.rl h.ave to be A.nnonnced 
in "iew of the mel\lul'\3ll which were bemp; taken to com reI the cultivation of foodcroJl' and 
Plcrorclingly th .. Government of Bombay have ~ ,  thnt thl' prirll of the 1944-45 millet. 
cro" will not he 11'18 than the t:Urrellt atatutory prJl'es. 

The offer to purch •• e millets at floor' ri e~ .wa. ell:tended to !.lIP Tndian State •. 

CHAPTER 9.-B.,slC' PUN 

In -the formulation of the Kharif PIRn (1943-44\ And thr Rabi Plan 11944·45) the trood 
Department have generally followed ~ formuln 're('9mnu'ndet'l h:-' t.he ! ;r i ~ Polic,. 
CommIttee. Thl!! first verlion of. the Khllrif Plan was i~~ e  in October 1943. A I'evised' 
vl!l:Sion of the Plan was issued to Provinces Rnd .States in April, 1944. In view of the 
admitted drawbacks of Indian agriculturRI "tntisti.c3 and the difficulty in assessin(;( the 
requirements of the increale in population, natural 01' otherwilllla, it h&s' not been found 
pOIsi.ble in practice to ask 'every area, to Rccert the statistical lurplus or deficit revealed 
by the formula. It is of i .!re.~ to Bote that t,he rice surplus increaaed from the ri~i  
fi;,;ure of 768.000 tons to the re ~e  figure of. 919.000 tons 8S a result of efi'ol'ta mnde b,. 
thtl Central {tovernment to secure Improvement In the declai'ed SUJ'flhIAE'B in the i ~  of the 
~ . i i  position. . ., 
, 2. The Kharif Plan operative from November, 1943 to Oct{)Mr 1944 ~  the Rahi Plan 

()perative from. May 1944 to April. 1945 co"'!r about 2'9 million toni of Kharlf (rioe, 
millets, Rnd maize) !lnd Rahi. (wheat... gTRm II1Id barley) grains including' the requirE'menta 
of the- Defence ServIces. Agamst thll total ptovement target, about 1'6 million tons WeTW-
d!!spatched under the. tw.o pianl up to 5t,h October 1944. Out of thll total quantity deepatchMr 
the s\utrea of the pnnclpal d"ftclt atea. were as followl:_ . 

Bengal 280,000 tonI. 
-- n,.'mba,.· 334,000 toni. 

Tr. YCochin 187,000 tons: 



The detail. of quotaa &lid dllpakhe. aTe given 'below :-
(In '000 fA)nl. ) , 

~  quota Total dellpatches Percentage of 
Fpodgrain allotted . up to despatches to 

( 115.10·44) 15-10-10" quota 

··Rice 980 714 73 
'Killek '271 175 61 
llaize . G7 155 82 
Wheat. 1,207 HIS Ii' 'Gram • " 357 66. 16 

:BarI87 61 26 .u 
Total 2,f.'3 1,671 157 

CRAPI'D 10.-FooD DIIPARTJOlft 
In r ~ to .slOCiate public and &p8rt opinion -as dosely al i~ e ,~  the Cen'ral 

Government's policy for food administration, the, yovernment of India decided to !Bplace 
·th" old Central Food Advilorv Council by a more w.idely representative body &pacifically 
·to advile and a.sist the Departments of Food and Education, Heath and Land. in the 
talks relating fA) the country's' food problem. with which the'y haw to deal. 

The flnt meeting of. the CouDcil wal held in the 3rd. week of July 1944 iu which about. 
-«) non-official members participated. '.' 

A Sub·Commit.tee of the Council hal heen foftn"d to look into the question of pnle1Jt'ement 
and to advi.e Government as lo' the best methods of ascertaining and lecuring the .Iurplulea 
-of the growerl aftd linking up production with procurement. 

CRAPTD 11.-FooD G,UINI CONnoL Oan .. 
AI 11. re._ult of II doa' e~ mi  of the various luggestions mad. from time to time 

'by the Provincial and State GovernmentB for the improvement of the form of the Food-
grains Control Order, it Will decided that the exiBting Order, which had -been r m ~  
~  tM Central Government and brought. into force by the notifications of the Provincial 
'Governments, should be progresaively replaced by new Orders hamed by Provincial Gov . 
.. rnmentll in ~ light of tlmir own re ireme ~ and adapted toO snit local i i ~, but 
"based on the ~ i. .i  Order. The application of the Central Order t.o the particular 
r rovince will be cancelled b)' notification simult"neoully with ~ promnl11Rtion of' t·he 10t',,1 

·"()rder. - . 
- The Provincial- GovernmeRtB and Administrations ~re aillo requested to ceIlBultthe 

-Government of India bIIfore finally-publishing tbeir versionRof the r~er. Draft Orden 
from lOme Provinces have been received and are heing IIcrutinill8d. The ~ r  Order 
will cease to be in r~ in the N.·W. F. P. from 2bt October. 1944, on which date th!! 

'Provincial Order will come into fOl'Ce. 
The penal claul!! of the existing Foodllrains Control Order has heen amended 80 ft.. to 

make it comppllOry for the Court to ord\!r forfeiture of stocks in cue of a contravention 
. ~ the Order unlelB, for r~ ~  to be recorded ip WTiting, it i8 of opinion that the direc-
tIon Rhould not be made 10 relI'llct of the whole, or nil t·he call\'! may he, & part df the 

. ·property. _ . 
The Provincial GOHnment. !Lnd AdminiRtJ:lltionl have been ~ e  to make, .. 1l .imBar 

p'I'oyision in ~ir 'Foodgrains Control Orders. ' 
States have al80 been requested through the Residenta to t.ake fIction on the lome Iilles. 
The functions and dutie. of Regional Food CommiRRioners haY\!! been reviewed afresh 

. ~·. Food e i~m . reshuffled in c.onsequence of ~  the old Rajputana Region has bee. 
'ahobshed and In It I place follOWing four food l'eglon. have been let. up with t.heir :a..t. 
'deuts a8 Regional Food Commisiionen:- . 

(i) Rajputana Region. 
(ii) Central India State •. 

(iii) Gwalior States. 
(iv) Western India Statel.· 
The food regions generally conform to th.., groups of State .. ·with whicb Be.idents are in 

Dolitical relationship. : ,\ 
. All corrpspondence between. the Central and Provincial or St .. tes Government. haa to 
be .e~ ~ r b the R\lglonal Food Commissioners and Residenta acting 'as RegioDal Food C mm ~ er . _ 

The It·aff of ~ e Regional ~  CommiHlionere hRIJ heen 'p:relttly strenp:thened and i' il 
"'roposed to "ppOInt Deputy Begionlll Food Commiuioners &\ all Provincial Head quart.ira. 

IJATERT "RICB PnICES IN' DTRTRICTS OF BENGAl. . 

The r ~ .. Sir Jwala -Prasad Srlvaat&V&:· Sir, I also lay on ihe tRb1e 
-:a stntement ~  the IRt£'st ~iee prices in the districts ot Beng.l. 



Jo'OOD SITl'.\TION HV 
Staeemem IIhOVling the IaIul ri ~ pricell in lM districtB oJ lJengal 

P'JiCetl (wholesale) 
Distril'ts (in H.II. per maund). Date 

Jalpaiguri I:! 0 0 (R) 31·10·44 
Birbhum 11 14 (I (R) 1.11·44 
Midna.pore 19 10 0 29·10·44. 
Bakerganj 10 8 0 1·11·44 
Dinajpore .' 1112 o (M) - 31.10·4.4 

U ~ 31.10·44 
Dacca to to 

10 0 0 1·11·" 
7 8 0 30-10-" . 

, Tippers. to to 
8 0 0 1·11·" 

10 0 0 
Cilittagong • to 30·10"" 

IS- 0 .0 

! ri~  •• ~ e eJ e  when (R) i,s n:eritloned ~  the i~. in which _ i' ia 
retail. 

(M}=Medium quality. .. 

.,... lIr. N. II. Joshi (Nominated Non·.Official): Sir, in view. of the ~ that 
ihere will be a debate now will the r ~ e Member CIrculate copies of 
the statement Just now? ' 

The Honourable 1hr JwalaPralad Srivastava: It has been laid on the table. 
Mr. N ••• Joshi: We cannot read it now. To fucilitate the perusal and 

study of it, will the Honourable Member see that copies are circulated ~ 
Meulbers, el.'\pecially as we are ·now engaged in the food debate? ' . 

lIr; PreSident (The Honourable Sir 'Abdul' . Rahim) : How many pages is it1-
The Honourable Sir .1wala Prasad SrivastaVA: 1. ha.ve just handed it er~ 

it is the only (',(IPY I have: it runs iuto many page&-17 pages of t.ype.· I shan' 
ha.ve to find but how many oopies I have got. ,I understand there are onl1 

'six copiF!s. '_ 
JrIr. If. M . .Joshi: Mav I ask. is this the wnv that Government should treat 

the Legislature-laying 8" statement on tlre tnbie while the debate is ,going on, 
without supplyitlg (Iopie:; to thl! Members? 

MOTION RE FOOD SITUATION-conpd. 
'lIIr. PreSident (The HOl1oura.ble Sir Abdur: Rahim): The House will now 

proceed with the aebatf-; on- the motion ,that the food situation in- India b. 
taken into consideratlon. I think Mr. Deshmukh Was in possession of the _ 
House. 

IIr. GoviDd V. Deshmukh (Nagpur Division: Non.Muhammadan): Sir, 'last 
time I dealt with the long nlJl!,!C policy regarding food which should have be.en 
begun 19n9 ago, Ilnd I pointed out that His Majesty's Govenlmen't was no. 
/lo-operating with us in eameRt, und I gave fin illustration that ,ve er~ not 
supplied with tractors which were very necessary to carry out this plan. I 
also said that the dem!1ud for the reduction of pr.ices of agricultural produoe 
was most unreasonable. The amendment whicJl I support say!'! thnt at pre. 
!'lent the prices n·re so uneconomical that they hit the growers hardeRt,: of courAA 
it also speaks for ~e consumers; but I will let the ('onsumers look after them. 
!'Ielves-I am more ~ eme  with the producers. At present things are like 
this: if.any tenaIlt "'ants to tal,e lalld on lease for the pUrpoRe of cultivatioll-
lilly about 12 or 13 ncres-he divides it into cRsh crop Dnd food crop and rodder 
crop,)11 order to meet his e11>enditure nnd other necessities. He retains half 
of" the crop for himself and ~  the other half to the owncr of the land. Out 
of his 50 'per oent. he h(ls. to meet the e:Kpenses of t.he cultivation. And in 
places where land.is not cultiva.ted under irrigation, ~i  eventually re!lultll in' 
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& nMloss of two to ~ree rupees per acre. ':q).l ~ ~ ~ereJ.  to make hiqui-
rieB and you will find it is so; where there IB no r ~  ~  where people· 
oarry on dry farming, there is no guarantee ~  the ~ r WIll get a norlll.ul 
crop. A shower more or a ~ er les8 may dash illR ~ ~ ; .Under ~  Cll"-
OUIn'stances he is r~ off than t.he person who cultIvates hIS land with the-
help of irrigation. In either case the lessee ",110 ~e  the la-I!d on lease or 
the tenant cannot meet the expenses out of the produce which he gets out 

of th"e land. Not onl" that not only he incurs loss, but he has no reserve to-
fall haok upon. ~ Imow 't'he veterinary l'Iervice is not efficient. in the'vilkagcs: 
supposing his ~k  dje. how CIlIl he'repl.enis9 II pair of bullocks or any other· 
material-for installce, his Ilgricnltllrlll implements? He hm; no re~ ~r e ,or 
depreciation fund to fall back' opon oJ;. to look after his children if they get ill. 
,l!;ven on the J?l'e8ent hn!'is of prices the agriculturist, an agl'R;ulturist, who hos 
no pl"Ofession either of money-lending or is' not a lawyer or /'loctor or hos no 
other subsidiary means but inerely depends on his agriculture,-he is in the 
wO,rst possible· position. RavinE nothing to fall back UpOIJ. he h.As to borrow 
from eb ~  co-operative bonk or the ordinlir.v moneylender, as the 

. only source of meeting tbcse necessities. Therefore it will be, found that. prices 
are most ~e i  even ot this stage; I\nd yet ",hat is the procedure fol-
lowed by the ~!ember  Every year when the ('rops ore going to be reap-
ed, he revises the priees nnd he l'educes ~ ri ~ because the demand is for· 
the l·eduetiol1 ~ prices 

The Honourable Sir Iwala Prasad Srivastava (Food: ~mberi  For your 
bEinetit f ' 

lIr. Govind V. Deshmukh: I :1111 110t ! ~ e . I 11m an agriculturist. You. 
may be doin!! it. in the ilnme ,)f the COIlSIlUIPfK. I ~ke  0 Question-No. 129-

. yesterday-How do ~  bring down the cost of living. The answer was 'by 
reducing the prices of ngricnltural produce'. You have .lone almoElt nothing-
to bring Clowil ,thc prices of other.articlcR. I cannot ('0 very deeply into tha.t 
jURt now, hut fortlIllfltel.'i for me my 'lnestion wns answered yesterday; and 
tho HOllournble C r mer ~ J\Temher saiel "This is 011 that I cnll do". Bul. 
what has he . done? He has hrought. down the price of rice from the lever 
of 30 or 40 to the ~ e  of 20. It is not in the"il1teresu; of the agricultural pro-'" 
ducer. You qhnll1r1 haW' hrollght, down the nrit'eR of otl\er articles more .thnn 
you l).ave done. He SI\;VS to me "YOII refer to.· the other departments".' In 
other wordS, the only remedy to slltjt':fy the demands of 'the non-producers is' 
to reduce the pri('e of agricultural produce-a very ruinous policy. As I said, 
,there will he no incentive t.o produce. Are you i ~ to rely on the c?lti-
Tat-or whose strength you have sapped, whose ·life-blood you haves8pped, 
because he C8T)110t even get. e ~  food for himself ond his . family ? . 

!lr: President. (The Honourahle Sir Abdur Rahim): The 'Honourable. Member-
has got one minute more. - . , 

Mr. GoYind V. Delhmukh: He cannot. I!Pt . i ~ to rely on. He has no 
food to maintain himRelf, let n lone nutritious food-and you expect thcsp. 
despondent I\nd disheartened ll!!ticllIt.urists. who havc nothiM to TTlfliiltllin 
themselvef'; on. to feed yon. T ~ , ~r . r .. t.hRt it i,:: It mOllt i ~  polir.:v 
to bring down the pricell. The p,·p!;ent price!> Rrp most uneconomical Rnd in the 
interests of the producer. the lwices should not he reduced hereafter. What 
happens in EIlglnnd !lnci other cCllIl)iriefl? Thel'c thf'v hnve given a ~ r ee 
that the prices shnll not be reduced bilt' here the Food Department of the-

. Government of IndiA reduc:pF; ri e~ cw·rv vear. when ~ ('rollS ore in sight. 
This Js It e~ bad policy. (An Honourable Membe'(: "What is the re~ ~~  
you ~ e  ?') AFo I ~ i  IUflt time. Government should subsidize the ~ri
cultllriFlt. You must give something to the agriculturist for the purchase of 

. ~, seeds, grAins' and ot,her nmenitips of life. Your re e ~ ps>1icywill not 
do. . 

lit. Prelldent (The Honourahle flir Abdur ·R.Mhim): The Honourable Mem-
ber's time is up. , ., 
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Mr. T. B. AvinalhWngam Ohettiar (SaJem alld Coimbatore cum North Arcot 
.:Non-Muhamumdllll Uurnl): 1 hLlve given notice of an amendment. I hAVe. 
~i e  the required llotice under the Standing ~er. . 

Mr. Pre81dent (The HOllourHhlc Sir AbdUl' IluhlJu): I cl\nnot allow that a" 
t.his stage. If 1. allow it now, I cll.nnot prevent the speakers who havp-. ~ r r  
·spoken from speaking again on this amendment. . 

Kr. T. S. Avln8sbtlingam Ohettiar: It is open to ,vOli, Sir, not to ~  
-them to speak but under the Stsnding Orders I 11m entitled to makp t,hu. 
motion even after the -discussion has begun. 

Kr. President (The Honourable Sir Abdur .Rahim):. I cannot allow t1!e 
,speakers who .han ulready spoken to speak agam on tlus Illnendll1f'nt. That. 
as the di fficul tv . -

Ilr. T. S. bi i ~ m Ohettlar: We have no objection ,to tlw.t. 
JIr. President (The Honourahle Sir Abdur Rahim): If the:\' illl!,ist 011 !lpeak-

jng, I cannot prevent them. 1- cannot therefore allow the nmell(lment, to b<> 
:moved- at this 8tnge. . 

JIr. Govind V. Des'hmukh: I will not speak agRin. '.' 
lIr. T. S. Avinashilingam Ohettlar: Under the foItanding Orders I nm entitlAd 

10 move all IlmEndmHllt. 
l'tIr. President (The HOllol1r!l-ble Sir Ahdur Hahhn): Thi;: Cflmell too lntf'. If 

-it were !L consequenti:ll am-endment, that would have been a· different matter. 
,ijut jf. the ~ k r  who hnvo already spoken will not e~k nguin, then 1 will 
'Hllow this limenrlment to be moved.· 

Mr. T. S. Avinasbilingam Ohettiar: Very well Sil'o I move: 
"That the following be added at the end of the motion : 
'having considered t·he same, this House is of "pinion (1) that tho prices fixed for paddy 

4U\d other food grains should be reviseci in view of the present circumstances, and in 
(!()npidering _the levAlI of prices of food grains appropriate to a particular area, regard should 
be had to (a) the C ~  of articles entering into the cultivatol'B' COlt of production; (b) 
":O&t of art.ides entering into his standard of lifp and (C') ~  of cultivation of marginal 
lands, "Il it obtains at prf'scut- cost .levels; 

(2) that hnv'ing in view the enormous amount of corruption created by the fact· that 
TeVllnue nnd other officers have heen tnt rusted with the duty of issuing i e C ~. for plU'-
(·hRPers and diatributors of paddy and. rice, wheat and other food grains, e~e licencell 
in the i~ ri  and taluks shall be isaued on- the advice of the advisnrv board, at.tached 
10 the diRtricts and :1ahllc$ and to co-operative mcietiea wherever available; . 

(3) that peasants sball be given the choice ,if SUI' plying food grain .. either in the shape 
-of paddy or rice, wher.t. or atta and thus be ent.itled til eliminate the profiteering now 
befnl!; made hy millpl'8; and 

14) that every effort be mndp. to review and recll1C·.' ih" mRrgins of J)roflts now nllowed 
'to yarioull agencies of middlemen; • . 

(5)Umt the. responsibility of the Cent.rnl Government should 1I0t "pape wit.h mere allot-
ml'ut. of food grainll but it IIhoul<l extend to seeing t.hat their allotments reach t.he deficit 
01' needy . ~ ;  lind . ~ no inviaiouR distinction ~ be mada in distributing rations 
l,etwepn clvlhan j'opula.t.lon lind thost' who are thp relatwes of poonlf' in the armed for('oR 
'!llld alMo e ,~ee  the u,·bun and rul'al ~ , alld t hut nil' needy' pomp-leR. wbet.her living 
ID ·town or Villages l,e I{rlUlwd equal rat·lOlIs.' ..... . 

Mr. Pre91.deDt (The HonomnhlC' Ail' Ahdm Rohim'): The l't-mninin" portion 
of pnra. (n) ('Ilnnot he movpd. AS it raises othel' .llIntters. '" _ 

lIr. T. S. AvinasbU1ngam Ohettiar: I will omit that.. portion. 
'(6) that in cases of districts experiencing great !!CarcHv i ri ~ iJ  and equitable 

rationing shall be organised; .. " .. 
(!) and that to meet thf'. food .. deficit in. this country, apart from the measures tekeD 

to tHle over the prescut dlfflcuJtIJ:8.. • . . . 
JIr. Prelildent (The' Hopournhle Sir Abdur Rahim): That cannot be mo"ed. 
lIr. T: S. Avinashilingam. Chettl!'r: Why, Sir? This refprR to the long 

l'ange ~ . The, Food Grams ~  Committ-ee ~  made mention of t.hiii. 
. Xr: President (The Honourable SIr Abd.ur Rahim): That rnR'" be lmt thiR' 
1s A difisPent questIon. . 
~. '1'. S. Avlnuhllfngam Ohettlar: All this -is conRected with the question 

of m ~e e  productIon of food .. The Honotll'able Member spoka about. all 
these 10 his opening speeoh. He is looking far ahead. 
~ ••• G. It&nga (Guntur cum Nellore: Non-¥uhammadan Rural): He .' 

lOOking "'l,ery &r ahead. -
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Mr. President (The Honourable Sir Ahdur' Rnhirn): 
it.in th.at case. 

Mr. T. S. ~ i m Chettiar: 

[8TH Nov 1944 
Very \\'f,Il, I will unow 

'other measu.res of a permnnent charactE'r sueh as'l,hat of new irI'igation schemes, manu. 
faf'ture of fertilizers, fixatioll And mnintMRnce of minimum prices of food grains shall 
also be taken up a8 soon 'as possible', ' .. 

Kr. President (The Honourable, Sir Ahdur Hllhim): ~ r, ChnttoPlldhyaya 
will now move hiR i.unendmf'nt, -

Mr. Amarendra Nath Oh'attopadhyaya (Burdwnn Division: Non-Muham-
madan Hurul): Sir, 1 move: 

"That thl' following be a'dded at the 'end of the motion: 
'In view of the fact that the system of pro(;urement alld distrihution of e.sential food-

stufi adoptl'd by the Food' Department of ;he Central er m~  hal not succeeded so-
bl' to alleviate the difticultie. and inconvcmences of consumers m ~  and in other-, 

e~ e  provinces as well the co-operative e:vstem 'of prod?<:iion, i~ rib ~i  and con-
IlUmptionbe i r ~ e  and, e~ I,n the affected r ~mCe , specl.&l!y In BenfilLl. by 
set.ting up Co-operatIve Producer, DlIltrlbutor and ConlumeJs Society re~ ere  under ~ e
Co-operativ" Societies Act' ," 
, lIIlr. President (TheHl"!lIollrnhle Sir Ahdur Rahim): Amendmeht moved: 

"That the following be added at the end of the motion:', ' , 
'having, i ~re  the lII\me, thia H?use ~  of, opinion (1) that the ~ri e  fixed for ~ .  

and other food !trains should be I'evlsed m Vie\\; of the present clrcumstanoes, and- l\l' 
, ~i eri  the level of prices of food !(rains appropriate to a particular area; r~ r  shou1d' 
be had td (a) the C?8t of articles ent.ering i ~  the '!ultivato1'8' cost ,of ,production ;.~ bJ 

~  of articles enterIng into hi$ standard of hfe and (e) cost of culhvatIpn of margmaf 
landR, . as it. obtaiR! at present rost levrls; , " 

, (2) that ~ i ~ in view the Pllormous amount, of corruptIOn e ~  b,y the fact that 
rll"('IlUe ILnd other officers have heen cut,rusted WIth the duty of Issumg lIcences for pur' 

~ r  and distributol'1l of paddy nnd rice. wh,eat and other food grains, these licences' 
in the dislriclR lind ta1uks shall be issued on the advice of the 'advisory board, attached' 
to thll i~ i  and tn1nks and to co-operative societies w\J.erever availahle; 

(3: that peasants shall .. be given the choice of 81lpplving food grains either in the shape-
of paddy or rire, whent or aUa lind thlls be, entiti41d to eliminate the profiteering now 
bei"", made b:v -millers; lind , ., : 

. -(4) that e\'('ry ,effort be mnde to reVJew. and reduce t,he margins of prollfe now allower!' 
to v'Il'io.us 'a!l;encies of middlemen; 

. (5) that the r r. ~ibiii  of the Central Govel'nmimt s!)ollld not cease with mereo nllot-
JlleHt of food !~i  b:lt it .hould extend to seeing that their allotments reach the deftdt 
01' needy areas and that no invidious distinction shall be made in distributing n.tions 
ltt!t,wt>en civilian l'Dpulation and those who are the relatives of poople in the arm1!d r~  
and also hetween the urban and ruml peoples, and t.hat all needy people., whether living-
in town or villages be granted equal rations; - , ' 

(6) i,hat in cases o( districts experiencing great scarcity, district-wise and eqnitable' 
rationing shall be organiaed; _., ' 

(7i and that to' meet, the food deficit in this country apart from the- measures t.aks' 
~ tide over the present difficulties, other measures of' 'a rennnnent charader such &II 
~ . , of e~ irrigati.on ~eme .  manufacture -of fertilize.\!. fixation and maintenance of' 
mlnImUm prices of food grams shall also be "taken up as soon as possible' _" 

The next nrnendment, moved is, 
"That tYle followinl\' he added at the end of the motio\}: 
'In view of the fact that the system of procurement Rnd distribution of essential food-

.tuff ~  by the. F()od , e r ~e  of ~ e Central· Government' has not succeeded. 110-
far to e ~~ the dIfficulties and C ~e e e  of consumers in Bengal and in other' 

~ e.  r ~ e  as, wall. the _ co-oper!'hve system of production, distribution lind COD-
sumptlon he mtrodl1,ced and adopted ~  the affected provinces specially in Bengal by 
~  up C ~m~ e Producer, !hstrtbul.or ana Consumers' Society registered under ihe, 

Cu-uperatlve Socletl88 Act'," , 

Kr, AkhU ~ r  Datta (Chittngong and Rnjshal,ii Divisiuns: Non"MlIham-
~  Rural): I propose to plllee before the !~e the actual foon' pOl'litiOJ1, 
In e~  ana I sha,II e~e re limit the score of my speech. The ,Henourable 
~ e .l<ood Member has .sald thnt 150' fill' n!" rice is concerned, the food position 
16 now easy ~r prnctH'al'Jy nll pArts ~ . e ~ . My submiflsion'-ic; that it i~ 
not. ~ , IIll Po fllir stntplTIent of the !,ofuhon III Rellgnl. It does not- henr the 
~ e, .'Picture of the eJ ~ . ~ i  position, M,v eontention is that so far as 

rICe 18 conrerned, there IS still at ~e  semi-famine in Bengal and so far as 
oMIe,r ~ , ber than foodgrams-are' conccm'ed, there is the most acute-
~ m e  ReneRI at the re ~  moment, In fact, it is _greater thanA wha.t 
It was III Hl43, Rven now peoplr: lire dying of .;tarvation in, Bengal. The-, 
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Calcutta daily' papl'rs" publish eyel'y ~ . the Humber o[ . e ~ ~  die of. 
starvation in Oulclltta. As regards the. rural areas, of course. ~e have not ~ 
the 'figUl'es bel:uuse there is no iJluchillery' ~ r the e ~ statJ.stws of the rural 
areas.. But in Calcutta ~ figureR Bre published at the Instance of t?e Calcutta. 

'liorpol'ation. . 
. Now 'Sir meetings of' officials and non-offieials are bemg held all over the 
r i ~ in ~r e  to discuss the ways and ! ~  to. combat ~e scarcity of 

rice in several parts ·of the proviuce. A pU,hhc n:eetlllg ~ offiCIals .,~ . ~ . 
officials was held the other dav at BakargunJ ~ It was s2ud by thell' J?lstrlct 
Magistrate ·that people were literally dying of starvation in v.ariolJ.! paTts ~  
the district. As you . know , Sir, Bakargullj is the granary of Bengal and ~ 
that is the position there, we can well imagine what is the position: in other' 
districts, . .. I . . 

Now, Sir, the Honourable the Food Member m ~e a state'meI1t not long. 
ag'o-pr()bRbly it ~ in July lust-spanking of t.he e ~  situation, that. 
"aelmittedlythe situation was seriouB in some parts still. I do' llot.itmy it", 
That was his statement. He now says that ,it is easy r i ~  all .over-
Hengst ' , 

Nm\:, \\"hl\t is the actual pn<;itiou'? The ruling mnrket price today is ~ 
least four times the pre-wllr price. Of course, the price of rice has gone. down' 
as (.'ompIlTt'd .to tht· 011(, prevtliling- in Hl43.· In 1943, the price wos TIs. 25, 
He: 30, Rs. 35:md in some cases even TIll; 50 per maund. Now,it hKs· been 
reduced, according to the JIonolll'ablE' the Food Member, to. som(lthing like 
Us. )5. ThiR has giv.en some relief to that cla'ss of ~ e ~  pOWEll' pf 
purch'ase does not go up to Bs: 20,Hs.gO, Rs. 40 and. ~ . 50 per maund, but it 
does not give an.v relief to those ~ e whose power or pm;chase is not such 
as to be able t<l 'purchase rice at Hs. 15, Rnd the vast bulk .of the population 

belong to this category. The majority of the people cannot possihly \1'1I'<'hI\86' 
rice fit the rate of Us. 15 per month. . ' 

Now,. Sir, the whole q1,lestion is that the price now J1revailing in Bengal 
il' not such as to be within the ·re.ach of the majorit,v of the POpul8tioll. We 
h.tve to ~e me ber ill this connection that eVPll' eluring the normal times lOnny 
people had to go "'itho1,lt .11 squnre meal and the price of rice then \lsed to.}e 
Rs. 2;8-0. to Rs: 3-8-0 per maund. We also kll'OW that the per capita availability' 
of rice even ill normal times Will' verv low. Vve have heen t.oId lw the-
expertR tbat there is 1\ Flerious Hnder-nourishment of ahout one-third 9fthe 
population of India even during th(l normal times. Therefore, m~  -submission 
is" tha.t ~  t.he price of rice hos fullen, the relief lins beeu afforded only to 
a handful of peopl-e.nnd tlie "I,l,st lIIujol'ity.has not got any reJief. The differenc'e 
between 1943 and 1944 is this. In 19411 the denth was prompt: in 1944 the 
e ~ is deferred. It. il' the gradual death, inch hy inch. In thlR ('onneet.imi, 

1 mIght be allowed to quote the statement of Mr·. Amc-r,v' whirh he mndl' ill 
the HOllse of Commons some time- ago, I think it· ',"8S :11 July last. ~ said: 

'."The ~ mber of deaths' in Bengal famine exr.eeded the ~ .  casualties through enemy 
~ .J  rm~ the first four years of the war throughout the whole Empire." ' 

'rhe ot·her ~ ,  we' were toM hy Sir HI'nrv French. thlit there WAS not a 
linglecafle of deilthby starvation in Great B'ritain during the wlf.r. . 

The HonournblE> the Food Member has confined hi., attention and his a.cti-
vity to what ifl ('fllled ~e cereal food only .. He hilS not given the i~ e  
thought.to whnt is Cl\Hed the protecti,'e food,. Now, Rir, food in Ben!!'al dop.snoi; 
mean·rice ~  .. People ~  live on tice only. They must hav.e' other ~ 
Btufls which are Ill::l eSfle»tial for !l man's life !IS rice is. For inistnnt'e, t.hl'v 
'must have vegetables, milk, fish, meat, ghee, eggs and so 011. Now-, there 
is no manner· of doubt that the price of this protpctive ,foofl haFlril'len in HI44 
considerably e~ t,he level of price riri~ thp, famino time -ill 1943. A ~ . . e
ment is publis:J:!ed in the, Statesman very lately which showfl that ment nnd;" 
ghee are now prohibited luxUries, almost unobtaitlshle. and that fish ilS 
eelling now ~ a. price which is 111 per cent. not a.hove the nonnal r~ . in 
normal times but above the price of ~.  The ~me is the case with vegp.-
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.. bles. On the average the prices of vegefabIcs have gone up by 118 per cent., 
-over the e e~ prevailing during the dark days of the fami?e of last year. The 
,nBe in prices has involved self-deuitil ill . rie ~ of arbcles of food. on the 
paJ;t ot many people. The prict, of almost all foodstuffs other ~  r,we ~e 
-increased by 120 per cc.nt, lIud iil SOUle ~e! .b  200 per cent. No\\" what IS 
:the position ill Bengal? My contention is that tsldng the two fronts of ~ , 
'namely, cerenl food IIlld protective fOI)d, takxlg the food as It whole, ~e sltua-
:tion in Benglil is that the i ~re  is· far more acute in ~  thnn 1Il 1948. 
'Unfortulll'.Lely ,fo1' liS, it npp£ar& thnt the second food front has escaped nlto,-
gether attention of the HOllourllble Food Member. }ie hns not, been lillIe 
~ achi£:ve slJbstautinJly :tnd f:'ffectively anything as regnrds the staple food 
,crop, not to speak of IIny ~  ,kind o£ food erop. A. ~e i  was ~ ~e  ~e 
other dav lind the Honourable ~  Member showed 1118 ullioll1te Ignorance 

.of the pOsition of other foodstuffs in ,~e . When his attention ~  drawn 
to newspaper reports, ~ s,ml ~e didn t see them. I do not k ~  If he has 
really examined tht. tood Pt?"itioll in e ~ . 'rhe HonourRhle Food 'Member 
was very eloquent aHd e ~· e i ! ~~ with regard to future plllll not only 
about cereal f;.Joel but 01:-;0 ~  .~e i ·e food,. H,e sn.ys er~ m ~  ~e . ~
nite plan for production, for pro('urement, for price ('ontrol Rud for ~ r b J  
'not only of cereal food but also, of protective !ood. ' The present does not e~m 
to worry him at aU. . 

I want to qraw the aitentiol) of the House to one very important fact, 
namely. the waste of food that hus been allowed ill Hengal. Food has heen 

'ullowed t!o netel'iorutf' und decompose and reduced to a state ab!'olutely unfit 
for human consumption. If the deteriora,tion is ccmfined to one or two instrt1J('es 

..or even to four or five instances, it might not' matter So much. But it is 
clear thnt. there has been waste throughout -the country in 1944. not in OTW 
isolated instanee, ~  in quantities which r~ not negligible, in huge quantities. 

,lJurticularly we IUn'e to remember th! waste i? th? Botanical r e~  at Sibpilr 
'where decompol'ed foodstuffs had to be ~ rr e  III about 200 lorrIes t!ngaged 
throughout da.y and night for seven days consecutively in order ,1,0 clear the 
decomposed food. to be thrown into the marshy. places. A huge qUllntity was. 
thrown out. '. We have been told that in the Government ~r e allo Ii huge 
-quantity of foodstuffs became unfit for human consumption lind they are nqw 
being sold to people for non-food purposes, What happened in Khulnll ? In 
Behar, huge quantities wert:' !>tocked fQr export to Bengal, hut' they were lIot 

'sent. They got decomposed, unfit for human, ('onsumption.- There is an 
Interesting story alrout Naruyanganj. Food in the p03sessit,n of. Government' 
became rotten, unfit 'for hunll\U consumption, uud the trqders in rice were 

:8ske"d to purchtlS"e them. They refused to do so becuusE: the foodstuffs were 
Unfit for human ,consumption. 'fhe result was that notice WIlS ~er  on thA_ 
tradeTf\ to show cnuse wh\' ~i  licences should not be cJ1ncelled us they 
refused to pllrehllse the' G(;"ernme11t !'ltoek. We hHve henrd the ddp.ncp and. 
the apologia of the Honourable Member -Il.bout ~ e. The ,Honuurable Mem-
'ber said it is unavoidable. My submission il'o, 'IS this Wll!;lte reall\' unnvoid-
able? It ~ said 1hlll:. the GoVe1'llIll,E'nt hud , r i~i  for ~i ; m ,i  
'the foodstuffs, and that th&re was no placc for storage. If you have no provi-' 
sion for storage, why then do you store ut, all? Why not distrihute them to 
all people who are dying for W/lnt of food? Deterioration and decomposition 
·do not take place in the twinkling of, an eye. It takes 'some time. Whv' 
don't you ta.ke some step when it appears that there is Jt likelihood of decom-
position utld deterioration? Why not balld' it over toO dying people. why not 
give this food to the dying people before it - gets ,decomposed. Why do you 
,distribu¥ the food that is doeomposed at a time when it is unfit for 
consutnption? Is it merel" to kill people hy malting them to eat the eon-
IlIlmed food? So, it, appears thnt two things Are gt)ing on in BE'ngal, aidA 'b,. 
8ide: waate 011 one side Rncl r ~ i  on th,e other side. Scarcity in the midst 
,of plenty. I Bsk why thi!; state .(If things 'is anowed f.o happen. Is there no 
(}overnment in this country to look RftE'r the poor people who -are .dying, in 
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are- dying? Is thert', no Foed De(Jartment, is there no Civil Supply Depart-
ment? Is there no r.ivil administration, no military administration? Thet'e 
is a huge anny of officers appointed recently on very fat salaries. What are 
thelile people doing? I must say that the food administration in this country 
fs inefficient, in ditlerent , irrespo;nsible, callous, inhuman and as rotten as the 
rotten food you want to dispose' of.. It, is time that there should be a com-
plete -overhaul of, the food administratIon. 

The BonOUfabl, Sir ~  Ahmed (Leader of the Rouse): Where? 
Mr. AkhU OhandraDatta:. As I said at the begiHning Of my speech, I am 

confining my reJIlnrks to ~e . If fhere is something rotten in Ben.ial, 
the Food Member C'atiu:)t sun ply say it c(mcents, Bengal and he has no con-
('ern ill It. ' , 

Sir Oowaaiee . e ~  {Bomhay City: Non·Muhammadan Urban}: 1>06S this 
foodstutl belong tQ Bengal GQvemment '!f to the Government of India? . 

Mr. Akh11 Oh&l1dra Datta: It comes to the BengaJ Government from the 
Government of India. ' 

Dr. G. V.Dealtmukb (Bombav City: Non-.Muhammadan Urban): at a 
r i ·~ " 

, . Mr .. ~ Olanctra Datta: ~ , 'at a profit here and ,at a profit t.here also. 
,?'he .chlef reason is the pre'!lence of ~ overseas forces. The whole Bengal 
1S now an armed camp. , 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable, 
Member has One minute more. ' ' 

Mr. AkhU Ohudra Datta: And their purchasing ~er has produced this, 
state of things. It is very interesting to note that whereae- Indian soldiers 
serving overseas ara supplied- food by India. the overseas soldiers resident. in 

~ are fed by us. The real' fact is'' that the needs of the civiliQn populat-JoDr 
have been sacrificed to those of ·t.he military. " 

In conclusion l will say' only this that the Bengal situation is still so very 
grave and so very complicated that r plead for rescue operations there as 
recommended by the Gregory ~ mmi ee  . 

,JIr. P. J. Grl.:lBtIls (AA'sam: European): Sir, the subject of our discussio1l 4 

today seems to me on an entirely ditlerent plane from that of IXlf.ny other topics 
~i  from'time to time engage our attention in this House; For with regard 

to' many of those subjects there is room for reasonable difference of opinion, 
not only as to methods but e ~  as to i the aims and objectives which we 

, should set before us. When, however, the issue is the food policy of the 
Government of India, there can be only one objactive and one aim,-that aim iJol to 
secure' that the, people of this great country are fed .arid that we avoid a 
repetition of that great calamity which overtook us last year, a calamity which 
resulted not only in the deaths of many hundreds of thousands of people, not' 
only in untold misery to countless others, but also in a, very serious lowering 
~  the p!'estige und the reputation of this country and its administration in the 
eyes of the civilised world. , , 

In approaching such a ~J e  ~ e nccd necessarily do ~  in .a ,spiri.t' r.~
what different from that whICh animates many of our dlsclisslOns In thiS 
HOllS!!, We are -not here today to score debating points, to bait Government 
or to wrangle with this or that sectio" of the !louse, We are here, 8S I see :t, 
for throe purposes; first, to give soher and ca'eful consideration. to the food 
policy of 'Government; secondly, to examine and r i~e ~e mi! i ~ i  of 
,that, policy; and thirdly', to. Bugges.t. . ~ changes which ~  our view Ilre 
required both in policy and m admllllstratioll. 

We in t.his Group havi paid the closest e i ~ to the food problem, not 
only since the shortage he came aeut,e' but from the days before that, when 
to 'the business world, though perhaps not to Government. itr was clear that 
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tro?ble was oQl;lllng. Iheru 16 a twofold reason for the particularly keen interest 
,whICh we haVE: taken in this b e ~. .Firht there it ·th", ~  jjhat as ..great. 
eDlployerl1 of labour we are brought into practical contact with the actual difti-
! i~  ~  arise i? ~me of ~ r e. In .this. connection I. want to e ~ .... ~r  

br1efty With the criticism 'WhlCh haB sometimes been levelled at' the Chambers 
of Commerce and at the other bodies whicli have thought It necessary to ~ke 
·foMl'ard provision for the food of their employees. We have been. criticised; . 
we have been told thut we have acted' unfairly, that we have laid up undue 
stocks, that we have been p,repared to sacrifice the general public for The sal,e 
?f our em~ ee~. Sir, I 8Dl not seriously o.isturbed b3 that criticism. If 
l!l ~  era hke ~ , the r~  r ~ which can be brought against the capita-
list IS that of bemg over-nnxlOus .and over-careful for the welfare of the labourer 
for whom ?e is respon;.:bk, I think no c;;.pitalist ee~ be ~  troubled about 
an accusation of that -kind. We do ... knowledge o.ur responsibility in the 
lllatter of seeing that those upon whose labour our profits are based are ade-
quately fed. But there is a second reason for the paLwcuiar interest we take 
in this .problem; and that is the knowledge that in our own coUntry,. in spite 
of gFeat shortage of supply, t;ie food situation has b~e  hauuled in a way which 

· provideR a model of good administration. We are impressed w\th the contrast 
between the' ndministration of the foodsituatfon in Britain and that from 
which wehav'e suRered in this country. Early in the prp'lo\ent. ~e r I had the 
good fortune to pay n brief visit to my own country. I went WIth some appre-
hension; r went expecting to find that people ~re going hungry. I had not 
been two days in that country before_ I realised': that in spite of great reduction 
ofsuppliE!! , ~ ',;'1\8 n.) such thing as hunger; rich, poor and middle ~ ,
all were being >TT1equRtely fed:. The diet may be monotonous but there was 
no question of anybody goin/! short. And I was ·tremendously impres!led wit.h 
thp, way in which the food administrat.ion'" of Britain had succeeded in bringing 

'about complete equality ~ sBctifice. You are 'not better fed in BritBill today 
because you happen to be be iter oR· than somebody else. The second thillg that 
impressed me '\\'t\s the grent routine efficiency in small matterR of the food 
administration in my own country .. Let me give you a small illustration. I 

'went home by plnne. T went stra.i/lht from the aerodrome to the railhead 
nearest my own town and J ~ri e  at that station .at h'alf past nine in the 
morning. By:!tve minutes past ten I had received my identity card, my ration-
books for food and my clothing ration book. Contrast that with what happens 
in this country.. Not so long ago I happened to be transferred from one large 
~~  to another. The rationing problem did not affect me personally as I 
was going to live in a clup, but it affected my servant. It took three ee~ , 
ten visits of my servant to the office and three personal letters from me before 
that unfortunate man could get his ration card.' And he told me on ~e. 
strength of his' own knowledge of other people's experience, that he considered 
himself very lucky in getting it in three weeks merely because I had mitten 
to some of the people concerned. That if! an example of the contrast- between 
the efficiency of ~ administration of food in one country and another. It 
does indeed seem to be a paradox that in India. which is very nearly self-
su_ent in. food, where the actual shortage is small in percentage, there has 
bepn starvation chaos Rnd confusion; whereas in Britain where supplies have 
been very seve;ely reduced these evil feature,,! .have not_ ~e . In i ~ 
this I am not unmindful of t»e trememlous . dIfference m Clrcumst&nccsbet-
ween the two cou:6.tries. I am not forgetting the fact that it· is far easier to 
control food supplies and distribution .in a country where the number of 
farmers is limited,. where most. of the supplies depend ~  imports which can 

· easily be controlled at source, as compared with this country where the food 
supply depends upon the-cRorts of millions of cultilators. I am riot unCOl)II-
cious of that i ~re e  nor am I unoonsoious of ~ fact that it is far easier 
for Government to Rdminister food polic:v when' it has behind it the suppon 

· of a keen, alert public oODllcienoe, .than In thIe ~r  where,-I say this in 
no offensive spirit,-tha.t conscience is not yet· aa highly c;lenloped aa It will 
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have to become. . (A voice: "That is the fault of. Goverqment'. ") It may 
be so. I' am at the moment not concerned with faults but with facts. Who-
ever may be at fa.ult, the fact is- that in my own country the black. marketeer, 
-a.nd he does _exIst there as everywhere else in the world,-gets very short 
shrift from ever.rbody concerned and fl'om Government. When he is hauled up 
before a court he gets a IIharp deterrent sentence; he -is not let' off with a. 
nominal fine. But apart. from t.he action of the courts he at once finds him-
self 3n bbject of spcial obloquy; he finds that the other people iil his own neigh-
bourhood do not want to have- anything to do with him, and he has to go 
about ashamed of himself for some considerable time to come. ' In this country 
thut does not happen. 011 the one hand the administration is lax in enforcing 

deterrent sentences against those who offend, and l on the other h3nd, that 
, man does not receive sufficient r ~i  condemrlatiou from the people with 

whom he has to live. Let puplic opinion become real and alive on this suhject 
and, you will very soon find that administration has. to .respond. In most 
matters and in most countries admlbistrations tend to lag behind' publici opinion. 

Tn this matter if public opinion is act.iv(l, I am certain that the admwistro-
tiol) ,will' BOOn be forced into ,greater and more iie~ i e activity. .. 

But in spite of all theRe differences in circumstances, it is still worth asking 
. the question a8 to why food administration in this country hos f-allen short of 
the standards achieved in Britain. The first, and main reason seems to me to 
be this: That in. Britain food policy was thought out, ,and laid down. to its 
last. details, bef.ore the onset of the present war. ,Staff was selected, trained, 
rf'ndy to take lW its place the day war was declared. ,In this -country, by w,a, 
of conirast" we had a long period of hesitation, confusion, vacillation; an ex-
pf'rimental- fleriod, a Tleriod' of trial and error at a time when trial nnd" error 
mejlllt death for many people.. _ ' -

Dr. Sir Zta trddin Ahmad (United Provinces_ Sputhern DivisionA: Muhom-
mallan Rural): It is still in experimental stages. • 

Mr. P. J. Grlmtha: 1 need only remind you of the different stagelil throug!J. 
which the policy of thp Government of India and the Provincial Vovernments 
passed. 1 'nay say brieity that first you had what I call the mi~ period', 
although it ought perhaps to, be called the tragic period. It was the period 
when, . at any rate in the some provinces, the District Uagistrate was a law 
unto himself. ' 

An HODOUlable Kember: He is still. 
Xr. P. I. GrlMtha: In some matters he ought to be so, but not over.lood. 
Sir, I toured through some parts of the particular province at the time 

concerned and in ·the space of two days I· saw three different District ~ i
trates, who held different opiniblls and acted on them. The first gentleman said 
that prices must be kept down to ease the situati.on and help the consumers. 
The second gentleman said that prices must' go up to help the c:lltivatc:ir. 
Number three was a comfortable man who said, "I think on .the 'whole the 
best policy is not to bother". . , 

Mr. D. E. Lahlrt Ohaudhary (Bengal: Landholders): That is a recommenda-
tion fOr the LO.S. officers. I' 

Mr. P. J. Grtmth8: Sir, I cannot stop to answer that somewhat childish 
interruption. , -

It is not difficult to' imagine what the result of this variation of policy 
was. Grain was poyring, into the district boundaries with f.1o arrangements 
for its distribution and sale. You had a great orgy of profiteermg and specula-
tion which months later began to'make its effects felt on the unf9rtunate people 
who lived in- those districts. That waif the comic o,r tragic period, whatever 
you maJ' like to eall it. ,-.. 

-Then you· come to the attempt of G?vernment to fix maxImum wheat prICes 
without getting control of stock and WIthout any adequate control over m ~ · 
ments .. ,That was bound to result in confusion, a.8 the r~  er ~  
had to decontrol prices. That again .Jed ;t.o the penod of dl.saRter from ~  
Governmeat tried to rescue Utl by the BRSIC Plan. The BRSIC Pllln 11'11.8 ex('('(-

, »2 
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lent .o.s. a plan, but it quite ignored the. fact that there is such a thing as. 
~r m , autonomy and that provinces might nO.t accept the views of 1 he 
(Jentral erJ; m~  as ~ how. much. grain a particular province could be 
e,xpeeted .to ~ ~ e. 'Ihe failure- of that plan led us into a stage whl'rc 
Calcutta was on the borders of starvation and many deaths due to starvation. 
~  actually. t.aken . ~ e. Ca.lQutta was rescued -by Government's permit-
tlDg e~ r r  revenllon to free trade. I per.sonally .believe that at thp.t parti-
cular time reversion to free trade was necessary but nevertheless . II 
k th d· . t .'" we a now e Isas rou.s consequen,?es which it brought in its traiIl. a little later.· 

From that ~e we came on to the evolution of .free trade, to what I 'may 
call the. New BaSIC Plan, or the plan which is now in force. TheDe have been 
81:1 I. ~ . , two yea.rs of vacillation, hesita.tion and experiment. That phase,i 
am ~ e  .to beheve, has now passed. The "Report of the Foodgrains Policy 
~ m ee last year,. wh.atever its. drawbacks may have be~, dis ~ r the first 
time, lay the foundations ~ a rational ~re  fOQd policy. l' cBngratulttte 

emme~  on at last ~ .  managed to evolve a poliey of that nature and 
I woald k~ ~ ~ r e pro Sir Theodor., Gregory for the Part that he 
has ~e  ill ,~ . I go so far as to. say that if- during his t.erm of office as 
Ecc:>nomlc AdViser he .had done nothmg else,' the laying .. down of this coherent 

~  !or the first time, would have jl1stified his existenee. I need" only 
re~  the. House briefly of the five main points which comprise the policy 
laid dfilwn ID that Report: 

~  ~ policy .of. i re ~  supply b.oth by trying to step up imports and 
bJ lllcreastng h3me productIOn. .' 

(2:) The ~i r of making procurement a' provincial matter based en an 
attempt to e ~ ~e all competition' and operating equally in aU districls. 
whether those districts happen to be -surplus or deficit. 

" (3) Extension of rationing. ,. 
. (4) Better and more extensive price contro1 was laid down as one of the 

8lms. 
and (5) A central foodgrain reserve was to be set ',;p. . . 
In the opinion of this Group, the. poliqr laid down in that RepMt is sound. 

Indeed we 'associate ourselves with what IS said in the Report that the ideal 
would be, under the present eircumstaBces, for Government 1;.0. take over the 
whole business of the purchase, distribution and sale of grain and foodstuffs. 
We reQogrUze tha.t it 'is not an easy thing 1;.0 do, we recognize that the difti-

_ eulties of complete monopoly are particularly grflat in those provinces where 
there is no elahorate revenue ~m, but our vjew, nevertheless, is that ~ 
more closely Government can approximate to the ideal of" cent. per cent-. 
purchase and distribution the nearer they will he to solving the difficulties of 
this country in the matter. of food. And i~ follows, therefore, .that we. !Ire' 

.. wholly opposed to those who say that th3 tIme has come to remove reglOllu\ 
control and to revert to the normal chdhnels of trade. It is our view that any 
such reversion. would be disastroue. The Report of the Gregory Committee 
really had the last word to say on this' suhject whep it said: 

"Free trade und .. conditil'ns of scarcity 00 the one hand apd feRr on the other would 
tIC an open invitatinn for hoarders ~ hoar? and fol' ~ er  rich !'lan. and e ~, to 
inve8t or hoard or to do whatever sstl&lIelt hi 0 as most hkel,' to be m hl8 own mterest. 
We believe with that ComrritMee that the policy of free trade might worlt 
out, its own SAlvation, but there would he in the meantime nn era of starvation 
toO'large sections of people in this country, We associtlte ourselves entirely 
with the stand which has been taken h.y, the Government. of India in this 
matter arid we congratulate them upon hllving at least evolved.a sound ~ 

. coherent food policy. / . 
I have sp01,en nboub policy. I now tllln to administration.and hert> , 1. 

aw. afraid, J have no Buch bouquet to hand out to the Government ~  Indio or 
. t6 the l'rov1.neial Governments.· We m~  be satisfied with ,their policv. but 
we canl,lot pretend t() be satisfied with thE'. administration. It is very difficult, 
io generalize On this topic, fol' natul'ally the standard of aaminil:tration var'M! 
verv much from one part of t.he ~ r  to another .. ~ ... . .r 
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lir, p, I, GrUIltha: .. " and, 1 supijpse, all of .us speaking -here are pre· 
pared to pay 11 tribute to the excellent mi i r ~i  carried out'lllby th" 
Oovernment of Bombay of the food problem there. Unfortunately we canllot 
.extend the same praise to all other parts of India. . We, all of us, ~  of 
provinces where ~ ere has been' chaos, confusion, timidity and resl,llting loss of 
public confidence, and we know' of other provinces where e ~ e r i i ~ 
hll!; also beell a :Contributory factor in making the food situation' worse.' It is 
.difficult then to generalize; but 1 shall try to illustrate my statement that ou 
the.whole food administration has been poor, by referring to two Or three 
.of the main spheres in i ~ it opel'8tes.' 

Let me take . first ~ sphere of e~ r .eme . l think I can say without 
, lear of .exaggeratlon that m many provmces the controls have become a joke. 
,Not only are they not emorced, but the very machinery for enforcement does 
.llot exist. - Let me take, for. example that most tlxceUJnt Order-the E'ood-
,grains Control Order---\1n order which if. properly administerecf is the key-
.stone of ,the whole of the procurement system. It is not an order which deals 
lnlli,zfIy with stopping people from doing a particular thing or prosecuting them 
when they do it, ,but it is an Order which was issued to enable Government to 
keep un eye on the stocks-to know where the stocks of ,'grain re~  the 
.intention was ~  the retunlS supplied b'y the 'dealers of grain woula be 
.cxmuined by the department and would be made, the basis of the organisation 
o()f procurement on the part of the agencies concerned .. In prllctice, Sil', I 
know of at least two provinces in which those returns are merely filed in the 
-office, eXfHllined by nobody, considered by nobody, not worth the paper on 

, which they are written. And then 'agnin you turn to the Order. in fOl'Ce in 
'8ome provinces fixing a cordon r01'lnd surplus districts. I quite understouu 
that you eannot stop the occasional bullock-cart from sneaking across from 
the r~  one district to another, hut in the cases I have in mind it iii 
no," a e~ i  of nn o('.('mlional hullock-curt; it is '/1 question of thousands ami 
thollsands of mounds being'moved from one district to another.in complete 
defiallce and disregard 6f t.hat Order, Ilnd with no action of any kind being takeI1 
h.\: the authorities to try to bring the offenders to boole. . So I say that in the 
sphere of enforcement Itdministrntion has bee!l lamentably weak. 

I 1iow turn to the sphere pf increased production. Here we must pay soma 
tribute to what has been done. Thc Grow,More Food campaign has achieved 

I P.M. ,f;omething. (Several ~ r b e lI{embeTB: "No, no".) I am £orrJ 
I must disagree -when you say, po, no. I was going to 88.;; t}lat it 

<:ould ~e achieved very' much more. but for the weakness of the administra-
. tion. We kn:>w individual cases all oter the country where Jltten)pts to Grow 
.More Food have failed for lack of seed. Provinces and the Central Govem-
ment have failed to make seed available at the right time and in the right 
place /llld in the right condition and this criticism Ilpplies with particular force 
to the Grow More Vegetable oampnign. The National War r ·~ . one tim9 
tried to run such It cllmpaign. It ,had some success but from 'hundred's (If 
plnces came the report" _that the people had prepared themselves for growing 
more vegetables. hut hlld failed to get the seed. This has beert one of 'he 
most serious' administrative weaknesses in ~ e i  with the food situation. 
Far more serious has heen the 'failure of the Governments themselves to Bet on, 
foot the large sCllle cultivation. of vegetables ~  their ~  ap-encies. ~ e r ~  
has done something. In fact It has clone -q1l1te a lot m thlR respect 1ll er~ m 
'arPflS. But the Civil' GOVf>rnments nre content to sii! back and do nothmg. 
Wgy should there not h!l n large scnle movement to ~ end organized and IC'i 
by ~ er  Government in this country? ',. " . 

Let me remind this House of whnt happened m the UnIted .Kmgdo!" m the 
dark days .of the middle of !hp. last war .. ~ri i  was be~ .  br .~b · noor to. 
the verge of starvation by the U·boat ('Rmna,ltm. People did not Slt down ,and 
flav 'what ce.n we do'. Government Rnd the people got tosrether Rnd orgalll1.ed 
the greatest allotment movement. ever known in the whole of hill tory. 'l'hat 



LBGII1LATIVE AR8BMBf.Y [8TH 'NoV. 1944 
[Mr. P. J. Griffiths] ./ • • 

movement through a dark and difficult period was the salvation of Britain. 
Why don 'to ~. do the same? . _ 

Dr.". If. Banujea (Calcutta Suburbs: Non-Muhammadan Urban): 'l'he 
Government does not work with us. We do not know the Government. 

Mr. P. J. GrtfBtha: Then_ why don't you and I-and even ~  Mr. Pre8ident, 
if presidential duties Ilre compatible with gardening,-detemllne to take part 
i.n a movement like this? It is no' use sitting back-waiting for Government. 
Governments wHl always be supine and particularly in this country. We cun·· 
not blame Government for this silence if we are supine ourselves .. Let us get 
busy today and see that such extra food as can 'be ptoduced in this ~· is 
in fact produced. I could go On giving examples by the' dozen. I could Lalk 
of the possibilities of breeding fiRh ill BRSt Bengal. I could: remind this H0118t' 
that as far back as 1928 the HoyalCommissioR 01'\ Agriculture pointed ;lUt 

that fish' culture would be t,he quickeRt way of· improving ~  foo4-supply (·f 
t)Ds country. If only' we had carried out ~ ;~ cent. of its recommendations! 
(An Honouralne Member: "You want. boats. )-You do ~ want boats .~  
catch fish from tanks! Then this country would have been m a bet'ter POSI-
tion than it is today.- (Interruf)tioH8.) Don't let \1S. always be talkin:.{ ab:lUt 
what somebody elss oug,ht to do. Let us talk about what we can do. 

Prof. If. G. ltaDga: Oh, oh! But 'who ar:e you? .You are not an Indian? 
Mr. P. 1. GrI1Iltha: I claim to be as much interested in saving-the lives of 

people. in this country as Prof. Ranga. If not, I should be ashamed of talking 
i.n ~i  Assembly. - . 

Prof. If. G. BaD,a: Anyone should be ashamed to talk as you do, especially 
\\·hen he repeatedly. claims to' belong to a foreign cQuntry! if • 

1If. President ~ e HonQurable Sir Abdur Rahim): Order,' order. 
1If. P. I. GrUBtlal: There is plenty of roOm for more energy in the r i ~ 

of more food in this country. s . 
Now to turn briefly to procurement, Wastage in certain provinces hilS 

become.a scanda,l. The official figures of wastage- are fllr below the wastugt. 
really !lssessed by those who have expert knowledge of ~ trade. 1 am not 
being unduly critical because I recognise that for- officials, trained 8S I was 
trained myself in au entirely different line of life it is difficult to take ovm' 

'something new of that kind. .My complaint i~  thc official world is lIot 
so ml,lch jts failure to do wliat was l'equired as its:failure at a sufficiently early 
stage to bring in those people '\vho ... had the expert knowledge. ~  btl V\;l 

started doing it now but they have done it late in the day. 80 in the sphere 
of procurement ~  storage, weak administration has been largely responsible 
for our trQubles. ' 

Then, I come to the sphere of price cOlltrol. I cannot stop to talk' of (>rice 
control with regard to grain except to say that we have not made much pro-
gress towa.rds that ideal of a uniform statutory r-rice control which was set forth 
in the report of the Food Grains Policy Committee. But I want to' talk. 
mainly in the few minutes remaining to me. about price control with regard !o 
the non-cereal foods. The facts are too well-known .. Everyone knows thr,t 
in Calcutta today you pay Rs. 7 or Rs. 8 for a seer of nsh and everyone knows 
tha t fish is passing out of the diet of the ordiI?sry middle class person in Bengal.-
The Bengali community have been eaters of fish for centuries past. It mlly 

. be said that to the Bengali fish-eat.ing is as natural as making public speeches. 
But to-day in Calcutta it is 8 faculty for the exerCise of which, unlike that of 
public speaking, he is not now being given the opportunity: Fish at ~ . 7' 
a seer, with no E!erious attempt made by Government to do anything abCl,ut 
i ~. is in itself enough to condemn the food administration of this country. . 

. Mr. AkhU OhlDdra Datta: Government is not aware of it!, 
JIr. P. J.' Grtmtha: The FOod Member is listening carefully now. Perhap'" 

ne will be aware of it! .' 
I r~ i e that rationinjOt is out of ·the question. Where rationirig is out of 

the question, .there the strictes.t possible price control is' aU toe more important .. 
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< .1 have spoken about fish .. I could 'equally well have spoken about pota-

toes. They are selling for Rs .. 2/8 a seer in Calcutta. The Government mQde 
aD attempt to sell pdtatoes at tell ann as a seer: Labourers, coolin and others 
lined up, bought t.he potatoes, then sold them to shop-=keepel'S who in turn 
sold them at Rs. 2/8 u. seer. Government must know of this fact. It bas 
taken no deterreot action to prevent' that. Even in ,Bombay there has beell Il 
failure in this matter of price control. Again "arid again the European ASSQ-
ciation of Bombay.· has forced on the att,ention of Government steps which 
might be taken to deal with the sitllation which has now az:isftn. Always ~ 
reply has been the me~  the meMures suggested are impractlcable: that 
the Provinote.l Government in consultation with the Central Government ~  
taken all possible steps. This is an old phrase. We have hes.rd it so often. I 

~ only say this. If. they have taken aU possible steps nnd if they have fniJed 
to achieve any result, then for heaven's sake let them try some impossible, 
steps. It is not so 10bg 'ago that we were told that. ldtioning would be impoF!si-
ble in India. When the various Governments were forced into it, the im ~J;i
bility melted ~ .  " 

'Mr. PAsident (The ~ r b e Sir Abdur ~m  The Honourable Member 
has, only one minute more.. . 

lIr. P. J. Griftlth8: To summarise wh.at I have been saying. While we 
are ~ ie  with policy, we ~re not satisfi?d .with administration. The biggest 
task lYIng ahead of the Government of IndIa 1S to do som'ething about strength. 
ening the food situat.ion at the Centre and in tIie Provinces in every possible 
way. If that me ~  getting in more PElQPle"then more people must be got in' 
If these pe9ple are not availabl,e elsewhere they must be got back from the 
Army. Indian and European officers should be brought in, from the Armv to 
strengthen the fOQd adp1inistration ~e er necessary. This tIlust be regarded 
as of paramount importance and an integral part of ~ e war effort. 

. Finally, one problem to' which I do wish to draw attention is the problem 
of Calcutta. 'The decision lust year to take Calcutta out of Bengal and to 
supply Calcutta from outside 1"8S the greatest step forward, in solving the food 
difficulties. Its effect W1lS not only material but, psychological. 'In my' view 
it is essential that the Ce ~r  Government should continue its policy of making 

_ itself responsible "for the foo.d supplies of Calcutta. . . _ 
I notice' the Honourable the Yood Me1Dber 190king worried. Let me ass lire 

him that other l1eol)le wilL look far more worried .if he tries to discontinue that 
policy. 

Food is not a question of laying down a policy. It is Il question. of seeing 
that'that policy is carried out. If the HOJ:.lourablethe Food Member (lan do 
this, if he can build up a souRd, effective fOod administration, he will ~  
to tide over the difficult. twelve months that lie ahead _d"be will eam thp 
gratitude, not only of this House, but of posterity. • .' 

1Ir. Satya Barayan $inha (Dllrb'lnngl\ cum r~  Non-Muhammadan): 1 
would be failing in my' duty if I do not acquaint this House with the situation 
with regard to food in the part of .1!be C'..ountry from which I eorne, I mean 
Bihar; Perhaps, Sir, you 'are aware that this p",rt of the country was so 
rich «J)d fertile that ~  was rightly charact.ensed "The Garden of India". 
Today it is a ~ r . ~ . . It is not. !!~ibJe for me, at any rate ~ e
qusteJy to descrIbe the mlElerles . ~ sufferIngs ."t .t.he people who re~ .  
there. They simply beggar e!! ~ . . The 1?lstrlct of. r ~ ~ ,. ~b 1S 

'nl;V home district,. was and still IS a surplus- rICe-producmg dlRtrlct III BIhar. 
But what do you find there today? In the last two and ~ half. yaars a very 
large populatiOn is living 011 rottE'n p"tntoes and roots, whIch ~ ahsolutely 
no nutri+ional value and which were formerly consumed by anImals only 
The result has \:ieen thRt people ~e ~ aU' power Of. resis'tl;mce and C ~ 
are dying of malaria amI cholera hke tt'l'es. The. me~ ~ experts are n!l 
unanimously of t,he opinion thnt the prevalence of epIdemICS IS 'due ~ m . r ,~ 
tion nnd ~ i  else. You must hAve read in the papers that eTlldemlcf; U1 
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North Bihar have played havoc Bud still are playing havoc there. J'htl 
Governor of-.sihar who visited the area recently wal;! . ~ r i e  to admit that 
the situation was disturbing. .He has cadidly mi ~e  at a public conferellce 
that the deaths due to epidemics in North Bihllr were two lakhs in the COU1'se 

of a few months and who were these people? The ~r ki8an8 and ma.JooT8: 
,There are hundreds of villages which have been depopulated.. hundreds of 

families 'have been completely wiped out. The tale of woe will stagger any 
man 'who has got a human heart. 

Sir, you are aware that in Bengal last year lakhs of people died of starvation 
and I am told that deaths are taking place still today in that unfortunate pro-
vince for want of food. I am an officer in. charge of the Nort):l Bihar Co-operative 
Relief Committee, which has recently been organised to gtve succour to ~.  

'dying people and I tell you from my own personal experience that in that area 
we distribute medicines and the patients are cured hut they would get :1 
r~ e  if they do not get proper diet. It is llot possible for any non-official 
organisation to provide food for such a large population. It is the duty of 
the State 1I11d- State alone. -r would like to tell you that this condition 1'lt\9 
been brought about, in my humble 9pinion, due to the large purchases of 
grains made by the Government for purposes of hoarding and exporting the 111 
to foreign countries. It is a common secret -tbat in the' ~r me  godowns 
lakhs of 'maunds of grain!; have decomposed and have be~  thrown away,' 
while people have died of starvation. In the last month I had been to 
Calcutta and at a railway_station the terrible stench coming out of the decom-
posed grains, which were thrown ~ e could not. e8bily stand. They could 
not properly estimate their requirements with the result that the la,ge purchases 
by Government increased the price of food stuffs so much, so ~ it went 
beyond the average reach of the r i ri~  people. ' 

,The second thing is this .control bU!,iness. It is my definite opinivn, .how-
soever good und useful the control policy may be, in actual practice in i~ 
eouutry I·find that it has Ilroved -ruinous. Only two classes of people havp, 
been benefited by it, viz., the officials who. are in charge of control and the 
agents who have the monopoly of the sale of those controlled goods. But have 
the real producers got anything? Nothing at all. As soon as ~  commodIty 
is (!Qntrolled, it has a knack of i e ri ~ from the regular m ~e  and it 
can be obtained only from t!le' black market at a rate which an ordinary man 
cannot afford. ' 

• .\.bout corruption' in this Department the less 3aid the better. It is a 
common talk in the streets that the new class of bribe-takers have beaten 
absolutefy hollow the police of this country who Bre notorious· for bribe-taking. 
Certairi foods which are required first for p&tients and sick people find their 
way straight to the.,fficials as soon as they are received in the niarket and tho 
Civilian f!opulation Buffe\' terribly for want of them. ". 

The Assembly then adjourned for LUllch till Half Past Two of the Cloek. 

The AS8emhly re-assembled after ~  at Half Past Two of the C ~k . 
Mr. Deputy President (Mr. Akhil Chandra Dattn) in the Chlliii. 

Mr. Satya Narayan Sinha: Mr. ,Deputy President.. I was talking about thi:; 
control business when the Assembly adjourned for lunch. Certain foods wliieh 
are required first for the patients and the sick persons find their way straight 
to the officials as SOOn as they p.re received in the market, and the civilian 
population suffer terribly for want of them. I would give you, Sir" only )ne 
illustration: take !for instance Horliek's milk. You know that in certain diseases 
it 'is very badly required for the patients, but what happens in our part of tho 
countrv? As Boon as tins of Rorlicks which have become very rare are received 
in the' market,they find thftir wa' straight to the .hollses . of. officials who, I 
know, use. them. for daily ~ m i  in the place of milk. 

Sir, we are today faced with a situution which 1S re~e e e . in the 
~ r ~ of any civilised count!;y. Can you imagine, Sir, this state of affairs 
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being tolerated in any country except ill this wifOrtunate oountry of ours? ~  
Government, worth the name ,can exist. tor' a single day where people die ill 

~  by starvation and diseases which can be easily remedied and cured. In 
'this country, illthp course of t,lle lllf'lt two year.s and a half, deaths due to 
sturvatioll are r ~  times greater than the total deaths of soldiers of the ri i~  
Empire in this war. I ask if even Mr. Churchill, who is considered indIspens-
able for his country, will' be- tolerate'd eve" for one day if even a 'thousandt.h 
part of the deaths which have taken place in tbis country take place iLl 
England. The old saying is more applicable to this House' or mtherto Lhe 
Oo,:emment. of this country t,han anywhere e e~ e  Rome was burning 
Nero wa.s fiddling: ,While people are dying in lakhs, I find tee people in charge 
of the. hfe. and. health of this country are going on merrily. We know thai 
oU\' VOlC, m thls House is a voice in the wilderness. ~ quite realise ,:JUr 
helplessness in this House and 1- find that the Members oppcc;itEl feel that they 

.' ~re fully . e re ~ e . It is a fact.. But, Mr. Dep'jty President,' we bE'lievS 
m a destmy wInch rules above everything, and I ~ i~e sure that sooper 
rather than later the day of reckoning is bOllnd to overtake them and they will 
have to give account for the deaths of the 'dumb millions which have taken 
plac, due to mal-administratioll and to callousness on their part. With these 
woras I resume my seat. ,. 

Sir Abdul Bal1m 'GhulDavi ~  'cum Mymensingh:. 'Muhammadan Rural): 
Mr, Deputy President, my Honourable friend Mr. -Griffiths who visited the 
United Kingdom very rOjently told this House this morning that so flU' as 
that country WIlS concerned the Government there had completed food arrauge-
men.t,s before the declaration of thl! war in 1939. The Governmellt in India did 
nothing of the kind till. 1942. They did ,not even have statistics as to what 
qUllntity of food was available and whether there was sufficient food for the 
existing population: they never ~i ere  that that population inight < be 
il1crcasedconsiderably on account of the war. From thll very first; I should 
say,. the Government should have realised that owing to the ddvent of a new 
consuming class and the arrival of a large army ~r m outside in various branches 
,of the fighting forces, India 's e mi~ difficulty would comprise not I{terely 
food grains but also such food articles as milk, fish, meat, pOltltry, vegetables, 
ghee, butter, etc. 

~ . . 
Before proceeding· to the point that I halVe, just rpised may I bring to ~ 

notice of this Honourable House a .pamphlet in my possession as to what is 
the positlon in the United Kingdom since. the declaration of war .. The ~ 
Kingdom Government are not only looktng to the proper quantIty of food 
available for'the Britishers but even' to the proper quality. , So far as quality 
is concerned we have done nothini. Quality is no consideration with us in 
this country: .Rotten food is sold at prohibitive prices. I am tf.lking parti-
cularly of Bengal. In the United Kingdom, apart from eggs, fruits Blld 
particiulll,rly oranges are being provided to every citizen. Government tl.1'e 
providing vitaJllinised bread and margarine: they are also il?-cluding some special 
body-hllildil1g substance in the bre ~ r which isdbeing i ~ e  to the baktlries 
and catering establishments. The. result in that country is- that the health of 
the er ~e Britisher today is hetter than what it was even hefore the . ~, 
Undoubtedly, I admit that 11 good deal has been done by way of better dlstrl-
button of food grains throughout Indill, and particulo.rly planning of transport 
for this purpose'. . Rut the net result in the production and distribution of other 
food artic1elJ'"is still unsatisfactory. I am putting u: questIon to my Honourable 
friend the -Food Member: Let him say how can a Government official or an 
assistant, drawing a pay of say, Rs. 100-the vast hulk .is under that pay-
make i~ two ends meet under the present circumstances. Sir, in 1943, 1 he 
then Food Member, the Honourable Sir Azizul Huque visualised the difficulty, 
as regards' food products other than the food grains. During the food dehRte 
in this House he specially referred to the question (If production of vegetahles 
in Bengal, papt,im11q.rly potatoes and onions. He'referre·d that question to the 
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Bengal Government and warned them that it was. high time they should try' 
and, as far as possible, grow more potatoes and onions. What was the reply/' 
'l'he Government of Bengal in the beginning of 1948 did not think of taking 
8ny· steps at all. On the other hand, they informed the Government of India 
that. there was plenty of potatoes and onions in Bengal and that there need 
be no apprehensio!l about their availability. What is the. position todtly? 
Potatoes cannot be had at less thUlt Rs. IJ4 per seer. What have they b ~  

doing? My friend Mr. Griffiths said ~  'grow more food' campaign was· a • 
success to a certain extent.- 1 say it is llot only not a success but.t hus 
.completely failed.. The reason ill this ..... · The ..provincial Governments have no' . 

~ . that matter seriousl'y. Apart from the seE!ds, what is the propaganda 
that the Provincial Governmellts are doing for .the 'grow m~ fooo' ~ m i . 
So far .as Benguf is concerned, the' propaganda is a lecturG or a ~ee  at 
Peliti's or Firpo's t.o grow more food. That is qIy experience of Bengtll. 
oOI,Vhenever the Honourable Member has gone or even the present Member 101' . 
Education, e ~  and Lands has gone to speak on the 'grow more food' 
Imbject, the meeting has taken place in a hotel. (An Honouraltle Member: 
"It is a cpU.in the Hotel to 'Eat more food' ".J AQother difficulty which 
we are experiencing in Bengal is that. hundreds of thousands of Amencans' have 
gone ere~ i i  m£'l"l. They do not. regard price as. any consideration. 

e ~ instruction to their agents is this-we waRt so much cJibbage and so 
much ~ i er at whailever· price you can securc. .The result is t!tat Il 

bb~e ·or a cauliflower cannot be had fit less thAi Rs. 118 or Rs. 2. (An 
Honourable Member: "po Americ.ans live on cabbage? Are tltey ve,getarians?· ') 
Sir, what is the result. So far aa food grains are concerned, the position iii 
better but surely-man cannot live only/on food grains. During the last famine, 
for want of food gra.ins, we poula· see people dying in· hundreds and thousand!'! 
in the streets but now for want of protein food deaths Bre taking place dails' 
at homes of which we have- no statistics. Corporation Health . Officer-in 
Calcutta, Dr. Ahmad. in the course of a statement to the Press has said tlUlt 
the devitalization of the people'in general at present is playing haVOc in Bengal. 
And that is dlle to want of protein food .. (An Honourable Member: '.'Fish?'..,. 
Yes. ' Fish is selling at Rs. 6 pE>r seer. Here is 11 statement published in the 
issue of the Statesman of the 21st of April 1944. .Therise in trices of r i ~ 
01 food in Bengal has shown an increase of over 250 per. cen . ovet the level 
of 1941. It was ,much cheaper in 198!J. It WOR st.ilI cheaper in 1940 but the 
i~ e  rise has taken place in Hl41. Even these flgures are much lower than 

whtlt we· are now asl{ed to pay in my province. I will give one or two'instan<.'es. 
Here is what the Statesman savs. Mutton which was -oTic.ed in 1941 at 6 ann'1S 
per seer cannot be had now for less than Rs. 1/8. ThiR figure i~ not correct, 
for it cannot be had for less than RH. 2 .. That, is mv inforrnntio:1. Then 
poultry' and chicken ... (An H{)II'touTabl"8 Member: "This is a11 rich mnn'R 
food. C~me to the common man. "). Yes, l .Bm coming to t.hat, after i~ ~. 
ing of the chicken. Eight annnR WIlS the tlriee in 1941. His RI'!. ]./4 now. Fowl 
which was. 8 annRS ~  Rs. 3 now. J ~i  not say anything more a,bout'thjs. 
. I now come to thecornmon people's food. Leave alone vegetables In,".! 

cauliflowers. Take ordinary vegembles like brinjals. ginger, green ('.hillies, 
ladies' i ~r and so on. The price has increased 400 times over the pricel<..in 
1941; Take beans. It was 5 annus in 1941. Todav it is 1/4 per seer. How 
can tbe poor man ItRord to buy and eat.it at thnt price? '.J1lese brinjal;:;e are 
ord!nnl'Y food for the. poor people nrJ.d they coutd l>ertainly grow ~ e of them 
but they have not done it. The· speecheR that thev makn in {be hot;JR or 
parties wilt not grow more lood. Thepri<.'.e of brinjnls in Hl41 was 2· an.nllll It 

~eer .  before the ·war it 'IRed to he 2 pice per seer but it has gone up to 
14 ~  per seer. Theli, take the case of palwalB. Their prioe was 13 annaR 
per seer in 19'41 and it i\; now one tupee per seer. Now, what is the cumulative 
eRect· of the shortage of othet:foods·? It IS thill that doctors have" said that not 
only in Bengal but· everywhere-oeople ,have not 110t the strength to -bear .1ny 
disease and the;y will die in hundreds and thousands, of which .:vou will have no 



I'OOD S:tTVATION ~ . 

statistics .because the;)' will be ~ as having died of some diseBse.;But their 
deaths wlll really be due to want of protein food which unfortunately they 

_ cannot get. ". A -

.My ~ r~b e friend Mr. Griffiths has informed the House and I agree 
entIrely ~ ~  hIm and I ~  like al89 to give the same wanling. Calcutta 
and the Greater Calcutta must be fed by ,the Centre. 
~. N. K. Joahl (Nominated ~ i i  Why? 
Su, Abdul BallmGhuznavi: I will tell you why. If you leave it to ~ 

BengRI Government . . . 
Kr. ]f. K. Joshi: Youhnve no confidence in it? 
Sir Abdul Balim Ghumavi: Nothing of the kind.' If you- leave it to the-

Bengal Goverm;nent,the result will bc that for feeding Calcutta and thA' 
Greater Calcutta t.hey will have to IHu:chaRe rice in the moffassil-and it ",ill 
he sold- at a much higher price in Calcutta, and the Greater Clllc!tta is 8 i 

sllburb of Calcutta where the mills' are situated. Therefore, my point is: feed. 
it from the Centre. You buy the surplus grainN which 8re available in Bengal'" 
aud ~  it but do not allow -the Province to interfere with the feeding l,f 
Gnlcutta and the Grenter Calcutta. I give you this warning that the .,famine, 
of the type ,we had in 1943 will come again. But tl}e Government of Indilr' 

• can surely buy any' surplus food grains that may be available in Bengal. 
Mr •. J)'PutyPresldent (Mr. Akhil C r~ Datta): Honourable Member' 

has one minute more. - ' 
Sir Abdul Bal1m -Ghu.mav1: Very well, I will fitrish my speech in one 

millute. What was the population of Galcutta in 1939 before the war? 'l'he 
population of Calcutta then was 18 lakhs and today it is '36 lakhs. It has been, 
doubled. The army and the men who have come to work in connection with 
the war effort and the increased numqer of·mill hands have doubled the popuI8.· 
tion. On the top of thnt there.is the army which.has come: 

Sir, I have finished. . 
lIr. Kuhammad ~m  (l)at.l1/\ and Chota Nagpur cum ri ~  Muham-

madlln): Sir, I do not propose to discuss at length the points that have already 
been dealt with. T urn certainly glad that my Honourable friend Mr. O'riffiihs 
has made the position definitely clear as it exists today, and if a man, in his· 
position can understand the ~ i  of the situation', you can imagine what. 
experiences we have to relate here. But. I have neither the time Ilor n dllsire . 
to dilate on ~m at loogth. The only point which I ~ to' bring home is" 
that in the lust debate which took place in November 1943 the Honourable .the> 
Food Member gave Us all Rss'urance that under the revised basie plan they wm 
seClire as clear an account as possible of tpe surpluses and deficits and will 
move the' surplus to the deficit amas withOlit much delay. He did not make--
any categorical statement of the efforts" that were made by his Department 
to implement the assurance that he gave to the House. Mr. Griffiths has, af 
course, .pointed out that the i ~re  provinces were asked to -file their .. i ~ 
of production, but there was none to verify them or to find out whether 'the 
statements that were filed were even worth, the paper on which they were 
written. - . 

Sir, I want tomakp I)ut the point, that although we have been having the dis-
cussion of the food situation for over two years now in this HOllse and at different' 
stages the Government Members had been giving us assurances. )'et theS ~ 
not been able to either convince their own ·sp-Ives or t.his House that the", hnvtl 
acted in -the manner in wbich they r e ~ to act or they acted in the spirit 
in which they gave the, assurances. Mr. Griffiths haR pointed' out th(lt, in 
England where conditions are more difficult to manage Rnd where the food' 
position should have been fal' worse than ina country like India which I!od' 
been self-sufficient from the T>oint of ~  of the food sUT>ply, things havE' not 
been at all very bad. On the other hand, we' notice that the conditionF. in 
,lJuitedJKingdom ~e definit-ely better. The other day Sir Muhammad AzizuJ' 

, Hlique in reply to Q qu,estion of Mr. Manu Sribedar said that in America the· 
index prices have increased by only 26 per oent. whereas in India the i e ~ 
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price today is atJ;he level of 182 per cent.' as compared to· index of price!:! in 
191m. And this is calculated oh the basis of the control rates of cOOlmoditieli 

· that the Civil Supplies Department and the Food Department have published. 
We all .know that' probably 90 per cent. of the commodities of cwil sUllplies 
.have had to be purchaseq in the black markets in spite of all the paraphernulill 
.of staff the Civil Supply Department has got for the so called "Control". ~ 
.same is the story so far as non-cereal mm i ~e . Bre concerned. Therl) also 
the black marketeers were enc.ouraged and they- have thrived at the connivancl.l . 
.of the Government,' whether it was the Provincial- Government or the Central 
Government or whether it was the case of a few individuals who, were in charge 
.at different places, or whether it was the Sub-Divisional Officer or the District 
Magistrate' or some other officer of a higher status and position; ''the fact remains 

• that theJe ha's not been any appreciable improvemellt anywhere in the mattflr , 
.of lowering thEl prices. It may be argued· by SOllie people that. if a contror 
'was not introduced and if the Food Department had t10t come. into -tlxistance, 
~i  would have been still worse. For arguments sake I may concede that 

point. But we have got to see 'Yhat, you have .been able to do after making' such' 
,all elaborate arrangement and after having such a big paraphemali, of the . ~· . 
Departments and .the control orders issued by the, Central Government Ul 
Consultation or in Co-operation with all the Provincial GoverllmeI\.ts. Thtl 

r~e essential points are procurement, distribution and;-an important or 
impertinent point,-wRstage. About r ~ re.me  it was suggested by· Sir 

Cowasjee Jehangir in November ~ that it should be made at· the 
":3 P ••• bnse. that is, directly through the JoLgric4lturists and at prices wliieh 
could reasonably he fixed in consultation with the agriculture interests. '[his 
'was not done. The Provincial Governments were authorised to procure e~e 
food grains in any' manner they thought" fit. . There hava been definite alle-
gations that they "'ere making profits at the cost (lfthe .consumer and of the. 
l)easnnis .and there was agitation. in the press about it for a long time, This 
' lYiatter wfilll brought to the notice of the GovernmeJ?,t of India by definite 

! re~ i  of opinions but Government attitude' was that no notice of these 
·would be taken.' . 

The other point is about wastage,-l sllall speak, about distribution r,~ 
As regards wastage, it was brought out ~  the other day through questiOlls 

• that thousands. of tons of wheat flour which were Stored in C ~  and other 
,piaces had to De b r ~ or s.old for mal;lure purposes, ~e most pertinent point 
. is that whatever-' was sold iu Calc_utta ration shops was iu. maby cases not. at 
all fit for human cpnsumption. And it was not consumed by the public but· 
thrown away. No statistics of that we·' kept· or prepared by ~ er me , 

.r..lthough on many occasions letters were *nt to ~ e different departments, 

.allegations were made ill the press ~  the quality of rice and flour and pulses 
was extremely. bad, .. No heed was paid to all that. I. a ration· shop you were 
forc£!d to take what was placed for your use; whether it was fit for consumption' 
· or not was no concern of that shop ot of this Government. The poor man 
who paid for it had to tbrow it away or take it at the risk of his life. 

My 'friend Mr. Satya Narayan Sinha has (:orreetly denlt 'with the situati()ll 
in Bihar, how malaria, cholera and other diseases prevail as the immediate 
nfter-effect!; of malnutritlon. supply of deteriorated and rotten stuff. Thi9 is 

,creating far more havoe than the condition of famine.would ~ e. Thore are 
. medical opinions that the qmi.lity of the food has deteriorated and it.is deficient 

in the necessary vitamins and proteius on account p£ the high rates existing 
for non-cereals· commodities like vegt'tnble.s, etc. • 

1 \"ill now deal with Hie 'luestilm of distribution. The cities and towns 
· have ~  rationing arrangements 110W and I have experience of ~  i~e , 
Calcutta and Patna. In Calcutta the quality of food that We get· Iii defim.ely 
for inferior to what we get in Patna or Delhi. So Patna iR in that respect 

· better off under !lai Bahadur Masmmdar, the Controller; hut the point is whaf 
price we ha'Ve to .pay 'in these ration shops. The Chancellor of the Exchequer 
'in London said on the 26th June lQ43 that prices in Ebgland were only about 
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15 per cent. over the .. pre-war ri ~  of lQa9. The index ri ~ in America i .. 
. ~ only 26 per cent. over the 1939 figure but in India it-is 182 per .cent. higher 
~  spIte of controls. lIhe price of food grains ~  gone up by about 300 to 400' 
per, cent. ' Hapur wheat used to sell for ]ts. 8J4 a maund, . and now it sells at 
Rs. 11. At Patna good quality rice used to be sold at B.s. 4 per maund and 
now it is Rs. 12 at hation bhops. The Food Member felt happy in saying that 
there has been a reduction in the price oy a few amiss and he wanted to k~ 
credit for that.. B.ut does he know that even now the consumer ispayiI.,.g 
400 per cent. over the 19SQ.prices? Of course you cannot reduce the price of 

- foodstuffs !,!olone "because that will make the condition of tile agriculturist very 
. much hopeless and perilous. _ You must bring down the prices of all other 
things like medicines, coal,· cloth and, etc., ap.d the other essentials of life 
like kerosene oil, etc. The index price should be brought down to the 191.19-
level which Government can do if thev wanted to do. But there is no honesty 
of purpose and no sincerity of desire "to do so. ·The whole purpose df con':ror 
or fixing a· ceiling price shuuld be .to bring back pre·war conditions, not only 

. in one commodity but in aU commodities' Jir~ e  which this' country 
can produce or procure. Of cqurse it ID.IIy b..l said that you .cannot control' 
articles that are impOrted and whicn you fire emnpelled to purchase at the price-
eemandeq .by foreign markets:' That is not the issue. ~re. The ~  is that 
yuu have controlled all the commodities ·that ·this country is able to produc:e. 
At what prices have you done £10 and -it \.1!1t prices are you maintaining them?' 
You are not importing wher t except to '8 very limited extilnt. You are not 
importing sugar, you nre not import.ing cloth.. MOAt of t.hern are Indian produce 
and Indian manufacture an" "lndl"n made and you CItQ very well contI'or them .• 

Th .. Bonourable Sir S_n Ahmed: Dees my Honourable friend 8uggeilt 
.that we are not importin"rlwheat? 

lIIr. Kuhammad Nauman: I said you ~~e importing a very limited, quanti.tT 
of ~e . I want to m/lke It clear that,m the case of these COIllIDodities ~ e. 
Government have fixed ·the ceilipg price and they are not trying to bring down. 
prices to the normal Ie', el by and by. Within these two yearlil have you been. 
able to do something I! .ore' 'in ,the ,Hrection of bringing down the prices? " Not 
at aU, ;>therwise they would- not have been what they aJ:e today. The Hon. 
ourable Food ~ember may Ray that at oue Hme rice was not being available 
.even at Rs. 30 per Jaaund ill Ualcutta. That is Dot good enough. It was 

, chaos, it was ~~mi e then. It was «Jot a condition expected' of any civilised. 
Government. What.l want t,o impress is this. That was an unnatural con-
dition and no relianc', can be ,placed on those conditions or on prices then raging' 

. for a !ew days or ff w months. 
The question of L«e&ls and non-cereals has already been discussed. 1 would 

say that not only food grains, but Illso vegetables and. allied artides of food are 
oeing sold at ex.rbitant rates. In Calcutta, mutton is selling at Rs. 3-S·0 a, 
seer. :Fish which at olie time lad to sell at eix to eight annas a seer weul 
up to RB.. 10 a seer on a partir-ular day. In Patna, meat 'which used to sell 
Pot four to six annas per seer a now about Rs. 1-8·0. There is no control of 
any kind and all these commodities are being consumed by the military depart. 
ment, . 1" mean the personnel who' are engaged with the military in India. With 

• the inflated currency, the military people are able to purchase at any price, 
outbidding common ~ e. Hneler i111ch circumstances, what is the dut.Y nf· 
any Government? It is no use issuing ration cards for wheat, rice and ~r  
only and for nothing else on this earth. That 'is the ration in Delhi, in Paina 
and everywhere. Is a man expected to live only on these two or three,commo-
dities? They may be e e ~i i  of the highest importance, but is it not neceu • 

sarv that if you want to have control Ilnd distribution on B wider scaJe, you 
~  include all the commoditiefl that are necessities of life-in the rat:o!t 

list. A word about 'grow more food' campaign. 
JIl. Deputy Presldent (Mr. Akhil Chandra Datta): The ~r b e Member 

haa one minute more. 
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~ mm  Nauman: This question· of 'grow Iflore food' has received 

o?ly lip · ~m ~  .. The Government made no arrangeJPent to give financial. 
aId to Ilgrlcuit.unsts for the, procurement of seeds, m ~  and other thingS' 

necessary for the 'grow more food' campaign. With. these words, 1 resume 
my seat. . . -. 

'l'he Honourable Sir Edward Benthall" (M;ember for Railways and W u! 
Transport): Do I understand the Iionourable Member to say that the price ~.  
food grains should be brought down to pre-war level? .... 

Kr. Muhammad- Naum&ll: Provided the prices of. all other things are 111so • 
Ibrought down to the llame level._ . 

lin. Benm Bay (Nominated Non-Official): With y<?ur permission, I should 
like, to place before this House first of all my actual experience of theconditionli 
J found during my tour of the interior districts of Bengal in ~ ember IllS •• 
I think we are all aware that there is a. general deterioPiltion of the f,)od 
sitUlltiOli in ~ e whole· country, and ~  it ,js no doubt iar mOre ncu';e 
,in the areas that I visited we must not forget that Assam, Orissa, Malabar, 
parts of U. P., and parts of Bihar are alIdOst in 'tl!e sanie condition . as 
Bengal. We al'e apt to 'Come to conclusions and make hasty generalisatioll,j 
about conditiolU' in our country from what the cO!lditions are in cities, or at 
the most our· vision m ~ extend to urban areas. But at the risk of repeat-
ing a trite but true fact, I should like to say that we forget that. India is a 
land of villages and the village is the backbone of our economy. Sir, the 
plight. ·and the condition of the cities or whatever complaints thE-. city dwel-· 

, lerl> may have in regard to food situation .can give no indication of the plight 
"Pf the villages of India .. Enforcement of the Vagrancy Act in, C ~  .. ~ 
made it still 'more difficult for· city dwellers . to- understand what is happen-

.iug oui'ilide and they will no doubt b~ protected now from .any very harrow-

.1ng sights ·of the type· they saw last year. The Honourable Food Member 
. told us, nnd it is no doubt true that there has been daily effective prict ('on-

trol in regard to food grains, that Jice is selling .at Rs. 18 ~  Rs. 15 a maund. 
How has ~ benefited ·the village population in· this c,ountry? In the drr·ss 
-and 'the places, that I have visited particularly in villages, I found men, 
women and children utterly destitute.! and these, I may remind the' HO}lstl, 
srenot proverbial beggars ab,out whom we have wonderful m ~ . 
~ e e !lre village folk. who two years b ~k hads definite place in the village 
structure, who had hOl].lestead in the vnIages, ·but today they are homeless 
and ~ri  .. Sir, we see women and children devitalised, emaciated 
»eyon,l control, wandering in the village homeless, living on rice watel'. 
begging from door to door, sleeping under the open sky in rain and storm. 
As regards tne Irien folk Gome of them died in the last famine, others were 
ailing. Wid heard the most pitiable tales from these women. Many of e~ 

-. have had to ·sell themselves, 01' their daughters, so that 1!le fa.nwy should 
survive. This is not only true of the villages, but perhaps it is even more 
true of tho urban areas,· and this is a problem which has become more aud 
more acute. The shame that covers them is a shame that covers every 
Indian woman today and the indictment against those who are responsible 

. in the way that they· 'tolerate such things, whether they be the authoritiel 
or the richer classes in' the country, is _ R very heavy one indeed. Death by ~ 
starvation is no doubt on, the decline, but death from malnutrition, death 
from effects of Undernourishment and disease has taken a very heavy toll in 
the districts. It may be Raid that when there is bumper crop, bumper har-
·vest in Bengal, wh, is it not possible for the agriCl,tlturist to come to the aid 
of those who are destitute by giving them employment and thus !laving the 
rural villa.ge economy? Sir, the answer lies in the fact that it is only the 
price of certain foodgrains that has heen contlQlled and prices of other food-
stuffs are soaring high. I won't go into details because ~ previous speakers· 
have told you the conditions. Prices in cities, let me tell YQU, are far worse 
than in villages, when income. are compared. You must also remember 
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that there are vers large numbers of .these agriculturisis, who are very 2mall 
lCultivatord. The ~e  of their cuftivable land is not very much and e ~  
very little surplus ~r their' own r~~ ireme  for sale" and'it is not ~i~ e 
10r them to meet their own necessItIes .. How oan they 'meet the necesslt!eS 
'of others? 1 i k~ the number of smaH holdings is 40 ,per cent. and neither 
these small cultivators nor the landless labour can be benefited very much 
'by t.he cOfltl'o) oLfoodgrbins in this country. Turning to other 8I'ticles of 
food, we find that salt is selling in some places at Rs. -liS to RlI.2 per ~eer. 
We know that there is fish famine find milk famine. ,The condition is even 
WOl'se in- tile villages, especially of artisans and of fishennen. Those who 
know Challdpur in the days' of old and how the fishermen flourished there, 
(lan tell from a iluperficiul survey of that part of the country that things "are 

. very different now. Last year I saw no boats in the rivers of Bengal. This 
year there were some here and ere,~ but the beautiful scenE)S of ~  
and bundrf,ds or sai1ing boats on the rivers of East Bengal are still ,baent;' 
We hear' SQ much"cthat boats are being constructed, but no one knows how 
long it will be before we have enough of • ~ em and, in the meantime, these 
people st.srve and consumers are faced with fish famine. 

Sir, ..we hear a great deal about rehabilitation and we re.alize its r ~ . 
Let me tell you on behalf of those voluntary _ organisations and in,dividuals 
who actually do the rehabilitation ~rk how great the difficultles are. I do 
not say that it is true only of voluntary organisations, but I have seen offi.-
. i i re~ J ib e officials-both in districts Ilnd in sub-divisions who have 

~ i i e  WOl'li and are trying hard to ease the situation and it is not possible 
tor them to do anything until the root causes Are _ tackled and tackled effect· 
ively. I will give you an E'xample of one village where we have been trying 
'to work. It is the .village of those who lllRke cane products" f1uch as baskets. 
When thing,; arEl rCfldy it is very tliffiClllt to traniP9ri t,hem·' even to the pext _ 
i ~e. l\farlteting is very difficult and transport difficulties in the interior 

'ore ncute. It ia not enough to do rehabilitation work on these lines, although 
T do not wnnt for one moment to , say that --those who Bre undertaking it 
'nre not doing' something very useful. India, Sir" is a land of vast rratural 
Tesources, a land which Nature intended as 8 land of plenty, but for more 
than 9. C'pntury it has become a land where food has ,gradually deteriorated 
-and peo}:>le are starving. I will quote an authority· on this. subject. A 
'former Director of Public Health in bengal said: 

"That the people of this province are on a diet that even rata cann'ot survive for more 
tbat a few weeks. Eighty .millions of the people of IndIa are perpetually hungry, , . ." 

And this was said in the 'days which we considered normal timeJl and 
today in .lIpite 6f the best efforts that may have been ~ in by the Govern-
lnent l, claim that conditions are very much worse. 
_ _ Sir, if we tum to the food policies of other countries like the United 
'States and Britain, we_ .find that they have been based on nutritional ,onsi-
deratioDs and a well planned ~r re.mme of food production and distributipn, 
after an estimation of requirements has been followed. Price control over 
all m~ i ie  since the war began has been effective. Mr. Griffiths spoke 

• this mor:ling and said that these things were more effective in Engl&nd 
because, public conscience was aroused. Well, that certainly is true, b ~ 
you have also to con'3ider that that is ~ country where there is 98 per e ~. 
of literacy. In ~ i  the ,standard of , literacy is B per cent. How can you 
expect public conscience of villagers of this country to- go up to the level of 
the United Kingdomt Quite apart from public conscience, let me tell' you 
that cven there people alone could not have' done anything. The success 

,'hat they have achieved is due to the fact that Government IS givtng gener-
OUA ·subsidies. We tind that huge and generous food subsidies are paid. 
In so small a countr:J a subsidy of 102 million pounds was paid in 1942' to 

...6IIie growers of food and that ~ r  makes the Grow More Food campaiga 
• real and a living thipg. It is also perhaps the ~  effective way by whieb 
prices c .. n be lowered for the CODI,umer without; harting the euUivator. n. 

; . 
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~ e  i ~i  hoarding, distributes *e burden and. m k~  it possible 
for food to res(;h. all. . 

Then, Sir, 70 miUion -pounds is l'aid in Britain for giving free and e~  
milk to childretl. 'rhis brings me to the most import8jlt problem in this 

. 'country-Tllilk famine. I would draw the attention both of the authorities 
and of ~e public to· this, for if £be presentsituatioa continues-it is becom-
i~  more and more acute in villages, in towns, in cities, everywhere-decay 
and deterioration of our race is certain. It is for this reBSon that the All-
India Women's Conference has placed this as a major item of work far the 
year, First of ail, 1 think, we must have the slaughter of cattle entirely 
banned. Cattle farming and care of cattle should be encouraged by giv-
ing e ~r  subsidies to farmers. Milk subsidies should be encouraged 
and the Jn9st important point is that there should be strict rationing of all 
milk available today. Milk should be made available for children, for nurs-
ing mtlthers, and for invalids. Luxury products-food £fIt the rich-sh6uld 
be entirely banned until such time as there is enough food fbI' the babies of 
~ i . Distribution should be properly adjusted. There should be a suffi-

t'lentnumber of ~e  !lnd free milk- canteens for children. I ~ appeal 
to every Memberm thls House not to rest content until we, are satisfied 
~  we han! been able to obtain enouga milk so that our children canl:!ur-

vrve, S? that they can be abfe-bodied, so that they can be healthy specimens 
and pnde of free India; 

I woula like very much to agree with the Honourable the Food Membe; 
when he sllYs that public confidence has been restored. It may be true 
that panic to a la.rge extent has been alleviated, but if the Government has 
tc re r~ public confidence -they ~  convince the people tha.t they :.re 
working in the interest oJ. tIle people, and they ~ get their co-operation, 
and then alone public confidence will be restored and then we can ~  
llormal timeo to come back. ..' 

Mr. K. S. Gupta (Gllnjam cuin i ~ · m  Non·Muhammadan Rural): 
It i~ rpy lot to speak of two provinces. One is Orissa and the other is 
Andhra hecause my constituency spreads over the two provinces of old 
Ganjam and the present Vizagapatam. In my last speech, i.e., on the food 
debate in Nbvember 1943 I expressed the woes of Orjssa, how people .~r~ 
I'uffering from want of food,. yet _ t.he Orissa ~ er me  ,was exporting ~i e 
in r ~ quantities. Perhaps tha.t speech of nune brought down the Orlssa 
Premier from Orissn. to Delhi and took Lord WaveIl from Delhi to Odasa, 
that is Cutt.ack. They have seen with their own eyes the conditions pre-
vailing in Orissa. Something was done but Orissa is still in the grip of a 
famine and the export of rice is still continuing. It is -not a. happy sign. 

Coming t() my district, here -i!!.a telegrflm from' R far off place ~ ke 
~e  .. Perhaps this is a copy of the e e~ m "sent to the Honourable 

the Food Member: 
Two coppers, rice taluql\ peopil' ~ pray !anction more. Sinderi Ram Swami, 

Sompeta." . 

This shl)"VR how appalling lire the conditions of the rural areas. How on 
E:-srth .caT' an adult get on with 118 measure? A measure is something }ike 
40 tol'1s in my district and 1/8 means 5 tolas per head per day. If ratlOll-
iJlg is on this' ·model let it not be, re i i ~ in ~ . It may. b~ i ~ play 
in England hut it ·is the demon s ,lay - In IndIa. If tlns IS the lund of 
r i i ~ tllat must be in the ru.ral parts of my ~i e , away with it. 

The other-day one of our frIends on the other slde· asked me: How 11M 
the people ~ i  on in YQur part of the country? I t<lld him we are living 
on qa.jarqiaboga. Tt has a very big and r ~ grain. It was given to 'llephants 
before the war Rnd i" now used by ciVilia.ns, by ~ rem  of your and n .. 
stamp. This has heen the root of the trouble of cholera spreading like wild ir~ 
in i~ m, thatfamou8 place which was i ~ Tisited by the, Japs 'Tl ~ 
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6th' Avril J ~ whel's the military is very strong. 0holera sprtJad to ths military 
-t4auk God! At once there was a flutter in the medical world, in the police 
world, ill the military world; There W!Ui a great conference of all ~e ~ e i~  
men in ,the district. They found out that the supply of this abotnmaole rice 
was rel!ponsible for the spread of cholera. It ~  stopped and the cholera 
stopped in a week. .Gaiaraja ~ sent to the forests I ' 

In the papers we hear of hundreds 'of villages being depopulated. Thr!1'6 
is Il. place called Kottarevu in the cOll.l>tal belt of Ganjam. It had a ~
tion of 2,000 before the war. Now it is 'near about 1,000. What has become 
of the other one thousand in four years? They have died of oholera, then 
malaria 'aDd • afterwards from 8, peculiar disease which, iu the beginning, is 
ouly a J~i  diseul>e. It then develop!; i1lto a sore. It spreads throughout 
t.he body until the whole of, it becomes soft and the man dies within 24 houra'· 
of that. Here, Sir, I have got photos to show how appalling, are the condi-· 
tions of the people who are dying in thousands after suffering terribly. 

~ ibi  photos to Ajsembly.) 
There m~ rural dispensaries but they are apologies of dispensaries. They 
~ neither medicines nor doctors., One doctor was telling me that it is 

impossible k> find out what this disease is. He, however, felt that it was 
due to mlll-nutl'ition that this' dis'euse wus spreading. This remark WIlS 
sent to the Health Inspector of the village anll through him to the Tehsildnr. 
He did 1Ioi; know what to do so he forwarded it to the District MagistratE'. 
The-- e ~ morning comes the l"atwu: "No such complaints hereafter. I 
cannot tolerate them. If there is malaria, there is' the rural dispensary. If 
there is r e i i ~ they will get it, or else die." That is the attitude taken 
by the officials and the truth is not allowed to be given out.' The members 
on the opposite may sa'y 'there are no complaints'. How can you have 
complaiuts? If I wr\te a letter from Vizagapatsm, even about' cholera, it is 
.ensored and I am sent to jail for it. And suppose -the letter. reaches, he 
oonnot make u. complaint to anybQdy else. Even officers are not permitted 
to make complaints. Such is the maladministration which is rooted deep 
iu the rural administration of yours. You may be proud of it; you may be 
complacent. about it. You may feel very happy for the coming I:Ira of 
plenty. Sir, you are disappointed. You will be deceived.- Self-deception is 
ihe worst offence that one can commit. Please do not be a victim to it. 

'The ~ r b e ~ Sultan Ahmed: Hear, bear. Self-deception. 
1Ir. K. S. Gup": There are certain villages whieh are deserted. Here' 

is a. photo of a deserted village-not of Goldsmith, 
(Exhibits a photO to Assembly.) 

These are the conditions. I will now tell you something of the urban 
.' areaR. I come from a place which is. so called urban. There, we were get-

ting half a Beer of rice as ration. That is 40 .tolas in weight. Sometime 
God knows why. it 'was reduced to half of 40, i.6 •. 20 tolas per day per head 
ftnd 10 tola!! fora child under 12. " . 

Sir, we have got in!!tead of one or ~  Tahsildars-several-1. the Distribu-
tion Tahsildar, 2. the Reception Tahsildal', 3. the Construction Tahsildar. 
4. the Ration Tahsildar, 5. the . Destruction Tahsildar. and 80 many other 
Tahsi1dar€, yet the people are allowed to suffer. There is a village call1Jd 
GajapatiTlllgra, 14 m~ e  away from Vizianagram. People 'come from that 
village lp Viziunagl'am once a week to take their ration cards for 1/4 seer" 
i.e .• 20 tolus of ,.rice par day per week. They were sleeping on-the road onp-
night. It so hoppened that I had to pass ~ r  that road. I woke up 
&orne pec.pIa there and asked them what they meant by sleeping on the J.IOad-
side. 'l'hey sRid "What are we to do?.Tlte Tahsildar who is in charge of 
rntioninlf hRs got to do other business as well and he is absent. We have to ; 
wait till the morning"., All of them were foodless-For 24 hours-Tiley were 
sleeping 011 tJ:tP. hard metRlled road without food. Tbey have to go 14 mileR 
up and down' to take their, ration cards. That is the condition, in the rural 
lI.reas. 

• 
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Here is l.Ulother teltlgnlIll from the producers. '1'he consurners its well U8 

tile producers are .sufferillg ill tbe same UIlUllWl'. Perhaps the :Food Member 
has also reoeived a copy of thil:i telegralll. . The telegralIf.. says: 

"Andhra i ~ plend higher purchasing ·power t1ll'ough. 'higher pl'iees for agricultur .. i 
ljolJds to meet heavy 'cost of agriculture. Pray two maunlls pa!ldy minimum, Hil. 12 at 

· kisan'a home. Oppo$e asking lowe\' prices food gl'ainH pl'Oletai'int r e ~i  m ~  be 
given more wages hut should 'not agitau. lowering food' prices. LetLer follows: SuIJlJiah,' 
8eCl'etlll'y, AlldJml Ryots' Association llud 'Paddy,Groweu Council, Andh:,I.·' 

. Whnt becomes ~  tIle producei' and the COlil:illlller? They urc not tul,ell 
iutu consideration. But who lOOIl1f; -large bctweeri' the two? It it; the middle-' 
mall. 'l'he Goverull,ellt hitH l'l'l\itteti a third e1a!<H aud that is trhe middle-
mall'S. \Vb} is he? He actl:i as II LlUner-·between the Goverlllneut [md the' 
Jr C ~ ·. He ~  putl:i hiB'"' r ~  ill the GoverllluclIt and the Govll.rnmcht 

·trusts the middlemlui hut not the produeer. '1'he producer hUM to purtwlth ce1'"7 
tain stocks ai n price le3s t.hE\ll w\tut it costs him to r ~ IIi ~ e ,days wheu 
you cry hoarse with 'regnrd to the Grow Mo;e 'Food m i , ~e  is ~ ere. 

· bUltkum or. humbug to expect thl peusullt to grow more food when he ,IS ·not gn:en 
the e e r~  mllterials? Not an ,acre luts been added to t.he paddy-growmg 
area. In Vizagapatam. und ViziimagarallJ .we ,,,ere having beuutiful rice; 
because 'we are midwuv be~ ee  Berhum}Jm and ,Jaipm. Excelleut' rice wall 
available in the m rk~  of. Vizagapaturn but all that, iH gone. 'Hut where 
has it gone,. ullderground ur overgl'Ouud, lU1l1 sure not on the ground. That 
was the quest.ion which one of the HlE'mUerS 011 tIn other side put. I ul:ik the 
~ me qUestion. He gives no answer. If he does not know let him quit his 
post and someone who is_better informed and who is in the know of things 
will take his plnc·e. What happtJlwu is this. All the goods . .are purchased by 

· the milibsry contractors ,and stored. Only rotten stuffs unfit for human con-
· BUJnption is released for civilian consumptioll. Do Y01l can it humtlnity or • 

chivalry? Whatever you call it, it is abo!ninl\bJe negligcnce, it is atrocious. 
and outrageous negligence on the part of the Govern,:nent which permit pnly 
things unfit for human consumptiQn to he released for 6ivilian consumption. 
I read in th.e BtattJlIman the other clny that 40,000 tons of spoiI,t. wheat was 
lold to .1 military !!ontractor, who got it defined and ~i  resold it to the 
Government for C'ivilian consumption -lit II pl'Ofit' of Rs. 411,000. Is it not 
atrOCious? Is it not abominable t.hat what is unfit for human consumption 

. should be sold to the civilian population at a mice which is Rt!.. 48,000 higher? 
-Similarly, I h!lard (of course it is -a vel'Y' ;eliable . information) that 80,000 
tons of dehydrated potatoes were' Bold in the market wl1ich was' absolutejy 
unfit for human consunwtion. Who asked the Government to' dehydrate 80' 
nlueh qtlantity which was not 't'equire(l by them and then when it, got rot tell 
nnd unfit· for, liumut! consumption to rolea,se it· to the civilian p6pulation1 
The other ~~  at ~ !  I saw two tins of. ghee reserved and preserved 
for the miMary bemg sold m the market, They contained worms 2to :1 
inches. If if had been sent in Burma where they make a ,feast of !.hese 
W?rIDS I would hu"!e. ~m er  it. . But please do not sell this dirt.y ghee in· 
':"Izagapatam for CIVllultn 'consumption when it· is uiifit for' ~ consump-
tIOn. -

" . 
Pleds';! \lote that in. India. there is a lot of disaffection on account of your: 

m mi i r~ km,. What is the Temedy? Youl\ay you have 'planner}, 
When do you' start? When are you going to give effect to your plans? Yonr 
plans a'i'o Wl'onf,l- from t.he beginriillgand: when they are administered the 
re~ . is lllnladministrnt.ion, nnd every thing mllla.fitlc and· not bona fide with 
the Government.. Sir, Mahnhna Gim.dlli in his letters to tllp Viceroy haA Flug-
gested n sple.ndirl. reme ~ . The renl workerFl fll'P llot, thE' ·Goverttnent· find 
i.heir· tll'ftler1il)gl'\ hut t.hosp lp'hdprs nnd worltf'rs, t.hE' Congressmen, who are in . 
jail. Relen!'!E' them. ~, ~ m comE' to YOllr rescue. to Ule reselle of the 
!W!oplc who r ~ su·fferi.ng. They will do all !lIP necessary work. If you (l()n't 
I.t meam: thnt. ~  do not wnnt ~  people who e ~ eri  to have their 



_. suifel;illSl':l alleviated . ~  thut you Muot li.ko that real w"rkerll should he Ulolt. 
liuL mmi;!lllU'Jl' tilut dOlls ·uot go ~ ·  wiLil lOU allY longer, . 

1 will 8peak ~ lilack llHl1'kc.L uudcr ~.  ~  administ.ration. PalJ.slio iii 
a 'vl1Iusc, wlnch lij 01 COW'80 U l'Ul1wu,r . ~i .· ; i·  the .ulack lUU1'!icL ·~ i  opeu 
~ uotol'iOUl!. Officer!> oI.thc C ~ · KUO\¥ it, they connive ut it.- and they 

tlucouruge it. . 'l'htllie .11·e tht: conditions. thut are· prevallmg iuthe rural J r~ . 
~  tritJud i\lr. ISinha saill that Hihur is God· forsaken. 1 Illay tell ;you thut my . 

. part of the countrl' is. not . only Gou forsaken but n1!Ul . r ~ e . . 
· . IIr. X. O. lieogy (Pacca Divitiion: .Non-Muhammadan RUl'al}; Sir. my 
prilwipu! cOIlll'luint about the speech· which. the Honourable Member ill 
obtuge made lust week ilO tbut it lacked a realitltic backgl·ound. When the 
Honourable lHember made his speech, it seellled to me that it ·WIlS intend-
ed perhaps to be !>eut to the India Office· to serve us a basis for one of those· 
self-righteous speeches _of ~ r . Alllery in which he assures the world; that aU' 
is' ~ e  with India. When 1 read the few lines which the·. Honourable Mem-
bel' ~e to ·dcyottl to the YOl:lltion of ,aellgal, T wondered within myself ., 
to whether the Honourable ~ember forgot the poignancy of the situation i ~· 
which we art:. &till faced in that hapless r i ~  I ani not. going to refer ., 
the tragedy thaL. happened last- yelli' when,. according to our calculation; .. 
-80 lal{hs 01 IJeopie lost their lives out of. sheer hunger .. I know how thu1 
figUl·e· was sought to be minimised by the offiCial statistical. -cooking agents.: 
but- I· ,hawd 011 the present occailioD begin by ,quoting the Governo!;: of 
Dengal as my uuthority. 'l'he Governor of e ~  in a broadcast which he 
made about six weeks ago guve thll number of r~  who, were on the dole 
at that. time in one shape or anot.her. as two and three.qnarter lakhs. ~  
Jakhs of people were on ~ dole ·in one· shape or another about six -weeks ago 
in BengaJ. 'I'he Governor took care to add that he . did not of course say 
dIRt Uluny more were not hav.ing a hard time of it, but tnat "the extellt of 
·uistress approaching destitution is not sufficient to .callse . serious concern .... 
When the Gov·el'lIor ~i e  ·this figure, we, froUi our Own -experience of· the 
policy of tioVf:rnTlltmt,-·-as (dso experience of .the exact practice 'that obtaine .-
in these, matters-know that if 2i k ~  or pepple were on the dole, according 
to the ~mii . i  of the Governor, a very much larger number were aotmllly 
on the verge .of starvation and destitution, who were not. receiving t.he' Rtten-
tion that they deserved nt the bandl'! of t.he Government. ..The Govern9r 
was good enough then to refer to the epidemic situation because he himself 

· admitted that when considering the i~ re  we shoulll also consider the state of 
public health, ~ e said thu,t nlarlaria had unfortunately reappeared in an 
epidemic form in some parts of the province. ThiF.l statement of Mr. Cast'y 
was challenged by no e~  1111 quthorif.y t,hUll Dr. B . .c. Roy in a vety iong state· 

• ment which I have bEltol'eri1e 110W, in which he pointed out that it was wholly 
inRCC\1l'lite til say that mularia hurl relippelll'ed ill Bengal, thlit "if anything itw&e 
}>rew\iling (ill the time nnd it had only l'enppeared in a TIlIJCh aggruvnted form. 
Furthermore, he made ou.t that the numher of people nffiieted WIlH u}nloKt UIl-
believnhlv high; he gave llel't.ain figures IIlld propqrtiolls, frolll which he (lam!> t.o 
the eonclp.,ioll thnt the Slitu,ution waR iudeed- ver:v grnve. He· r , ~r Jlointen 
out that it .was· wholly intlccurate to fitly that. malaria hnd appeared in ·an epi· 
demic forr!l. in some parts of BE'ugnl, lind .userterl -that \\'ith the (·xccption of . 
the i ~· . t,).'pcts in the north, th0 entire]lrovince of Bengul was in· the 
delldly grip of the malaria f'Jlidemic. Dr. ,Roy fl1l'ther pointed out the slifficnlt-
iefl in t.he procurement of lllE'.diciner-. He is at the head of a charitable orgnni-

· Flution t,hnt iR doing splendid work in Bengal, and he cited s6l.Veral instances to 
show that quinine was either non-?htnin.able or ohtilinnhle only with great diffi-
culty:'· Only a few days ago, at 9. meeting of the upper House in Bengal, f·vell 
tht' Lead.cr of the Europeall group complained that according.to his information, 
Govemment's instructions in, regard to· the distribuMon of quinine and othel' 
·anti-malarial drugs were not. being properly carried out. r hllve another official 
! em~  hf·fore me to indicate that in the first five ,n1onths of this ~ r as 

marrv ss 24,fiD,OOO odd patients suffering from .malaria ~  -resorted .to hospital. . . . 1112 
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and charitable dispensaries of which i i~  are maintained by Government. 
if about 25 lakhs.of people actually resorted to public hespitals and dispensaries, 
how many Ulore people were silently suffering and perhaps dying without any 
treatment? When this matter came up for discu!;sion a few days ago in the 
upper Houlie in Bengal, the Public Health Minister. said thllt everything 
humanly possible was being done; but he added that 80 long as people could 
not be supplied· with nutritious food, he did not think that it would be possible 
to solve tho problem of malaria successfully. -

If I er~ now to refer to the testimony of a military officer,· Majo! Gen-
eral Stuart, who· in a statement 'issued in January dealt with this situation, 
the House would ·observe how the situation has continued from bad to worse, 
from January onwards. Referring to his qwn experience in January-or 
rather the previous few weeks,-he made· out that the mortality from malaria 
.was very higli; he ~  referred to the prevahmce ot .small-pox; he complained 
that i ~ e wa& not available and whatever was available was· not of the right 
kin4l. Then he said that'in almost all the· households he himself had visited 
Oloie than one person had died of malaria and some more were down with i ~ 

A few weeks ago there was a conference of medical men in· Calcutta. in 
.which they came -t".9 the view that at least 40 per cent. of the people of ~e  
inust be suffering from malaria and that the supply of medicines was inl\de-
quate. I.eaving aside the countryside, what about Calcutta, which manages 
t.o e ~ m  amount of attention at least, at the hands of Government? There 
are two .wards in the city municipality of Calcutta which are I1tthe preFent 
moment in the grip of malaria, and it has been estimated that about 70 10 75 
pel' cent of the population living in these two wards are aftficted with malaria";' 
and the testimony of ·the city municipal health officer has already been quoted 
by my . Honourable friend. Sir Abdul Halim Ghuznavi in which ne has ~ e , 
referring to the prevalence of malaria in Calcutta,·. that one of the facton 
responsible is the· ~ i i i  of the people in general.. 

I should like to refer now to another set of statistics. Honourable Mem-
bers read every morning in their newspaper the number of sick destitute pel'-
sOns who are either admitted -to the hospitals in Calcutta. or hove died il}. 
hospitali!. I jook the trouble of adding up the numbe' for the month of 
October day by day; and this is what I find: in the month of October 968 !.lick 
destitutea wp.re admitted to the hospitals in Calcutta, oIlnd 298 of such' desti-
tutes. died in hospitals in that month. Sir, these figures· relating to sick 
destitutea show that a large number of destltutes who are to be found in the 
city of Calcutta are dying every month and everY day in the hospitals. From 
our experience ~  know that hospitals in Calcutta are not too generous in their 
treatment .of the'4 siok destitutes-I have my own ptll'sonal' knowledge in the 
matter. The House will therefore be "in a position to realise from these ~  
figures the. extent of distress thatpl'evails. Let the·· House not be under II. 
misapprehension 1lhat these ~ i i  relate to what are called the professional 
beggar class. They are ~ e who come from aU over the country in search 
of food in Calcutta. lured by the wealth pf the city and the· fact !~ . it abounds 
in charitable organisations and · ~ri~b  minded citizens,. And some o[ 
them who fall 'Sick and very seriously sick get admitted to the hospitals and 
they ,).ie in these numbers e ~  today.. _ 

From all these figures aIid eme ~  to which· ~ e made reference, the 
House will know that there is no room for complacency. The "P.... iUtuation in. Bengal is very, very grave indeed. I I\m free to admifl 

~  more food grains have moveS into Bengal. There hils been a humper 
. cI()p. of ~ and the. prospects of \he next crop· are not 1iltogether bad hut, in 
spite of aU this,· ~ e have to meet a situation which never arose in the i ~ ,.1 BritisR India. The r~ e  of last ~ r has left an aftermath wDich haR 
~.  to be grappled with, with courage and fortitu4e on behalf of Government, 
and with the full . ~r i  of the people. . 
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'l'his leadR rue to the point wbicb my' HonoUJable friend ill ~b r e relegat,ed 

to the end 0;: -his speech by way . of a peroration. ~ e HonourabJe Member 
parbp,ps thought tha.t his title' to be called a ~  Member migbt be challeng-
tJd ill ~ i  House. (An Hu/tou/'abiLl Member: "};ut at all. He it; so fat' .) 
Sofa" his responsibilities have not extended beyond food grains. He may 
truly De ie~ ibe  as the Member for food r~. In order that he mi ~ 
justify his official title he ,leferred to a Food Committee of the Executive 
Council which, 1 understand, are considering various matters at a very high 
level. He said that the principal object of the Committee was the co-ordina-
tion of policy at a high level. I am afraid that the height of the level may 
be so great as not to enable the Honourable Members to realise the miseries 
of the lowly. I am not going to repeat what has been said already by pre-
vious speakers regarding proteotive food, regarding balanced lood and better 
food. 1 make bold to ~r  that if the food of the people of Bengal was not 
balancc;,d last year, it is less balanced this year. If the people of Bengal did 
not have a bufficiencY-<ll protective food last year, the !>ul'vivors of the famine . 
have much less of prott:ctive food this year, and if the peoille of Bengal did 
not have food of the proper quality lust ~ r, they are having a nlUch worse 
quality of food this year. 

I might make 0. passing reference to' the fact that, apart from the deteriora-
tion in the qualit,y 01 the rice and the wheat stuffs that al'e supplied to UB, we 
8l'e accustomed nowadays to have a fair proportion of stone chips mixed with 
the l'ice that we take, and I am wai$ini for my Honourable friend to exphtin ' 
the vitamin, value of pebbles. 
_ My Honourable fl'ienq ill his Sl.1cech re e~re  to the fact that wastage, is a. 
normal incident of storage, and that eveu before Government interfered with 
i~ rib i  und procurement, normally. taking the pl'ewur figures. there was 

u Wat:ltagd of uuout n' million tons every ;yeur in the foodstuffs. 1 aD! prepared 
to admit the accurucy of the ;;taternt·llt. I am very gluel that my Honourable 
~ ie  Mr. Griffithl! suid that figures given by Government as regards wastage 
have got to be ke~ with a grain of salt, :md that the actual ~e perhaill-l 
is much more conslderable than what ~ Je r  f!'Om Government statemantl!. 
But UpUl't from thah in' the PIlSt. before Govc1'llment' came to interfere with 
procurement und supply, the people were at liberty to pick and choose. It 
was not , ib ~ for the private trader to palm off bad quality of food. It WIlS 
alwuys possible for the consumer to have his say in the seleotion of the food-
stuffs. Now, what is the present position? Due to' Government coittrol, 
and duc t!tLl'ticulurly to rationing in those places where rationing has oeen 
introduced, bud food Rnd unwholesome food is being rammed down OU1' throat-Ii 
with the help of the Defence of India Rules: The question arose in several 

~e  it1 e~ .  8S to whether the mUllicip'alitit:,s hnd theu' usual authority to· 
i ~ e  sampliis of food which were issued to the consumers in flhe Govern-
ment controlled shops. There were !'everal i ~ e  ill which there was a 
tussle betwoen t,he m~ i i . authorities and the authorities of the Civil Sup-

~  Depart.ment, and In one tnstance I, understand· that the Advocate Genel',ll 
of e ~  gave the opinion that if any action is authorised by the Food Con-
trol Ad nne!. such nction is inconsistent with the Municipal Act. then tIle lat. 
ter Act mllst give way. That is why I was saying th&t unwholcsome food, 
hnd food, is being rammed down our thronts with the help of the Defence of 
India Rules, That WIlS certainly not the 'position in the pre-war days to 
which my ,Honourahle frientl mnde reference, . . 

Then again, we find how different departments of Government are a$ 
vanance with eoch other over this point. 1'he Mayor of Calcutta statetl-
recently that although Mr. Holland,. the Secretary of thl3 Public Health and 
Local SeU Government e r ~e  of Bengal, had told' t.he .8Y01' that he 
had recommended that the Health Department of the Corporation should he 
allowed to take samples of foodstuffs from the ration shops, the view of ~ . 
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Ratioui.urv Depart.ment wal> that the lknHh Di·l'urtmcllt· or tho COl·por!J.lbll 
eOllld not be allowed to tnke :;lIch SUJIi\lltls, Tl!c displlte is yet pending unCI 
the Corporation ; ~ not succeeded in uS.:iet·tiul{ its u\.Ithority in the tnattel' i.· 
the interests of the consumers ~  the (',ity of (';aJeuUfI. _ 

A casual reference was .made hy Illy HOllourllhle frielld'Mr. GUptA to the 
-p6iicy of ceft!!orship that is ~ er i e  o\'er the publication of. matters l'eferring 
tv the food·situl1tion. I have my persqnai testimony to gi\'e to this .Housc. 
On one occasion, on return £ro1ll n t.O\Il'. J wlmted 1\ statclIl,(>nt to be 'puhliAhed 
on' my own ,autnority Ilnd the newspa}Jer cOllcerlled definitely: declined to 
publish the stntellleQt .• That is the policy' of G!-,vel'l1lnimt. I ,would not eall 
it censort3hip, hilt various instrllctions hHve heen issjJed to the PreSt'; ,to lw' 
eareful about allowing publicity being given to statements regarding the fO?d 
situation, particularly' the food procurement and food distribution system of 
Government.. (An Honourable '\[rmh,',': "Ts it. n fnct'l") Yes. 1t is a faet 

. Unforttnl9.tely ~. have not got the instructions be~ r  me ot tlhe moment. .I 
cUd possessn se-t of lllshuctiom: whil<lt weJ'e iSllued to the PreAs in. this ('011-
nection. I 'have not got thosE' papers 'wit.h me at the present moment. 1 
speak from recollection. In one of those sets of inl'trnctions; thE' Pres!! 
Adviser advi.,E\d the newsp.apel' editors ~  be careful nhout publishing stllte-
m£:nts i ~  may 'have been pnssed through. t.he news ilgencies. Thut is to 
~  I they did not want any prominence to be· ¢vim to' items of news which 
may ~ e been even formally passr:d by Press Ceusol's. Therefore it seems to 
me..... , .' . _ . 
, 'Mr. Deputy Pr8l1dlnt- (Mr. Akhil Ohllndra DnUn): ,Honol1r8,blp Membt>l,'s 
time is tlr>. . 

Mr. E. ~ KlODt 1 would lilee to wind up my remarks by saying that. t.hP . 
Clovernmeilt must malte tip its mind ·to nct firmly lind solve t.he· e rm m~ 
i~ i  that lie in the. wily of It complett> success of their· policy. Tf the, 
~~ ! e to do 'so, ~J  perhaps, ~ ebi  the Imperial shield, lnillions of ppoplf' 

wlll have to repose ltl the seremtv o! n W'/lvP-YRrcl whORl' hounrlllrip" Jl1RV 
coincide with the boundaries of the provin(l(\ of Bengal. . ' 

¥r. K1Ihamm ad, AIhar 'Ali (Lucknow und Fyzabarl DivisiollH: Muhumuu;dan 
Rural): Sir; I listened with great attention to the speech of IrIV Honou1's'ble' 
friend Mr. Griffiths today; He WOR criti('ising every net. not ~  of the 
Administration but also of the orgnnisation of this Food Depllrtrn.eilt 1\11d the 
Food· Association. I' agree with him. so far IIR he had been. attacking·' tht' 
Government and·the Govet:nment pohcy. But when he launched iu the r.eolm 
of ottacking the public of lp.dia, T differed from. him entirely. He said that 
the public ought to co-operate in these food measures adopted bv the Govern-

'ment of India and the Provincial Governments. 'My own assertion is that 
there are very few organisations in the provinces ond I.asBert it on t.he floor of i~ 
House that the' puhlic of the provin('('s is llot being tnkeq into' confidence nl' 
n.1l. I stand here as- 0. Member of this ASRemhly' and I repreRent 12 districtl'l 
of my proyil)ce and I say it er~ that. they lui VB not' Ilpproached !I Riligh. 
individual who represenils the pnhlic. This is' ~  charge iigainst the Govern· 
ment . and I say it. on the floor of this House that it. is fnct -that so long M 
the ,Government does not take '\\'ith it t.hepnhlic of Tridin 1'0 orgnniRe unrl 
help in ~ e orgnnisation of this' foodgrnins business. it will he impossible to 
give good wain to the public of T1Idia.' . 

Sir, I will quote from the very hook whieh perhaps is'lInder t.he ir ~ ,i  
of m:v friend Mr. Griffiths ... -It il; tohe Ilirlillll Informatinn 'dnte<l the 1st Reptem: 
her 1944. On page 202 j.t is said: 

"Much controversy bas centred round thl' 'l11e.tion of thp !f111\\ify' of ~i ! lupplie;l 
fo deficit ·provinces, by Burplul areal." 

.so far so gaod. Then, it goes on': 
"The reripient. mi i~ r i  have complained thrtt the grl\inR slIpplied hllvl' ~ er  

been· fnr ''below thl' RVl'rllgp st.anflard. and that inspert.ion J eme ~ havf', !l0' worked 
.t,\Rfllrt.ori1r·" , 
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My It'ielld 011 the other l:iide or e,'eu the,UOVJolrUlluillLl\!cwl.wt' cauuo\' pOl:ll:iiuly, 

dl:luy ~  t.ue .fuodgrains that ha ve been tmpl'lied to the peolJle of 1ndlu buvIl' 
JJ.ee~ beluwthe entable l:italldatd for hurmm COl,lSUlll}Jtioll, 'l'he leport, goeJi 011 

tl,J Hay: 

"The Celllt'al U'J\'CI'nmellt'ti posiLiull all e ~ dIe "l'eKfull.ibililY CUI' )1IJ1pectiulI ;VUti 
i:lu\'ifieu by 1\11', U, it. :Sell, the· J)ll'elitol' UCllel'al, 1'0011; ill tbe VllUIICIl 01 hLIHl' \IU\'mg 
foou UCllllltl last month when he stateu that the illspectioll before L1le C~  of gralu .. 
trolt\ the supplying lu'eas wati II. reBpollsiuilit,' 01 the I'eceiving i>l'ovim:iw Oovel'umentlll allu 
lIUI 011 he Cell trill Govel'nment." , 

.'l.ow i l)iJ', thi!? is the '::;tllW of i ~. l'he Ut:utrul i~ e C  il:i i i ~ 
i\<l; l'CS!JlIUl:iluility. 011 tue 1'l'ovi11cial 'Uu\cl'llmenLs ulIIl t.he 1'ft)\'lUclUI· 'UOVtlrU-
·UJculs ,m e~r OW11 way al'e tihiftiug their resvouHibthLv to thl;:\Ucuti'ul i C ; ~ 
llieU t, 1::; this. the way ill ~ i  the vcoVle oi 1uuiu ure ll:l· oe feu:' 1 uo 
Iwl lIbjcct that you t!houid not feed YOUI' soldicrs, ~  lin VI.:l to ieed,Youl' 
~ ier  but not at the eXl'cuse of thc whole of the ·ludiull civil poViJiutioll,\ 
Whcro wiU you get your soldiert> from ~ r i, jf you do lIol f/.:led the civil 
populatiou properly:' It:i thut . 'the wuy in which the UOVCl'1l111ent of India 
should llluuage the food l'roduction aud, the food ,policy'! There ~  be. u 
policy, u.ut we are not to, eut thl:!· peliey; we hav'c to caL thtl fOougrllolU1:i aU<! 
.1 i ~ IIhoW11 ~ ~ they. me beiug distl'iuuted according to 'your o\.\"u· pap;J1' 
.II/dian Inform·ahQn. 

. L At this stage; 1\11'. 1'l'esident ('fhe HOl.lourablc ~i  Abd'ur Hulllill) 1'etiuwctl 
the ·Ubair.] 

It·_ ~  be all right for our friends OIl Lbe Uon:l'mucnt l:iide to say tbat 
. you are getting your ratiol.lt!.My frieud M,r .. Uull\a hal! tihO\Vll what it! the 
'Jollditioli 4t the viHugcs. You say.that you huve advanced wouey to Lhcl 
[J1'ovinccl! uud; they distribute this lUoney for lOud p1'oductiou to the. ryot.s iu 
1.Il1.) l'rovillces. But' you put some money iil olle pocket of the ryolr und -frotU 
the other pocket you take out from the sallle ryot Lo the -t\me of 25 per cent 
I)f his. re~  for war subscription, Is that the way in which food production 
is to. be developed '! .r~ is impossible. How can the 'poor tenant who has to 
pay'25 per cent. of his 'l'eut.in my own' province of ,~, thrive? The argwnent 
mny ue that because tIie tenants are making large profits over the prices lit 

, articlcs of food, If tJley are molc}ng- lnouey over the 11rices /of their foodgrains, 
then they are at the same time paying much I1JOre for cloth and other necessit.ifl8 
of life, marriages and death ceremonies. -' 

Now, what is being sold in the, villages? In my part of the province, 
Goyernment has control In the cities and ill some of the villages of water. 
light and eveil our fbod. The result will be that the people in the villages will 
dic and die. . ~ 

. Now, my £rieluJ. 'Mr. Neogy has given an. illustration ~ to how people ar .. 
dying from cholera. Yesterday I, asked 1\11', Tyson us to ~  WlUS t,he cOllditioll 
in Gorakhpur. Hundreds of people al'e 'dyillg there 'of' chol(lra, All this is 
due to the mill-nutrition which ~ been ~ e to the had uclmillist1'at,ion in the 
.villages nnd ~e cities. I re~ ember the ~  when His E]\oolleny the i e~  
visited Lucknow and :V0U w!ll be. !;urpnsed to heRr whllt b e e~  HIS 
Excellcl1('Y Uw Viceroy went rOtlud IJuckl10W with His Excellency the Govemo/' 
of the .United Provinces, And whllt. Wnir tht! /'l!EHlIt? On the st'·{let.s: thnt the 
Viceroy or the Governor ['(tRseR, the police iF! IIIl1de to stulld III' nn(l to gllord 

e r~; e. The moment the pl'opl(> (·('jme to know_ thnt, thf' police iF! t.hert' 
to guul'd the streets, they Imow ,for ll' fact that there is some high officilt!. 

\vho hftsto pass those .street"" .Ro, tlie rat.ioning Rhop"'. mnke the 1l)'l'Rngmnent, 
·t.o producl' good urticleR for show only becllJl8c they are not lIWUl1t for: sale. Till 
that the way in which t.he rnt,ioniilg Rhops nrc j() lIe insp.'.!l'h·d? The heflt way 
rot' their insppction is IT6t that His Excellency the Yiceroy or· t·he Governor 
(,I tlie province should go to inspect J e~ ~ .. The ~ !  . ~  know 
i.hnt the Governor is (loming they. are bound to put good t1ungs lU then' shop", 
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LMr. Muhaulluud Azhl&l Ali.] . 
;:)0 does any of my friends like thitl' ill!;}lecliioll to b" made by ,Gove111UleDio 
'officials'/ 'l'he public have 110 confidence in povel'nlDont which, as 1 said,' i. 
}lutting money into one pock"et and ~ ki  it out from another pocket. Anl 
une who travels on the railways .Bus noticed lands by the side ot the railwal 
lines which can easily be ~i e  by o-ovemment or with the help rJ 
cultivators. But that is not' done. It is only on land which is already culti. 
vated that bhey want to grow more food. Why' not give good seeds and 
provide new land for cultivation? We cannot rely on the Agricultural Depart· 
ment alld the Oollectors about whom we huve peard from ;Mr. (iupta. 
Mr. Griffiths also spoke about three Collectors whom he saw. 'fherefore thtl') 
}lublic must be taken iuto confideuce"at least the members of the Assemblie. 
",hould be taken into your confidence. The ,Assemblies may' 110t be sitting now 
but Govenlment kuows them and the district· officials can Iilure!y approacb 
them as representatives of the people. But w!Jen you do not trust the public, 
how can you expect them to trust you?' You may say ~  have added 
new J.leople to your staff on higher pay1and importeu experts from Europe and 
America. But they do' not know the i i~  in .IndiO.. Have any of. my 
friends in the Eurol'eun Group visitec;1 one single' village here? I dure say they· 
have not. ' 

JIr. T. Ohapman-KOttlmer, (Bengal: European)': On what basis d0811 the, 
HonourableM;ember make that statement? 

Mr. Mvbmmad AIh&r All: You may go for a I\hoot but not to study their 
conditions. 'My Honourable friend ~r. Chapman-Mortimer and his frieudi 
can pay high prices for their foodstuffs and ihey do not care for ~ e village3. 
Does any of them hold, one single villaBe? ~ . l'herefore they have - no 
sympathy for the Indian peasant; they only want to have experts from abroad 
nnd nothing more. 

~ir, in my own town twice every week there is It market 'Slid contractors • 
(lome with· lorries 8l\d buy up everything for the army. And as 8; ~ ~  

'potatoes sell at RH. 2·8-0 a sirer and ~m e  at- one rupee per seel'. Row 
('an you expect poor villagers or towns people to buy things at such prohibitive 
prices 'I Rich people in big places like Calcutta or Delhi may buy anything at 
any price but it is impossible _for poor people. ' 

Now as regards attQ.. Wheat is brought froUl the village to th,e toWllS anu 
then it goes to' the city. :Now in big cities and towns in my part of -th •. 
oouutry, ~ ~e are small mills put up by some contractors. I take 2 or 0 
8eers of wheat there for grinding. und I lJUt my bag there. What is tlla 
guarantee that he grinds good· quality of wheat. He will always mix'it up. 
Wno is to inspect it? If I ,make a report I have to take the whole bll:g to thtt 
city to prove my case to the magistrate. These are OU1' difl!culties. Then 
;n the villages they 110 not get kerosene oil and cannot light up' their houses. 
,With regard tQ grains also_ whatever they produce they take to market ,.., 
once, keeping just enough to last them for one year. Mr. Kirby in 0. stat&ment . 
-made at Bombay said that the resp;)llsibility' is of ~ er me  to supply fir:st. 
class quality to the consul!ler. , Every one knows of course, thut the Consumer 
is helpless and has to take what is offered, . He also says that it ~ is the 
l'csponsibility of· the producer nnd th'!: cultivator. I fail to see how it can btl 
the respoJlsibility of the cultivator. He has to sell good quality to the contractor. 
who would not otherwise take it. So he cannot be responsibll.). It is th!:' 
responsibility of the contra.ctor who is enriched by Government r i ~ It 
is also the responsibinty of Government who have got their inspecting and 
.organising staff. Sir, I have e~ 

Bao Baha4ur N. Siva B&1 (Nominated Non-Officiol): Mr. President, r ~  
the trend of the .~ ee e .  most Honourable Members in this HouKe. ~  
this moming, one would get the impression that in the, 6rst place, the food 
lituQtion in Indiu "was brought about by t,he Food Department, whereas the 

., 
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truth· is that thel"ood Department is actually the r ~  of the food i ~, 
and seoondly, that .. ;Bengal and ,Bengal alone is entitled to. the consideratioB 
01 the Uovernment of India in the matter of the solution of the food problem, 
alld further that the situation tha.t existed lust year with reference to e ~ 

i ~  to exist in Bengal Joday .. Yet unother impression was re ~e  bJt 
the speech of my Honourable friend Mr. GrifHths .. that lIll the SillS that have 
been committed with regard to th.e situation in India was oommibted by the 
Government of India and that compared to the way thnt the' British Goveru-
went and the British people have tuckled the problem ill their own country, 
the Government of III diu was a greut sinner. I always held the .view and still 
hold the vi.9w that the rood .sftuation in India was rather spl'ungupon ~ e 
OovernIJ¥nt of, India 011 account' of lack of forethought ulld plilming on the 
part of His Mujesty's Govermnent .. In the first plaue, His Majesty's Goverp: 
ment were in a position to know and. they .were the only people to know that 
there was g,oing to be u war, and that consequently· all preparations with 
regard to food supply und so on could' be made earlie!" by them. I do not 
suppose the Government of Iudin could haveevcr known that war Willi to hI! 
declared very soon and consequently the food situation in India. was aue, 

~r i  to me, speaking in Ii wny, to the fall-'of Singapore. The m!l.intenanoo 
of the defence of Singapore was' the entire l'esponsibility of the. British er ~ 
ment. I do not ~ k e then i~er  India ur the' then CommuI).der-it,. 
()hief of India, who now happens to be the Vi6eroy, ~ have even foreseen 
that the Jilpanese would he praetienlly, at the door steps of Calcutta in such a ~ 
ehort time and: in such a quick time as' from December 1941 to April lWZ .. 
I nt.tribute thiR unfortullute l?osition witli l'egurd to food in India to the.-ciroumsJ 
tances beyond the control of the Govermneut of .Indiu. I rather got tho 
imIll'ession that my ROllourHble friend ·Mr. Griffiths when he attacked with· 
&uch vehemence the Government of India, he ruther wanted to ~r  a b .i ~ 
as against this primary re~ i i i .  whillh lay upon His Majesty's Goverl\-
ment and whi'eh respon"ibility His Mnjeflty's Goverument did not discharge 
tot,he satisfaction of the people of India ut all. However, 1 feel that hetween; 
htst year and now t,he sitiUltion has so considerably Unproved that' the credi' 
for th.at im ~ eme  ought to . be given to t.he Government of -India in some 
manner. 

Th,e Ho.nourable Sir Jwa.la Praa&d Srivastava: Always. 
Rao BaJlad.ur N. Siva :aaj: It may be that nature has also helped tbe 

Government of India ill restoring the confidence of the people so far as tho 
question of food supply is conoerned. There can be no doubt that the people 
all .()ver India have now reconciled themselves to the fact thQ.t there is'shortage 
vf supply, not. due to the fault of anybody, but due to circumstltflces bey(md 
the control of the Government and of the people of I1'I:dia and thut steps . r~ 
being taken, e ~ feeble and' howeyer, probably so far, not quite effective, 
steps are being taken .to see that every man gets an Ilssured supply of ·food. 
H. may be that it is much less than whnt the Iluthorities will call the minimum 
necessary for nutritive or ,healthy diet. 

There is a feature about' food situation ill India also. As has been pOin'ed 
out by the Honourable Food Member, this is not. a problem which is entirely 
new or which is entirely due to the war.' As I already point'ed out once Qefore, 
the fact tha.t it has -shifted from -the village to the city does not alter the 
position namely, that all the time there were a certain number of people ill 
India who e~er got any food at all, or who got very little food. This is unfortu.-
nately due to· the structure £If Indian society and the Indian ·economy {or 
years and year£!· The Indian society has always kept at its disposal a ~r i  
section of the population to be offeted as a sort of sacrifice. whenever tbere 
was a terrible strain on its ~ m , e e i ~ food economy. Whenever 
there was famine, or flood or epidemic; there ~  always a certain section of 
people who were sacrificed and ~e ere nearly all the same seotion of people. 
That is the people who afways' bore. the brunt of tbese unfortunate emersen-
des. It is those people who always lived on the outskirts of villages. Tockf 

• i 
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we hear many ;IIenourable friends referring to the cOllwl iQH of the villages 
and all the steps that have heen taken so far have been roal)lly to help the 
I!e.?ple residing in urban areas and the villagers have not IJ, ,en looked aftElr. 

-If' that is the condition with regard to the_ regular peopl'" who are called 
peasants and who hold lands in the villages, then it must be worse in the case, 
of-those. who happen unfortunately to be on the outskil:tB of villages, and 
always hve as landless labourers. I appeai to the Honourable the :Food 
Member to see that these people who live below, as I would call, the starvation 
\ille, or just above the starvation line are looked after in the first instance in 
any scheme. that he may bring forward now or in the future to tackle the food 
situation in India. It is very important that those people who have lot lower 
iucomes or no inoomes at ~  .should in the first place be looked after by phe 
Oovemment of India. I, need not· say that most of these people happen to 
belong to the commuw,ty from which I come. \ . 

As II feature of the food"situation in India, the Honourable the Food Member 
pointed out to us that the majority, two thirds of the population in India live 
(.\ll rioe, and that the rest of the population live mainly on wheat' and ~  

. ~ e who have wheat diet live in the wheat' produoing areas, which haPEen 
4io be surplus areas and that people living on rice live in areas which are deficit 
&reas, praotically speaking. From that one can say that ri ~ is in short supply. 

,actually. I hays a few suggestions to make to the Honourable thE\ Food 
Member in the matter of attempting to see how more rice can be "lroduced. 
Iii the Mst place, I would suggest to him that in what are called !:urpluH 
areas, 'particularly wheat producing areas which also produoe rice, the Gov-
,ernment of India should formulate a. scheme by which they' can enlarge the 
scope of, cultiyation and increase the acreage of cultivation of rice in t,hose, 
w.heat producing areas. Secondly, I suggest that' the Government of [ndia 
would undert3ke either by all.India legislation or by co-ordirmted provincial 
legislation to see-as l' was told it was done in the Bombay Pres,idency by 
the Bombay Government-th'at. the lands whjch are now under what EIre 
called cash crops are gradually reduced and more lands are brought under 
cultivation of rice. In case people should Ray j;hat, they would suffer or lose 
by COllverting lands from cash crop cultivation to rice cultivation, the Govern-
ment should also provide for subsidy by legislation. 

The ~e  suggestion that, I would make to the"Honourable Member woutd 
be to see. that that even in these cases where lands Ilre cultivated with paddy, 
the Government can offer to them a kind of bonus above a certain amount of 
.,roduction. .For instance, if any person cultivates land and uses extra ferti-
liRers or Illanure to produce more rice, I think if the Government offers. him a 
bouu:" he would a.tempt to produce more rice even on the fclxisting land. 
I feel, Sir, that these are'some methods by which more rioe Clln be cultivated. 

. 'I will also join with th.e Honourable the Food Member in his appeal to 
. thoRe, people .who arc living in wheat-producing areas nnd who have wheat 8f; 

their main diet, to see, as far as possible, if they CQllld Dot spare the rice that 
llief produce in those areas. 

Now,. I come to the position in Madras, particularly in Malabar, and i.n 
those areas as the Honourable Me'mber has said, the quantity of food- that if: 
!~e  is ~ below the quantity that they ought to take. I think in Malabar 

if is only about 12 ounces a day .......... .. 
Mr. 'Manu Subedar (Indian Merchants' Cbamberand Bureau-Indian 

Cl)mmerce): Eight ounces. 
R&o Balla4ur N. Siva Ra!: It is about 8 to ~  ounces. That is' a diet on 

",hieh I do not suppose any person can live. Government was taking imme-
diat,c ste,\'s to see t,hat rice is taken to Madras, particularly to ~ b r and 
V.iBigapatam. lnthis respect I would appeal to my Honoum.bIe friends from 

, Benga\ not to overst.ate their case for BengaL I personally ~mk and honestly 
feel that the situation which existed last year does not eXist tod-ay and as 
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everybody knows there has not only been b~ er orop in ,Bengal but also quite 
·a lot of tonnage of food has been taken to ;Bengal. I 'do hope therefore that 
.both the Members from Bengal and f;heGovernment of ,India will change ei~ 
,attitude in the altered 9ircutnstances 8Q far as ,13engal is concerned, and sepd 
." portion of the food that is now being sent to nengal towards Madras side 
~ ere, aa eveliybody knows,' the situation is grave, Travancore, Cochin, 
l\1ulabar and Vizagapatall\ are all going short of food. 

~ 

In his ~e  the ;Honourable Member I i~ forgot to mention one other 
:Drea-the Ceded Distriots in the :Madras Presidency, The Ceded Districts aro 

,llotorious for famine oonditions which continually exist, in those parts. I do 
no? know if by way of oversight he has not me.lltioned the Ceded Districts u'! 

. .Madras. I would, however, like to know the position with regard to the 
.Ceded Distriots. I unfortunately come from ~ of those districts. . . --.. -

Then with regard "to the price. We are all accustomed to hear in this' 
House different group'" talking for themsel\les. The consumers said that prices 
must be fixed, the producers at once iumped up and said that their prices 
.must be fixed, and the Government, as usual, said that they we're trying to 
.effect a sort of !,oIhpromise ~ ee  the two in orde'r to arrive at an e i ~!e 
price. In this oountry, those who have k ~ the various kinds of land systems 
.and land tenure' that exist, are aware that it has always been only one set 01 
people that ~ e benefited by the holding of land, and if it is true that 90 per 
.cent. of the population of this oountry live for their sustenanoe upon i ~
1'al holdings, it will also be true that only 1;hose, W}IO have got the ~ r  of 
-land can benefit by the prodboe of land. What has happened recently? We 
saw that all those people who are in the control of land, a'Qd ~ e e  of. 
<the produoe- of land, withheld the produce from its normal oiroulation; they' 
{'eserved something ~r tlieir own oonsumption and the rest. they sent to· the 
-blackmarket. We have aU'seen that and have tried to stop .it. I have always 
.felt that the system of land holding in this country has been such as to make 
06nly .one olass of people get· the benefit out of 'the land ..and the rest of the 
population, who have nothing whatever to do with. the land and who as u 
matter of faot-are the only people who ve responsible for the- produce of the 
Land, go without food.' It has been so in the past. It is time that ~ 

,-Government of India took this position seriollsly into consideration and reoti-
fied the position. ·As long as that system exists, there will always be a cla88 
-or people who will be thrown entirely out of any scheme which will provide 
'food S/Jr the generality of the population. 

I also want to impress upon the (l:overnment of India the necessity fOl" 
seeing that wages for agrioulturallabour, whenever they are paid, are paid ill kinc1 . 
They 'ought to be'''paid in kind. A cry has been raised in this respect but it 
looks to me to be a oity cry-"what is the use of paying even higher p.rice t(I, 

the producers or to the labourers; what the use of controlling the prioe of food-
grains beoause 'everything else' goes up in price." It was very curious that 
people while talking aiwut foodglfains-'l"ice, wheat' and things like tiliat;.--: 
should also talk in the same breath of Rorlicks Malted Milk. I am outy sur-
prised that they did not talk of Talcum Face Powder or Cutex I And so, Sir, 
I feel thft now the time has come. when the Government of India should 
-reverse its policy of food procurement and distribution. Lailt year they were 
perfectly justified in bringing to the cities and the towns the supplies that were 
available in the villages at a great oost and probably by paying high prices to 
the producers. Now the time has come for the (lovernmedli of India to 
reverse that policy and take the food back to the villages, to' see that thA 
villagers, who draw lower income, Ilnd people who are landless labourers get. 
their food. For whatever may bc said about t,hese people. the fact remains 
that they are as 'much human beings as the Honourable ,Member.-- in this ~, 
8S people in big cities and 'towns, Rnd, if 1 may sn,v' so, ~ the Hon()lI1"abte 
Members on the :J.'reasury Benohes. The Government of i~ ~  also 
take steps to see that the Provincial GovemD!ents follow the prmclple of firH' 
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&ettling the landless labourers upon the new land which is being'brought under' 
oultivation, ~ er the Grow More Food campaign. ..-

, 
. ProIl·., G; BaDga: Under co-operlltiye system. ". 

~. ~ ~ b r N. ~ BaS: I.know D?-Y Hono'urable friend, Prof. Ranga, is; 
entirely III sympathy wlth ~  pomt of. vlew, and. I alBo gellP...rallY endorse most 
of the stutements that he has made today, except some of the vehemen09 with, 
which h,.l attac,l{ed. the food policy of the GOvernment, of India, \fhich 1 think.. 

e ~  only by. the vehemence of my HonoUrable friend, Mr. Griffith." 
tJIe only dIfference bems that the latter did. not wear !l Gandhi (lap! 

I would request the Government of India to see thut if and when the 
l'ro,:incial ~ ~r me  ~e ~ .im new lands l1;nder the ~r  More 1:ood campaign 
01" glve SubsIdIes for brmgmg more' land under cultlvatlOIl that the laodleJ;s 

, labourers in the villages are first settLed OIl those lands and'the, ure- "iven ,~ 
right to occupy and cultivate those·-lands. \ '" , • With these words 1 congratulate the Food Member for what 'he has been 
Rble to dG so far ip improving the food--situation ill the country. '. 
. Sri It.' ,B. lmaial& Bedge (West Coast and Nilgiris: ·~ . mm i  
Rural): 1 support the amendment lIioved by-Mr. T. 8 . .Avinashil!ngam.Chettiar. 
'fhe first clause refers, to the fixution of price and the attempt that is being, 
made by the Central Government to bring down the prices in the provinces. 
Whiv.l"1 was i ~ i  this matter abont a month -ago with the Civil SUIll)lies 
Ooml11issioner, Madras, 1 came to Imow that the Regional Food Commissioner, 
who is tl seryant of the Central Government in Madras, was trying to bring 
dowlI the prices now fixed in the '})resideney of Madras. We all know that 
the ugl'icmltllrist class 'is going to he adversely affected by bri i ~ down the 
pril\ps. When' 've remember that the ~i  ot t,his J!.ountry consists' more 
thall ,80 per eeut. of agrieulturh,t, ~ price which is ultimately fixed must be· 
II tair and reasonable one: so that this; large ~  of people ma.y not suffer. If 
there is a cry to lower down prices of grains it is the cry of the 20 pEll' caul; 
of the npn-agriculturists, mostly town-d'Y.ellers and Government servants. 
'l'he food policy as .it has been followed so far, lIas. gone to satisfy in the first 
V1llce the Government servants; ill the second place the town-dwellers who are 
fortunate to ·have statutory rationing hi their towns, and thirdly such class 
of vociferous people who ('ould manage to get ~ much grain as possible. ~  
p'eople who ,reside in semi-urban areas and in tlie rural parts of the country-' 
nre the people who are forgotten and their cries are not heard at all. 

While fixing stafu!,::y price various factors must enter into proper considera-
tion. The Central Government 'must give up their attempt to have a commOll' 
]Jrice for the whole country. This is impossible to achieve because the produe-
tive llspacity of t,he land in different districts is different and the pressure of , 
population in different, districts in this country is also different ... Thirdly, 'the 
system of land revenue that prevails is different· in different provin09s, sometimes ~ 
differellt in the different districts ill the same provw.ce. Fourthly,' the cost 
of cattle and the. (\ost of cattle fodder which is prohibitive in these days rilUtit 
also be considered. Sir, it is a well known fact that in my constituency of 
Malabar and South Kanarathe coat of cattle haR increased ·by five or six times, 
my district waR getting cattle from 'Mysore 'but for the last two years the 
Mysore Government has ·prohibited the- export of ca.ttle into ~  i ~ri . The 
result is the priQe today is nearly 'Six or seven times the pre-war prIce ;of tho 
cattle fodder, . particularly the horse gram, which we were getting from. Bengo.l 
in pre-war days but which is completely stopped ~ day, the price, has gone up, ~ 
by seven or eight times. Therefore, these are the re~  factors whlch should· he' 
r-Onsidered while fixing n fair price for grain. " . " 

Sir. there is also the e i~  of the .living 'standard of the producers. Today 
~e know. even in town8, it is e~ difticult to get medicine. To ~~e ~ my 

,c-wn pe:r:sonal experience. Bome, three days back I went for' mediCIne to the-
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iMUlOUIi ,h.emp & 00. 1 wall refused the supply. ,lwal direoted ~ lit QOctor 
to get 8 }JrelicripLi.ou. froUl him. If thill illl tlle condition prevalen; in the town 
of Velhi, 'you ClAn imllogiue ,the cand!tiOll prevlIollwg in the Villages of this conutr,. 
it. ill lAlIuosL Ullpo»sii>1e for rurul ptlople to get medicine in t.he open markol. 
They wili hllove to buy thtlir meulcwe 10 tile 1.I111ock warket and pay very heavily 
tor it. 

'fhe second clause deals with the question of proc\U'ement and supply IlLid 
,to get rid of the middlemen in the process. 1 would very ~  like to reoom-
mend the method whioh we have fo.Llowed in our district. We started lit whole-
iale co-operative society BO;me two years ago and :to-day it :is recognised by the 
(iovernment of Madras and the entire gralll availlIoble in the district and,pur-
.chased from other districts by the district authorities is handled by this ~ ie. . 
'rheir transactions run up to a ,crore of rupees and no person, whether' a trader' 
or otherwise, is permitted to handle or deal with grains. This is a meUlod 
which ought to be encouraged by the Central Q-overnment in all other provinoe. 
in the country. . 

.B,ut our experience with regard to distribution has not been happy, ,ilia 
distribution part of the work is beinS handled by t1uI 
,&evenue Department of the Government, we· have found when 
the stock avlUlable in the district wus dwindlinS the , ~  of ~ r  
"t one i~ refused to supply the necessary amount of rice to my distric1., 
You will remember on the last occasion I atte;mpted to- move two ~e i 

1110tiollB in this House. At the time of 'first'motion a statement was made that 
this district was self-sufficient but at 'the time of the seoond r~me  ;m,otiOll 
my district was promised 1,500 tons of rice per ;m,onth. ~ ~ the rice due ill 
March came in June and the rice due in June cBID,e in ,August and the rice 
due in August came in October: and to my surprise I found i~ was not only 
the railway that was responsible for the delay in transport b~ it.also showed 
that the procurement machinery in the surplus districts of' the presidency wall 
faulty. What is more, the Honaurabte the Food ;Member has admitted that. 
the ~ r  Presidency has been the second largest. importer of rice in th" 
pre-war days and in .those circwnstances it was a surprise to me when he said 
that ~e er me ~ of Madras undertook not to make any deman4 from the 
Centre for i~  needEr. 1: really do not know, especially :when the Grow More 
]'ood campaign has achieved nothing in that province how the Goverornent 
Qf Madras undertook to feed their population without any help from outside. 
I know thel have been unable to do it. When mj: cijstrict had only five days 
supply I had to seek the protection of the ;Honourable the FOod Member BD;d 
it was only after his intervention that my district was- supplied with two 
months further supply. -, . 

There is a tendency in the Central Government to overlook the question or 
distribution. If the food administration is going to succeed, 95 per cent. of ita 
work ought to be in the matter of distribution. Procurement to -,ny knowledse 
has succeeded very well because of the i~e force and the threat of the process 
of law that is used at the time of procurement. Today notices 81'9 issued to-
all agriculturists to part with, their grain 'even before the harvest is completer} 
and without any consideration whether what is left behind would be sufficient 
for him to keep his body and soul together until the next harvest. This policy 
of proourement without leaving sufficient to the producer is going to be a very 
dangerous game. You cannot kill the goose that lays the golden egg. ,Apart 
from the policy of Grow ;More Food campaign, the procurement policy' whieh 
is followed today by the Madras Government is a very faulty one and no attemp' 
ill' made to see whether tbe real r ~r has suftlcient to maintain himself and 
his family l1ntil the next harvest. 

Sir, 1 once more request the Honourable Member that ,the question of 
distrlbution must be really attended to by the Central Government. To my 
lurpris8 I found when I· came here that it is only after two days I could set 
my ration card. In my town where there is statutory rationing. I found tha, 
n boarding house 'consisting of 22studenta 'had to starve three days before they 
sot their rationins card. The rationins 1,Item which is followed today il 
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definitely fnulty and . ~ cry of the' selJli·urban nrens and the rurlll parts if; 
reall;,)' a ~  in tb09 wildE-rness:' J CRn gi"e ~  fncts and figlJres to show that 
in ~ i e within five miles from Mangalore town where there is no. !ltntutol'y 
rationing, to n'IJopuiation of 'ii;'4'O people only 80 r ~i.  of rice we'r.e supplied 
in the month of Oct.obel', That comes to nearly two OU11ces per heud pel' dny. 
,il ~ is going to he t.he idnd of food administration we are to have hereaftflr, 
let ,(Toe{ forbid, we do nat "'Bnt to have it. 

, 'l'he BO!lourable ~ir Sultan Ahmed. (Leader of the ~  Sir, there is '(I 
generlll desire ~ J  all sediolls of the . House thut the question hour may bt, 
d,isl'ensed with tomorrow in 'ordl'l' to enable tIle House to discuss the F60c1 
resolution the whole dtiY. W (' shull 00 ''gra.tefnl if. yOIl would agree. 

JI.r. P1'estdent ('1'he r ~e Sir Abdur Itahim): If ,thnt is the generai 
desire of the Honse 11lln willing ·to ,comply witll the req\lest. \:r'he question!'! 
will be dispensed with tomorrow. ' 

The Assembly then, ncljollmecl till Eleven of the Clock on Thursday the 9111 
lI,J'oy.ember, 1944. 
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